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CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI 8ENCH 

0riinal Application N08.300 1  3 61 of 2001 

Date of Ordan This is the 411 Day of May 2001. 

HUN' BLE MR, 3USTICE Q.N.CHODWRY, VICE.CHAIAN 

HON'BLE MR, K.K.SHARMA, ArMINISTRATIuC MEMBER 

Suresh Psi Singh Ysdav, Inspector 
(U ndsr suspension, 
Central Bureau of Investigation, 
Office of the Supdt. of Police, 
Central Bureau of Investigation, 
R.G.Baruah Road, Sunderpur, 
Guwahati 	781 005. 	 ... 	... 	Applicant 

By Advocate fir. 8.K.Sharm*, Mr. P.K. Tiwari 
Mr. U.K.Goewami 

1 * 	k.C. karingo, Deputy Inspector General of 
Police, Contr*1L Bureau of Investigation, 
North Eastern Region, 
Guwshsti3 

The Deputy Inspector General of PIlice, 
Central Bureau of Investigation, 
North Eastern Region, 
Guwahati3 

The Union of India through the Secretary 
to the Go verneant of India, 
fijnistry of Personnel 3 Training, 
New Deihi2. 	 ... 	... 	Respondents 

I 	 By Advocate Mr. A.DIb Roy, Sr. C.G.$.C. 

&RDER 
- 

CHOWDHURY )..(VCd 

O.A. 30 9 31 3 61 at 2001 are taken up for consideration 

together since all these Applications embrace self same 

issues arising out of like situations appertaining to the 

propriety of initiation of the three departmental proceed-

I 	 ings. The applicant assailed the legitiaacy of the afore. 

said actjons or the respondents as well as the continuance 

I 	

of the departmental proceedings against him, in these 

0.A.a. 
Contd..2 



2. 	U. have heard learned counsel for the parties 

at length. After going through the materials on records 

and upon considering the submission on behalf or the 

parties, we are or the opinion that these are the oases 

where the impugnod departmental proceedings can be said 

to be legally unststainabla. The article of charges are 

framed against the applicant. H. has already submitted 

his written statements denying and disputing the allen 

gatiarsa. All things considered, we are not inclined 

to intervene and we are of the view that the departmental 

proceedings in question should proceed and come to its 

logical and as per law. 

3 0 	Enquiry Officer has already been appointed and from 

the conduct of Enquiry Officer and also from the materials 

an records, we do not perceive any disability in the 

Enquiry Officer and to debilitate him from the £nquixy. 

Cens$d.ring all aspects of the matter we, however, feel 

that the respondent no.1 Shri K.C. Kanungo, Deputy 

Inspector General of P.lice should not act as a diecipli 

nary authority. The applicant has specifically expressed 

his apprehension that he is not expecting to §et treatment 

in hand of R.epondnent No.1 as the disciplinary authority. 

4. 	Mr. B.K. Sharma, learned 5snior counsel for the 

applicant particularly referred to us to the observations 

made by the af'orementioned Officer of Police, in his 

order deciding to hold a formal enquiry after receipt of 

the written statement. Considering the findings and 

observations made in the aforesaid order read with the 

Cantd. .3 
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written statem•nt:fil.d, we feel that it would not 

be appropriate for the said respondent to act as 

disciplinary authority and therefore he should be 

rscusad.LVS have adopted this course to recuse the 

Respondent No.1 to act as a disciplinary authority 

to avoid all misgivings *  Justice not should only be 

done, but should manifestly and undoubtedly be seen to 

be done, Justice must be rooted in confidence. The 

concerned authorities including the Dir•cto, CZ, are 

ordered to act accordingly. The enquiry shall now proceed 

as per law. we expect that the enquiry shill be conducted 

with utmost expedition. We, however, make it clear that 

the applicant should entitled to raise all the legal 

issues those are raised in the O.A.e including the 

maintainibility of the departmental proceedings before 

enjiry as well as the disciplinary authorities, 

With the observation made above, the applications 

stand disposed of. There shall,howevar,b• no order as 

to costs. Fj 

\ 
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T 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL::GUWAHATI BENCH 

0 A No 	of 2000 

WEEN B E T  

Shri Suresh Pal Sincjh Vadav, Inspector 
(Under Susp9nSi.Ofl) Central Bureau of 
Investigation, office of the Supdt. of 

Police !  Central Bureau of Investigation, 
R.G.Baruah Road, Sundarpur, Guwahati 

781005 

AND 

11. K.C. 	Kanungo, 	Deputy 	
InspeCtor 

General of Police, Central Bureau of 
investigati0fl, North Eastern Region, 
Guwahati  

The Deputy Inspector General 	of 

Police, 	Central 	Bureau 	
of 

Investicjat 1011, North Eastern Region, 

Guwahati 3 
The Union of India through 	the 

Secretary to the Government 	of 

tnd ia, 	Ministry of P ersonnel 
	& 

Training, New Deihi_Z, 	kck. 

ResRonderpty- * 

DETAILS OF APPLICATION 

i. 
APPLICATION IS MADE 

The present application is directed against the 

following 

I 	
Memorandum 	No. 	

1477,02001/1:2/COMP/SLC/NEF/99' 

(Pt.III) dated 17,05.2000 issued by DIG, CBI 

NER, Guwzahati. 

Order No. 
2434/i2/COMp/S 	,99/Tt,1II dated 

4.8.2000 passed by the DIG, CBI , NER, f3uwahat i 

rejecting the written statement of the Applicant 

and institutifl9 enquiry against the latter. 

N 



2 JURISDICTiON OFTHE. TRI BUNAL 

The applicant declares that the subject matter of 

the instant applic:ation for which he wants redressal 

is well within the jurisdiction of the Honhle 

rribL - ai 

3. LIMITATION 

The 	applicant 	further 	declares that 	he 	had 

preferred 	the appeal dated 	1872003 under Rule 	14 	of 

the 	Delhi 	Special Police 	Establishment (Subordinate 

Rani.::s) 	(Disc ipi inc 	& 	Appeal) 	Rules, 195 	for 	the 

redressal 	of 	his grievance. 	However, the 	aforesaid 

appeal 	has 	not 	been 	disposed 	of yet 	and 	the 

Disciplinary Authority without wait ing for the disposal 

of 	the 	appeal against the memorandum of 	charges 	has 

inst:ituteci 	the 	enquiry 	against 	the Applicant 	by 

rejecting 	his 	written 	statement 	of defence 	The 

present app]. icat ion 	is within the period of 	limitation 

provided 	under 	Section 	21 	of 	the Administrative 

Tribunals Act, 	1985 

4, FACTS OF THE CASE 

4.1 	That the App.. icant in the present case 	is 

assailing the legality and validity of the memorandum 

of charges issued against him The written statement of 

defence which was fi led by the App]. icant against the 

memorandum of charges has also been dismissed by the 

Discip]. mary 	Authority and the enquiry has . been 

initiated against him 	The Applicant is not afraid of 

the enquiry. However, he is assailing the memorandum of 

charges because the same has been issued with the solo 
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purpose 	of 	his 	harassment 	and 	
victimisatIofl. 

Disciplinary Authority in the present case is the 

mal::er of allegations against the Applicant. The enquiry 

is sought to he instituted on trumped up charges based 

on allegations made and concocted by the Disc:iplinary 

Authority. The memorandum of charges which is the 

subject matter of present application is not the only 

memorandum of charges q  there are in fact two other 

memorandum of charges that have been issued by the 

Disciplinary Authority (Respondent No. 1) against the 

Applicant within the short span of ii days as a part of 

its attempt to victimise the Applicant. Against all the 

three memorandum of charges, Applicant is prefer'rinc 

thrre separate original applications. The case of the 

Appi icant is that the memorandum of charges in the 

present case has not been issued in conformitY with law 

and the same displays total non-application of mind. 

The impugned memorandum of charges deals with the 

subject matter belongs to the period anterior in time 

to the appointment of the Respondent Nc. 1 in his 

present capacity as DisciplinarY Authority of the 

Applicant 	The Respondent No.1 in order to victimise 

the Applicant has dug up the past records belonging to 

the period when the predecessor of the Respondent No. I 

was in charge. These records have been tampered in 

order to somehow implicate the present Applicant hence 

the impugned charge sheet has been issued in mal afide 

exercise of power. 

4,2 	That the Applic:aflt is 	a citizen of 	India. 

Initially, he was Sub-Inspet0r in the UP Police 	and 
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was later on appointed as Inspector of Police on 

deputation in Delhi Special Police Establishment 

Division of CF3I. After his appointment, the Applicant 

joined as •tnspectcr, CBI, Anti Corruption Branch in the 

office of the SP, CBI, Anti Corruption Branch q  Shiliong 

in September 1993, In the year 1995 9  when the SPs 

office was shifted from Shillong to Guwahati q  the 

Applic:ant was also shifted to Guwahati. 

4.3 That the performance of Applicant in CBI has been 

exemplary. In his more than six years of service in 

CBI, the Applicant earned seventeen rewards and eight 

càmmendatjon certificates for his excellent 

investigation in various cases. Applicant also handled 

certain hihiy sensitive cases like a case relatinc to 

fraudul ent withdrawal of advance T.A. aqairst the 

Judges of the Hon 'ble Gauhati High Court as well as the 

establishment staff of the Gauhati High Court from 

Kamrup Treasury. The amount was to the tune of more 

than Rs. 38 lacs, In this case also, the Applicant was 

given commendation certificate as well as cas reward 

for his effective investigation. In his six years of 

service, only on one occasion i.e. vide No. 511 dateci 

• 29/7/99 the Applicant was communicated adverse remarks 

prtaininQ to the year 1998 by the predecessor of the 

Respondent No.1, The remarks were vague without 

supported by partic:uiars. Applicant submitted his 

representation against the same and the same has not 

been disposed of as yet. 
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Documents showing the meritorious performance of 

the Applicant and the awards received by him are 

annexed herewith as ANNEXURES-A/1 colly. 

4.4 That the difficulties of the Applicant started from 

October 1999 onwards when the Respondent No.1 (the 

Disciplinary Authority) developed an animus against the 

Appiicant. It all started with the Applicant filing 

O.A. No.. 338/99 (admitted on 15..10..99) before the 

/ Guwahati Bench of the Hon ble Tribunal assailing the 

order 	of repatriation from CBI and seeking 	his 

absorption in the said organsation.. The Honbie 

Tribunal admitted the said O.A. and passed the interim 

order in favour of the Applicant on 15..10.99.. 

4.5 	That the filing of the aforesaid 	Original 

Application piqued the Respondent No.. 1 Since during 

the period of the aforesaid O.A. No.. 338/99 was filed 

and moved before the Hon hie Tribunal, the Applicant 

was convalescing on medical advice having suffered from 

severe chest pain on 30.9.99 consequently, the 

Appiic::ant absented from duty from 1..10..99 to 28.10.99 

(total for 28 days).. Applicant report:ed for duty on 

29,10.99.. 

4.6 That immediately after passing of the impugned 

order in favour of the Applicant on 15.. 10.99 by this 

Hon'bie Tribunal in O.A. No.. 338/99, series of 

incidents 	took 	place 	involving 	administrative 

highhandedness on the part of the Respondent No.. 1.. 	In 

this 	connection, 	circumstances under 	which 	the 

Applicant abstained from duty from 1. 10.99 to 28.. 10.99 



(total for 28 days) and the matters related to the same 

have to be explained in seriatim and the same are 

stated hereinbelow.. 

4.7 That on 45.9..99, the Applicant felt severe chest 

pain and very high palpitation.. The nearest Central 

Government Health Services (CGHS) dispensary from his 

residence at Guwahati is located at a d:istance of 7 to 

S kilornetres.. Moreover, the App].icant is not registered 

in any of the CGHS dispensaries.. Hence under the 

circumstances, the Applicant was rushed to nearest 

available doctor of Gauhati Medical College Hospital 

who stays very close to the Applicant's residence.. Be 

it stated here that the wife of the Applicant is an 

employee of the Government of Assam. The kind of 

ailment from which the Applicant suffered was such that 

the Applicant could not have been expected to go CGHS 

dIspensary or to inform the department about his 

a I I men t 

4..8 That the Applicant on the very next day on 1.10.99 

telephonically intimated his department about his 

physical problem.. Subsequently on 5.10.99, he also sent 

the written intimation to the department in regard to 

his ailments. Since the Applicant's wife is a working 

Lady and there was no one else to look after him during 

office hours, therefr'e, the Applicant was temporarily 

shifted to Ii is in-i aw 's house at Chenikuthi j  Guwahati 

It was there that the Applicant took necessary rest as 

per the medical advice.. Here it is pertinent to meption 

that after a thorough check up in the Gauhati Medical 

College, the Applicant was advised rest and necessary 

med ic::ine were prescribed to him.. 
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4.9 	That on being declared 

Applicant joined on 29.1099 bef 

joining report on that very date 

documents/medical papers with the 

him 28 clays' medical leave. 

medically fit, 	the 

re noon and gave his 

iongwith necessary 

request for granting 

4.10 	That in response to the. requests made by the 

Applicant that he be granted 28 days' medical leave, 

the superintendent of Police, CBI (ACB), Guwahati at 

the instance of the Repondeflt No.1 issued the 

memorandum dated 13.11.99 wherein it was stated that as 

per the Leave Rules, the non-gazetted Government 

servant should produce medical certificates from CGH 

doctor if the Government servant is a CGHS beneficiary 

and residing within the limit of CGHS at the tim 	of 

illness. 	In the said memo, few allegations were also 

Made against the Applicant to the effect that he did 

not submit relevant medical certificates of doctor or 

any leave application in a prescribed form irdicating 

,the period of iave or nature of illness whereas 

through telephonic talk on 1,10,99 itself and the 

application dated 5,10.99 information was given to th 

department in regard to the ailment of the Applicant. 

UnfortunatelY, in the said memorandum, it was also 

alleged that even the residenc*?Of the Applicant was 

found under lack and key indicating thereby that the 

Applicant was not taking rest at his place and was 

possibly moving around. As stated earlier, such 

allegations were baseless inasmuch as Applicant was 

taking rest in his in-law's house at Chenikuthi, 

A 
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Suwahat i because his wife being a working lady was 

unable to look after him. 

Copy of the memorandum dated 13.11.99 is annexed 

as ANNEXURE-A/2. 

4.11 	That the Applic::ant on receipt of the meffiorandurn 

dated 13.11.99 submitted a written reply dated 6.12.99. 

In the aforesaid reply, the Applicant in detail gave 

explanation to the circumstances under which he was to 

contact I his doctor wf Gai.ihati Medical College. 

Applicant in his reply also dealt with the allegations 

made against him 

Copy of the Applicant's written reply 	dated 

6.12.99 is annexed as ANNEXURE--A/3. 

4.12 	That since the salary for the month of October 

/ 
1999 was not given to the Applicant and there was a 

silence on the part of the Respondents after receipt of 

the Applicant's reply dated 6.109, therefore, the 

Applicant submitted a representation dated 19.12.99 to 

the Director, C}31, New Delhi. Applicant has reasons to 

believe that the Respandent No.1 was instrumental in 

withholdinQ the salary of the Applicant for the month 

of October 1999 as he was angry by the conduct of the 

Applicant of approaching this Hon 'ble Tribunal in O.A. 

No. 3:38/99 wherein he had assailed the legality of the 

order of his repatri ation. Since in the aforesaid 

O.A. the impugned order was passed by the Hon ble 

Tribunal on 15,10.99 tajhich was during the period when 

the ApiDi icant was absent from the office because of his 

. &I 
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taking rest having suffered from severe chest pain and 

paipitation 	on the night of 30.9.99, the 	Respondent 

No.1 	formed an impression that the Applicant did 	not 

suffer from any chest pain and he was feigning illness 

because 	he 	wanted 	to buy time to 	move 	the Hon'hle 

Tribunal 	to obtain 	stay 	on the 	order of 	his 

repatriation. 

4.13 That it was under these circumstances that at the 

behest of the Respondent No.1 1  the Applicant was not 

given the salary for the month of October 1999 and he 

was also not granted the medical leave for the period 

of his illness i.e. from 1.1099 to 28.10.99 (total for 

28 days). 

4.14 	That the Respondent No.1 apart from withholding 

the salary of the Applicant for the month of October 

1999 and refusing to sanction him medical leave for the 

aforesaid period, exercised police powers which he did 

not possess. in exercise of police powers, CEI 

personnel were sent to the Gauhati Medical College to 

interrogate the doctor who had issued medical 

certificate to the Applicant. Phone calls were made at 

the residence of the concerned doctor. Even the Supdt. 

of Gauhati Medical College was contacted by the CEI 

personnel and intimic:ated. The authority of Dr. (Mrs.) 

'Rupal i i3arua, MBES MD who is an Associate Professor in 

Gauhati Medical Cal lege and had issued sickness and 

fitness certificate to the Applicant, was questioned.' 

It is noteworthy that the Respondent No.1 had no 

authority to send CEI personnel to Gauhati Medical 

College to interrogate the doctors and to intimidate 
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Dr. 	(Mrs.) Rupali F3arua, the Associate Professor of 

Gauhati Medical Co:Llege who had issued sickness and 

fitness certificate to the Applicant. All these events 

created an atmosphere of intimidation and coercing 

415 	That it was under these c:irc:umstances that the 

Applicant made a complaint to the Director, CEI on 

23.12.99. Immediately after this on 10,1.2000 when the 

Applicant was in office, a few CBI personnels were sent 

to the Applicant 's residenc::e where his wife and a grown 

up daughter were alone at home. The CBI personnels 

indulged in an improper behaviour at the residence of 

the Applicant and tried to int:imidate his wife and 

daughter as a result of this, wife of the Applicant 

sent a complaint to the Director of CEI and to Assam 

Human Rights Comm i ss :i on on 13 1 2000 and 8.2.2000 

respectively.. An appeal was also made to the Joint 

Director, CBI on 27.3.2000. 

4116 	That pursuant to these complaints, the Joint 

Director, CEI also came to Guwahati and verbally told 

the Respondent No.1 to behave in a proper manner. The 

bad blood between the App]. icant and the Respondent No.1 

showed its effect in Respondent No I even recommending 
a 

minor penalties aga:i.nst the Applicant in different 

files viz, official notings datec:J 29.2.2000 in three 

different files i.e. File No. SA/SH6/99/2 

SA/SHG/99/21 and SA/SHG/99/22 respectively. Moreover 

such was the degree of animus bore by the Respondent 

No.1 againt the Applicant that some time in 

November/December 1999 inFile No. 153/99/Vol. Il/NER, 
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the 	ResponrJent No1 	in his note to the BP, 	CBI 	wrote 

.t h at 	rew a rcls sh ouldnotbeaiventpn_JJJ S.P.  

_LDgh 	or 	f i Qh t i n ci 

(emphasis added) 	It 	is due to 

this 	observation 5 	that 	since 	1999 	reward and 

c:ommendation 	certific:ates have not been 	conferred an 

the 	Applicant 	on many occasions when as per 	the CE'I 

Manual 	he 	was 	entitled 	to 	get 	such 	rewards and 

cOmmendation 	.cert if:icates 	The 	Applicant 	has also 

submtted representation to the competent authority in 

regard 	to the said matter. Applicant craves 	leave of 

the 	Hon'ble Tribunal 	to refer to 	the 	representations 

submitted 	by 	him to the competent authority 	in this 

connection at the time of hearing of his cases 

• 	417 	That thei'pafter the Respondent No1 served on 

the Applicant an order dated 2€3 32000 where in 

unsuhsi:antiated allegations of gross misconduct 5  lack 

of devotion of duty and integrity etc were made 

against the Applicants The aforesaid order was silent 

• on material particulars and it only stated that in 

view of gross misconduct of the Applicant 5  it has been 

decided to issue charge sheet on him for major penalty 

and that the Applicant should forthwith hand over 

charge of all cases with him to the DE3P 

Copy of the order dated 2832000 is annexed as 

ANNE XURE-A/4 

418 	That when the prayer of the Applicant for payment 

of salary was ignored, the Applicant filed yet another 

Original Application being 	numbered 	D.A. 137/2000 
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(admitted on 18.4.2000) before this Honhle Trjbunal 

The aforesaid O.A. is also pending disposal. Since 

Applicant was also denied the benefits of Special Duty 

Al iowanc:e despite repeated requests the Applicant 

preferred 	yet another Original Application 	being 

numbered 	O.A.No. 139/2000 	(also 	admitted 	on 

18,42000) 	This Original Application is also pending 

disposal before this Hon 'bi e Tribunal 

I 

	

4.19 	That 	filing of three 	different 	original 

applic:ations by the Applicant further angered the 

Respondent No1 As a result 9  the order dated 283.2000 

was followed by the order of suspension dated 242000 

pending disciplinary proceeding The order was passed 

in exercise of power under sul:--rule (1) of Rule 5 of 

Delhi Special Police Establishment (Subordinate Ranks) 

(Discipline & Appeal) Rules, 1961. 

Copy of the order of suspension Dated 26,4..2000 

is annexed as ANNEXURE-A/5 

	

4.20 	That 	after the order of suspension 9 	the 

App]. icant was served with three different charge sheets 

dated ii ,52000, 175.2000 and 22..52000 Charge sheet 

dated 11.5 2000 was with regard to the absence of the 

Applicant from 1 10.99 to 28.10.99. This charge sheet 

did not enclose the list of witnesses and documents 

sought to he relied on by the Disciplinary Authority 

and the App]. icant is assa:i.l i.ncj the validity of this 

charge sheet by filing a separate original appiication 

The charge sheet dated 17.5.2000 (this charge sheet was 

also sent to Applicant without the list of documents 

e , 
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and witnesses) is with reQard to infirmi ties 	in 

suhmsson/non-submission of week: ly diaries during the 

period 1996 to 1999 Though the period shown is from 

1996 to 1999, but allegations are only in regard to 

non-submission of weekly diary in the year 1997 It is 

noteworthy that during the aforesaid period, Respondent 

No1 was not hoidinct the office of the Disciplinary 

Authority.. In order to harass the Applicant, the 

Respondent No.. 1 dug up the past records and 

created/manufactured the charges against the Applicant 

in regar'ci to submission/non-sub mission of weekly 

diaries.. It is this memorandum of charges which forms 

subject matter of the present application.. So far as 

charge sheet dated 22..5 ..23øø is concerned, the 

Applicant is preferring a separate original application 

to assail the legality and vaiid:ity of the same.. 

4.21 That the impugned charge sheet is dated 17..5..2000 

and the same forms the subject matter of the present 

case The impugned charge sheet contained two articles 

of charges viz.. 

(i) That Shri Suresh Pal Singh Yadav while being 

posted and functioning as Inspector in the office 

of SP, CEI, ACB, Guwahati during the year 1996 to 

1999 showed lack of devotion to duty and acted in 

an unbecoming manner inasmuch he did not submit 

weekly diaries/monthly diaries for the whole year 

of 1997 even aftr several reminders were issued 

to him by the Supdt.. of Police, CSI, ACB, Guwahati 

and he thereby contravened the provisions of Rule 

3(1)(ii) and (iii) of CCS Conduct Rules, 1964. 
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(ii) That Shri Sureh Pal Si.ngh Yadav while working as 

Inspector in C13I in the office of SP, ACB, 

Guwahati in the year 1999, submitted weekly 

diaries showing that he had conducted 

investjcation on various dates in RC5(A)l98--SHG 

though on those dates, no case diary was issued by 

him in RC5(A)/98SGH, showing thereby that either 

did not conduct investigation in RC.5(A)/98--SHG on 

those dates or he had shown gross negligence and 

lack of integrity by not submitting case diaries 

on those dates in the said case and thus 

contravened provisions of Rule 3(1 ) (i ) (ii) 	and 

(iii) of CCS (Conduct) Rul es, 194 

Copy of the impugned memorandum of charges dated 

17 5 .2000 is annexed as ANNEXURE-A/ 

- 

422 	That as stated earl icr, the Annexure-A/6 charge 

sheet was served upon the Applicant without the list of 

witnesses 	and documents, however, 	the 	Applicant 

submitted his written statement of defence dated 

2952000 wherein he denied the charges in toto In his 

detailed explanation, Applicant demonstrated the 

frivolous and vexatious nature of charges and stated 

that he duly subm:i.tted the weekly diaries and 

allegations of 	 of the same are without 

any hasis 	In this connection, it is important to 

understand the nature of weekly di an es 	The weekly 

diary contains the daily work performed by the official 

and the same are submitted to the office at weekend for' 

appraisal of the work of the concerned official by the 

cl~ 
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branch supervising officer. Submission of weekly diary 

is of routine nature remisness of which does not call 

for,  any punitive action. There is no rule or,  

administrative instructions that weekly diaries are 

requl red to be submi tted or non*suhmission of the same 

would attract penalty0 Moreover in the present case, 

the Applicant had submitted the concerned weekly 

diaries and the charge to the contrary is baseless. It 

is also riotewc'rthy that the weekly diaries of 

Intpectcr; is not sent to the DIG - the position held 

by the Respondent No, 1, Further while submittinQ 

weekly di ary/monthly di ary no acknowledgment is given 

to the officer concerned from the branch nor any 

receiving stamp of despatch section is embossed while 

receivinQ the weekly diaries. It is also noteworthy 

that the weekly diaries of Inspectors are sent to 

Supdt of Police who is a supervisory authority. In the 

present case, no al iegaton came from the Supdt. of 

Police. It is not a Supdt. of Police who initLated the 

charge or made an allegation0 It is interesting to note 

that the allegation of this nature was made by the 

Respondent No. 1 who does not even receive weekly 

diaries and the same are not even brought to his 

notc:e As per the procedure, a carbon copy of weekly 

diary is kept by the officer concerned for his record 

while the original copy is sent to the supervisory 

authority. In the present case Applicant has in his 

possession all the carbon copies of the concerned 

weekly diaries about which it has been alleged that the 

same were not suhmi tted to the supervisory authority. 
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Copy of the written statement of defence dated 

29.5.2000 is annexed as ANNEXURE-A/7 

4..23 	That it is an establishment procedure in the 

office that unless the weekly dairies are submitted, 

the T.A.hills of the concerned officer are not passed 

In the case of the Applicant, none of the T.A.bills of 

his beloncing to the concerned period were withheld and 

the same were duly passed This goes on to show that 

the Applicant had duly submitted the weekly diaries of 

the concerned period, otherwise the T.A.bills of the 

aforesaid period could not have been passed Moreover, 

for working or non-working days or on holidays, there 

is a practice of payment of one month extra salary in 

the whole yearn Whether or not the officer has on 

non-working days is assessed from attendance register 

and weekly diaries In the case of the Applicant, 

salary of one additional month was duly paid for the 

year 1997 This also goes on to show that the Applicant 

had duly submi tted the weekly diaries of the concerned 

period 

424 That the period cited as 1996-99 for alleged lack 

of devotion to duty is without any basis as the 

al leqat ions are only in regard to non-submission of 

weekly diary in the year 1997 Long period covering 

1996-99 prima facie demonstrate malafide intention of 

the Respondent No. 1 inasmuch as during 1996 for about 

five months, Applicant had undergone training course 

for promotion in parent cadre at ATC, Sitahpur, UP 

During this period, he was never issued any show cause 

notice and no explanation was called for in regard to 
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arty of his laches by his superior.. Moreover, during the 

aforesaid period, Applicant handled many sensitive 

cases and was sui tably rewarded and conferred 

commendation certificate continuously and regularly as 

mentioned be i c:w 

0..0.. 	No. 	B dt.. 12/1/96 — Rs..SOcil for cjood 	work 

done and sincere efforts and perseverance to 

duties which enabled branch to achieve annual 

target 

0..0.. 	No.. 131 dt.. 30/7/96 	Rs..250 ± CC for good 

work done in case No.. RC-22(A)/96-SHG.. 

(ill) o..o.. No.. 164 dt.. 28/8/96 -. Rs.. 300 ± CC for good 

work 

0..0.. 	No.. 213 dt.. 7/11/96 	Rs..300 + CC for good 

work in case No.. RC-29(A)/96-SHG.. 

0..0.. 	No.. 211 dt.. 7/11/96 — Rs..200 + CC for good 

work done in PE..23(A)/96-SHB.. 

0.0.. No.. 215 dt.. 7/11/96 - Rs..200 + CC for good 

work done in PE 22(A)/96-SHG.. 

0..0.. No.. 	45 dt.. 7/2/97 — for good work during 

who 1. e of t h e ye a r 1996.   

(viii)0..0.. 	No.. 	68 dt.. 13/3/97 for Rs..1200/- by SPL 

Director for good work.. 

(ix) 	0..0.. 	No.. 185 dt.. 24/10/97 for Fks.. 1500 by 	Joint 

Director for good work done during his visit.. 

CI? 
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0.0. No 	195 dt0 :1/12/97 for Rs0300 + CC for 

finalising targeted case No0 PIE i1(A)/97 and RC-

54/94-SHG and thereby enabling branch achieve its 

annual target0 

OO 	No0 92 dt0 13/5/98 for Rs01000 ± CC and 

hghiy commended by the then DIG, CDI, Shri N. 

Mu:Liic:k for good work done in the investigation 

of RC16(A)/96--SHG0 

0000 No0 177 rJt0 25/6/98 for Rs0600 + CC and 

hihly commended for good work by the then SP/CBI 

Sri B.N. Mishra for excellent investigation in 

RC-5(A)--98-SHG, the case which present DIG/CE{I 

for extraneous interest has taken from him and 

endorsed to other ID for investigation and now 

finding fault therein0 

(xiii)0000 	No0 23 dt0 22/1/98, for 	commendation 

certificate, highly commending for good work in 

RC-34(A)/96-SHG, a High Court referred and 

monitored case, wherein only charge sheet, is to 

be filed, but for extraneous consideration the 

case has been taken and endorsed to other 100 

(xiv) 00 	No0 116 dt0 22/6/99 for 	Rs0100 	by 

JD/E.Z/Calcutta for displaying keen interests for' 

all round development and smooth functioning of 

branch , as well as showing interest; in 

investigation, searches, surprise checl.:: etc0 

4.24A That it is pertinent to mention here that during 

the aforesaid period, the Applicant was also promoted 

N 



19 

in State Police as Inspector of Police foliowinc1 

required inteQrity and vigilance clearing from the then 

controlling officer and as such, the SP/CBI also lssued 

order for promotion vide OO. No 193 dated 17.11.98. 

425 	That the rewards and commendation certificates 

cited above consistently since 1996 upto later part of 

June 1999 by all the superiors coupled with Applicant's 

promotion during the said period bear testimony to his 

devotion to his duty and integrity. It is only after 

arrival of the Respondent No.1 in July 1999 that in 

order to settle personal score with the Applicant, the 

Respondent No.1 started looking for every single 

imaginary mistake and began the process of issuing 

memos making adverse observations and issue of charge 

sheets on false, frivoious and flimsy grounds. 

4,26 	That issue of memo vide No 	753/12/COMP/SLC/NER 

dated 223.2000 as mentioned in parc 9 of statement of 

imputation of misconduct in Annexure-lI (1) of the 

charge sheet and raking the matter pertaining to 1997 

and threatening to initiate departmental proceedings 

coup 1 ed with placing the App 1. icant under suspension 

demonstrate the malice, bias and animus of the 

Disciplinary Authority against the Appiicant 

Moreover, the matter that had been set at rest in 1996-

97 by the then controlling officer could not have 

become so serious after the lapse of four years so as 

to merit in i ti ation of departmental proceeding 

Moreover, the malafide on the part of the Respondent 

No. 1 is also evident from the fact that the weekly 

diaries of Deputy SSP, Prosecuting Inspector, 

N 
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inspectors, RSOs and RSIs need not be sent to Head 

Office0 Ordinarily, these weekly diaries should he seen 

and is scrutinised by the SSP who are personally held 

re?sponsible for adequate control of proper performance 

of duties by t:hese officers0 It is reasonable to 

believe that the appraisal of the Applicant's 

perforrnanc::e by SSP on the basis of the said weekly 

diaries in the respective years from 1996-99 were 

already made which is also evident from the rewards and 

commendation certificates granted including the entries 

made in Applicant's ACRs by his superiors in respective 

years0 Hence calling for weekly diaries of the years 

gone by, scrutinising them and issuing charge sheet 

thereon suo moto, shows lack of bonafide exercise of 

supervisory func: t ion 

427 	That moreover, the respective DiGs belonging to 

the period 1996--99 had conducted the aforesaid 

appraisal of Applicant's work during the mandatory 

annual inspection in the respective years from 199--99 

Hence the conduct of sitting over judgment over the 

work already done by his predecessors that too after 

the lapse of four years only displays the bias and 

malice of the Respondent No01. 

4.28 That it is pointed out in para 2 of imputation of 

m:isconduct that one of Applicant's important duties was 

to submit weekly diaries/monthly diaries0 It is stated 

that it is not the important duty of an investigating 

officer, but an assc:ciated function among many as 

regards appraisal of work done by the subordinate to 

N 
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the SP and as such, it is a satisfaction of the 

controilng officer alone which merits. Since the said 

satisfaction of control I incj officer and other superiors 

is amply demonstrated in the form of rewards and 

commendation certificates conferred on the Applicant 

consistently during the period 1996-99, it was nei ther' 

fai. r nor proper on the part of the Respondent No.1 to 

open a closed chapter. It was done only for the purpose 

of harassing and humiliating the Applicant. 

4.29 	That it is relevant to note that vide circular 

No. 21/42194... PD dated 14,10.96, the system of monthly 

diary instead of weekly diary was introduced. Since 

there were Qeneral diffic::ulties and remisness 	in 

submission of monthly d aries in CBI 	therefore, the 

matter was re-examined in CDI Head Office and system of 

weekly diary was reintroduced as communicated to all 

investigating officers vide 0.0. No. CA/GE.N/4/96-

8H8/200 (1) dated 24.3.98 of SP/C131 /C3HY, to submit 

diaries on weekly basis with effect from 1.4.98. 

Obviously for ceneral remsness during that period, 

wh:Lc::h was rectified by change of system at Head Office 

level, the iue of charge sheet: aciainst the Applicant 

for major penalty by the Respondent No.1 on the matter 

pertanng to that period on pick and chose basis, 

prima facie shows the malice and deep seated animus of 

Respondent No.1 aga:inst the Applicant. 

4.30 	That so far as allegation of non-submission of 

weekly diaries for the year 1997 is concerned (Article 

of ChaPge No.1), it is stated that the during the 

rd evant period, there was no system of submission of 



week:iy di aries and the system of submission of monthly 

diary was in existence Moreover, as stated earl ier, 

due to difficulties seen in general in maintenance of 

monthly diary, the system of maintaining weekly di ary 

was reintroduced in the year 1999 Moreover, the use of 

phrase "lack of devotion to duty" during the entire 

perlcDd of 1996-99 shows arbitrariness on the part of 

the Respondent Noi inasmuch as has there been really 

lad:: of devotion to duty on the part of the Applicant 

during the said period, he would not have been 

conferred 	with so many rewards and 	commendation 

certificates during the said period 

431 	That be that asit may, it is categorically 

stated that the Applicant had submitted the concerned 

weekly diaries and the allegations made against him in 

regard to nonsubmission of the same is fallacious. 

Applicant has reasons to believe that the weekly diary 

subm:i. tted by him might have been deliberately mispl aced 

in the department So far as allegation made against 

the Applicant in charge No 2 is concerned, the same 

has been dealt with in the written statement of the 

Applicant and the App 1 :icant in order to avoid 

repetition craves leave of the Hon'ble Tribunal to 

refer to the same at the time of hearing of this 

application 	However, it is rei terated that the charge 

No 	2 is also frivolous, vexatious and without any 

found at i on 

432 	That 	as stated earl icr, weekly diaries are 

submi tted in order to enable the supervisory authority 

CIF, 
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to have appropr'i ate appraisal of the subordinate 

Weekly diaries contain reports of work performed by the 

subordinate on day to day basis. The supervisory 

authority of the Applicant during the said period 

properly carried out appraisal of the App]. icant 's work 

Annual Confidential Reports of the Applicant were duly 

prepar'ed. All that was done an the basis of the 

assessment of the Applicant of which weekly diaries 

were an integr'al part. Comp:Laint in regard to non-

submission of weekly diaries was not made by the 

supervisory authority of the App I icant at any point of 

time Hence raking up of an aforesaid issue by the 

Respondent No, 1 by digging up into past records smacks 

of deep seated malice 

4,33 	That the Respancient No, 1 rejected the written 

statement of the Applicant v:i.de order dated 4,8,2000 

and by another order of the same date, he appointed the 

Er1cL1Ty Officer for the purpose of enquiry against the 

App]. i cant 

Copy of the order dated 4.8,2000 rejecting the 

written statement of the Applicant is annexed as 

ANNEXUREHB 

Copy of the order dated 4.8.2000 appointing the 

EnqLtir'y Officer is annexed as ANNEXURE-9. 

4.34 	That the order dated 48,2000 rejecting the 

written statement of the Applicantmiserahiy fails to 

give just and sufficient cause to insti tute 

departmental enqu:i ry against the Applicant. The tone 

and tenor of the order dated 4,8.2000 smacks of 
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malafide exerc:ise of power. The arquments advanced by 

the Applicant in his written statement have not been 

dealt with by the Respondent No1 while passing the 

order dated 43200. The aforesaid order fai is to 

rna::e out any c:ase acainst the App). icant for instituting 

disc:iplinary proc:eeding. 

4.35 	That 	the order dated 482000 passed by the 

Disc ip1nary Authority ex—facie demonstrates that the 

Respondent No. 1 has came to the conclusion regard inq 

gui It of the Appi icant. Disciplinary Authority has a 

closed mind and strong prejudice and no fruitful 

purpose would he served by partic:ipating in the 

discjpl mary proceeding. In this connection, it is 

pertinent to mention that the Enquiry Officer who has 

been appointed to conduct an enquiry against the 

Applicant is undergoing a period of probation The 

Enquiry Officer is yet to get confirmation of his 

services. It is the same very Discipi mary Authority 

(Respondent No. 1) who is to confirm the services of the 

Enquiry Officer. Under these circumstances, Enquiry 

Officer is not expected to ac::t independently. He would 

always be under the pressure of the Disciplinary 

Authority. Hence the Applicant does not expect any 

justice from the disciplinary proceeding 

4.36 	That vide letter dated 16,1.2001, the Enquiry 

Officer intimated the Applicant that 23.1.2001 has been 

fixed as the date for preliminary enquiry and that 

Applicant is to present for the same at 10.00 A.M. at 

Shiliong. The letter surprised the Applicant inasmuch 
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as in the present case memorandum of c:harges was served 

upon the Applicant: long ago albeit without the list of 

witnesses and documents. It is the fundamental 

principle of service jurisprudence that preliminary 

enquiry is carried out prior to the issi.e of memorandum 

of charges. In preliminary enquiry, the explanation of 

the Government servant may be taken and documentary 

and oral evidence may be considered. It is usual when 

such a pr'el iminary enquiry makes out a prima fade case 

against the offic:ial concerned, the charges are then 

framed against him and he is asked to show cause why 

disc: ip 1 mary act ion should not be taken against h im in 

the present case, not only the memorandum of charges 

was served upon the Applicant long ago, but the 

Disciplinary Authority after considering the written 

statement of defence submitted by the Applicant 

rejected the same vide order dated 4..82000 and by the 

order of the same date appointed the Enquiry Officer. 

Hence after framing of the charge sheet and rejection 

of written statement of defence submitted by the 

Applicant, there is no ration 	behind holding the 

preJ.iminary enquiry. Applicant has reasons to bel ieve 

that the preliminary enquiry is being held primarily 

for the purpose of prolonging the agony of 	the 

Applicant. 

Copy of the letter dated 16.1.2001 is annexed as 

4.37 That the preliminary enquiry is being held in 

Shi 1 long For a lonc time, the Applicant is being paid 

of his sal ary as subsistence allowance 	In 
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Shil lonq there is no quest house of the Central Bureau 

of Investjqaj;jon There is no place except the hotel 

where the Applicant can stay. Hence visit to Shi hong 

and stay over there would cost the present Applicant 

extra expenses which he is unable to bear. 

4.38 That under the circumstances, the Applicant after' 

receivinq the letter dated 16,1.2001 of the Enquiry 

Officer sent the latter three different letters on the 

same date i.e. 20,1,201. 	In these letters, 	the 

Applicant stated about the practical difficulties heinçj 

faced by him in appearing before the Enquiry Officer at 

Shillong. It was also stated by the Applicant that the 

Discipliny Authority has directed him not to leave 

the headquarter without obtaining previous permission 

of the Disciplinary Author:j ty 	It is also stated by 

the Applicant that his appea.l against the memorandum of 

charges is still pending disposal before the Appellate 

Authority and till the same is disposed of, the enquiry 

against him should not be carried out The Applicant 

also expressecj his reservat ion in categorical terms 

about the impartiality of the Enquiry Officer in view 

of enormous pressure being exerted upon him by the 

Disciplinary Authority, It was stated by the Applicant 

that in view of the fact that the Enquiry Officer has 

not yet been confirmed in serv:ice and he is undergoing 

a period of probation would keep him under constant 

pressure of Disciplinary Authority and he wc:uld be 

compelled to toe the :t inc of DiscipJ mary Authority. 

The Appl ic:ant also impressec upon the Enquiry Officer 

that along with the memorandum of charges, the 
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App I ic: ant was not supplied with the 1 1st of documents 

and witnesses souQht to be rd led on for the purpose of 

holding the ennui ry.. 

Copies of three different letters of even date 

are annexed as ANNEXURE—A/11 coily.. 

4..39 	That in the present case despite the frivolous 

and vexatious nature of the enquiry, the Applicant is 

ready to face the same, but he wants such an enquiry to 

be held in an impartial manner. App], icant has reasons 

to believe that under the dispensation of the present 

Disciplinary Authority, enqui r'y against him would not 

be held in an impartial manner., though Applicant has 

nothing apainst the present Enquiry Officer, but the 

very fact of the Enquiry Off ic:er being under the 

probationary period, makes the capaL ..ity of the Enquiry 

)ff icer to hold such an enquiry in an impartial manner 

highly doubtful In this connection, here it is stated 

that enquiry against the Applicant can be held at 

Calcutta which is the head office of the CDI in the 

Eastern Region, At Calcut .a, there are guest houses of 

CDI where i. n the App]. i. cant can stay w 1 thout i. ncurri ncj 

unnecessary expenditure. Mor'eover, at Calcutta, there 

are competent officers holding the same r'anI: as that of 

the present Disc: [p1 in ary Authori ty in (3uwahat i under,  

whose supervision, the enquiry can be carried out.. The 

present Disciplinary Author I ty bec:ause of 1 ts an imus 

against the App 1 icant should not be permi tted to take 

any decision in the present c: ase 
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440 That the 	Appi icant fi. ].es 	this appi icaton 

bon af :i. de for securi nç the ends of 	justice 

5 GROUND FOR f:FL  i FFWITH L,EGL. PRFV i SI c:iNs 

5.1 	Because the impugned c::harc:!e sheet issued by the 

Respondent No 1 and the order dated 4 82000 are 

mot I vat: ed The Respond ent No 1 is abusinc his power to 

settle h is personal score with the (pp 1 icant The 

malice and the animus of Reorci en t No 1 towards the 

pplicant can be seen in the series of his action 

towarcis the (pp ii cant. The Impugned charge sheet and 

the order dated 4 .8 2000 are th crc fore not t enab 1 e and 

the same are 1 iable to be set: aside 

5 	Because the or'der dated 482000 passed by the 

Respondent No 1 cii sc loses his bias and pre-judqmerft of 

the cui it of the Applicant. The arguments advanced by 

the Responc:ient No. 1 in the aforesaid order are baseless 

and w i thout any found at ion 

5.3 	Dcc: ause the impugn cci charce sheet does not 

disclose any misconduct on the part of the App].icant 

The act of Applicant of c:hai ]. enginc the administrative 

order of hi s department be fore this Hon b i a irii:una :t 

c: annot const:rued to be an act of mi sconduc .. .. The 

allegations that have been made acainst the Applicant 

are imaginary and without any foundation 

5.4 	Because the impugneci memorandum of charges is 

frivolous and vexatious 	They do not disclose any 

offence and as such liable to be quashed and set aside 

on this ground alone 
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5 5 Bec::ause the E:nqui ry Officer who has been appointed 

to conduct; an enquiry against, the App 1 icant in the 

present c: ase is unde roi nc a p e ri oc: of probation The 

Enquiry O'ff:i.cer is yet to get confirmation of his 

serv1ces 1 t is the same very Disciplinary Authori ty 

(Respondent No 1) who is to confirm the services of the 

Enquiry Off icer Henc:e t h e Enquiry Officer is not 

expected to act independently. He would always be under 

the pressure of the Disciplinary Authori ty Hence the 

Applicant c::annot get any justice from the d:isciplinary 

p rc3c:: e ed in Cl 

56 Because the impugned charge sheet has been issued 

against the Applicant in total non—applicat ion of minth 

The c::h arges have been fr'ed w:i. t:hout any found at ion and 

the same are baseless Supervisory authori t'y of the 

Applicant having not made any complaint in rega ?rd to 

non....submission of weekly diaries it was neither fair 

nor prcuper on the pai.... of the F:espondent  No I to rake 

up this issue after digging into the past records 

re 1 at inc to the period when Respondent No 1 was not 

holding the present office 

5.7 Because the impugned charge sheet has not been 

accompanied by the list of witnesses and doc:uments 

The ncn""furnishing of the list of witnesses and 

documents to the Applicant has prejudiced him Facts of 

the c::ase created a genuine apprehension in the mind of 

the Appi ic:ant that after examination of h is wri 'tn 

statement of defence the Disciplinary Authority would 

decide about the.l ist of documents and wi t:nesses on 



i.ch 	rd ianc::e would be F:'iac:ed in the enquiry. 	The 

procedure be ing 'followed by the Disciplinary Authority 

in holding the present enc:uiry is, therefoie, illegal 

and the same has vitiated the present enquiry.  

58 Because hold:incj of the preliminary enquiry in the 

instant case is 1. ike putting the cart before the house 

inasmuch as memorandum of charges has already been 

served upon the Applicant and the Applicant also 

submitted his written statement of defences Ho).dinc1 of 

pr'elrn1nary enquiry therea'fter is devoid of any meaninci 

and the same cari only be for the purpose of prolonging 

the suffer:ing of the Appiicant 

6 DETAILS OF' RE:ME:DIES EXHAUSTED 

That the Applicant states that he had preferred 

an appeal dated :187 2000 under Rule 14 of the Delhi 

Spec i a 1 Police Establishment (Subordinate Ranks) 

(Discipline & Appeal) Rules, 1965 for the redressal of 

his pr:i evance and assailing the legality of the 

impugned memorandum of charges However, the aforesaid 

appeal has not been disposed of as yet: and the 

Disciplinary Authority without: wait ing for the d isposal 

of the appeal against the memorandum of charges has 

instituted the enquiry against the Ap 1 icant by 

re j ec: t I nq his wi i. t ten statement of de 'f enc: e The 

Applic::ant states that he has no other remedy available 

to him except to approac:h the Hon "bie Tribunal 
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7 	MATTERS NOT PREVIOUSLY Fl lED OR PENDING BEFORE ANY 
OTHER COURT 

The App]. icarft further declares that no other 

app :t icat ion writ petit ion or su t in respect of the 

subject matter of the instant application is filed 

before any other Court Authority or any other Bench of 

the Hon 'ble Tribunal nor any such appiicatic:in writ 

peti tion ore su'i t is pendinQ before any of them 

E:Fs SOUGHT FOR 

8.1 	quash 	and 	set aside the 	memorandum 	No 

1477/02001/ 12/COMP/SLC/NER/99/ (Pt III) dated 

17,05 2000 issued by DIG CDI NER Guwahat i and 

his order No 2434/ 12/COMP/SLC/NER/99/Pt I I I 

dated 4,82000 rejectinq the written statement 

of the Applicant and instituting enquiry 

acainst the latter 

and/or 

In 	the 	aiternat ye issue 	an 	appropri ate 

di rect ion that the enquiry aciainst the Applicant 

would he c:arried out by a competent officer 

other than the present Enquiry Officer and the 

final dec:: ision about .....ic Enquiry Officer's 

report shall not be t ak en by the Respondent No 

1 and the same would be taken by any other 

competent offc:er of the same rank as that of 

the Respondent Nc' 1 Di rec ion may also be 

qive......... hold this enquiry either at Guwahati or 

at L;ai.cutta, 

N 
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- 

83 

 

Pass such other order/orders as may be deemed. 

fit and proper in the facts and circumstances of 

the case for securinc the ends of just ice 

84 	Award cost of this application to the Applicant 

9 INTERIM ORDEFk PRAYED FOR 

Pend Inc1 ci I sposal of the app 1 icat ion 	he further 

pleased to stay hold inq of any enquiry pursuant to the 

memorandum No 1477/02001 / 1 2./COMP/SLC/NER/99/ (Pt I I I) 

dated 1705 p2000 and order No 2434/12/COMP/SLC/ 

NER/99/Pt I I I dated 4 82000 passed by the DIG, CBI, 

NER Ouwahati rejectinQ the written statement of the 

Applicant and Inst I tutlnq enquiry aQainst the latter 

i0m 

The Application Is filed throuc1h Advocate. 

11 PARTICIJLARS OF THE I P 

(I) 	I.P . O. No, 

Date 

Payable at 	A Guwahati 

12 L I ST OF ENCLOSURES 

As stated In the Index 

Verification. 
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Is 

V E: R I F I C A T I 0 N 

I 	Suresh Pal Sinqh Yadav ,  son of Late Netra Pa]. 

Sincjh Yadav ,  aged about 47 years resident of Dorothy 

Apartment 4th Bye Lan, ABC 'larun Nacar,1  G S Road s  

Gutiahati , do hereby solemnly affirm and \'eri fi that. the 

statements macic in the accompanying application in 

paragraphs 	 .. 
:;  true 

to my knowledge 	those made in paragraphs L1L1 

being matters of records are true to my 

informati on derived therfrnrn M MA +,. 

humble submissions before this Hon 'bie Tribuna], I have 

not suppressed any material fact. 

And I sign this verifica'jori on this the 2 ){day of 

January 2001 at Suwahat: i 

C&XkASLA Zvl Sj-v~ t^, 'j<k-.Cc)AV% 
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A 	 \*' 
r\,eLift-1 A/.oIy 

QFFlCi (.)R l)jR 	 f 99. 

9Juut. Drcctor(F7,)CIfl/( 'alcuua vide his order (11(1 04.06.99 is pleasel to 
a casli reward to the following tixecutive staff of C131/ACl3/.Guvalmti 

for they have ~ takcli keen interest for all round development of the branch smooth 
functioning as well as shown interest investigation scarchessurprisc checks etc. as 
detailed bcIo':- 

iNo. Nairc & Dcsignatkm 	fXnount Reward. 

............... 

1. 	. Sh.I.P:l3oscr. 	.. 	 . 
RS. 1000/ 

.2 	Sh.$.P.SingliYadav lnspr. 	 Ps. 3000/- 

SJ1.11angslii.lIlsl)r. 	 RSA 1000/- 
. . 	 Sh.ç.G. Kliaiiiiang,lnspr. 	 1000/-. 

Sh.N.R.Dcy.lnspr. . 	

. 	 Rs • 1000/- 
/ 

5000/- 

I 	 (Rupees live thousand )nnly - 

It ia 	Itilled ilhith... 	iiiotiiit PtcsCfIbcd iii II C) letter 1\Io 29/l/2l-,\F) lii 
dtd. !!?9O I 
	

not been cxcccdc(l in this regard. 

Superiti tciideiit of ,  Police, 
('lI l/A( 13/(lu vahal i. 

Memo 
	

l)atcd:-tj2'99. 

• Copy 10  

I. 	A/(.Scctioii in dtipic;ilc for fl/a. 

2.. 	Person concerned .. 	. 	 . 	 . 
I 	 I  

L. 	 . 

Superintendent of Police, 

• 	 . 	

. 	 . 	 . 	 . 	 ( 1 fl1/A( 13/( iiiwaIiiti 
\ èV 

I ... 
;•• 	... 



IT4  

Office ôrdèr No. __ 	 Dated :- ______/99 

Sanctian is hereby accorded for the grant of C. C. to the following 
Exccu(ive staff 1w; his good work doic in Case No. RC 34(A)/96-SIIG as 
detailed below :- 

SI. 	Name & . 	 Amount 	 Commendation 
No 	Dsign atiei 	 Sanctioned 	Certificate 

/7 

Superiendent of Police, 
.CBI, ACB, Guwahati. 

H 	 (j 
Memo N.E/24I:/ 	 DatC(l :- .2 ) 1 
Copy to :- 

1. i'hc S.B. C"k aluiigwith C. C. for necessary entry in his Service Hook. 

2.-Personconcerned. 

-tiperiendcnt of Police, 
-. 	 CBI, ACB, Gli%flh1ti. 

- 	

-- 

• 	 •• 



: 

• 	

. 

• 	LOVEflN1ENT OF INDiA 

MINISTftY OF PEIISEJNNCL, P. G. & PENSIONS 

COMENDATION CERTiFICATE 

ri 	 CO4MENDED 

• FOR HIS .GOOD WORK DONEIN C •E .......... 

................................................................................................................................ 

DATEL): 	• 	 UPER1NTENDENT OF POLICE 
GUWAHKTI 	 C131/ACB/Guwahati; 
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OF'Ic ORDER NO._________ 

Uwatjon i6 httrip.by eccorded for the arant of reward  
6n4 C.Co to the following oitLøsx of Cl/ACB/cjvehatL for his Ooo4 W0240 in 	No. RC.$(A)/9a..o as detailed  bo3ow. 

. —Oita 	.. 	.. W am  

k(erne 4 D ign 	 Mor*t rew*e4, 

tP.$4r 	adv.Xnepr. 	 at, 600/.. + c.c. 
1 

F 	 *. 600/.. 
51 

k: 

only 

t is .'rtifjed tht the ancr,1nt prel,c!,.tbad i.r 
UO ;  lter 	 6at.d 3/8/90 has not been  
ooedo4 in this regsrd, 

ii 

1. 

2 

3.. 

9 

C 	D.H,Mjshx'a ) 
t.uptifltE2eT1t of Police1 

flp.L/24/ 	il_i" 	Lttc4,.. 2 JW'93. 
tb  

a1)nwith C e:zdtjç CQrtjfjoaj,e or 
flOOA entry ii) the ervica l300h. 

Pi/C 	tion in duplicat€, for n/a. 

•Per3oa torne€. 

• . 	••; 	 • 	 of Police s  

J 



/ 

/ OF 
4p 

0 •,  

• 	

•0 

1II1VE11N1ENT OF INIHA 
1iIS fRY OF PEUMNELP P. (i. & PENSIONS 

COMENDATI0.N: '.CERTIF ATE 

1 98. 

Wd 

r 

• (rtted tt, .3iiri ............ -  Wn 

18 (IGH7T çr TN1ThT) VOR HIS GOOD wORK DONE IN C15E NO. 

....'
.'' 

DATED: 	• 	:.'': 	
• 	 OF POLiCE 

G\VAHAE 	
• 	• 0 .:.. 	 duwallati.  

• 	 • 	 •0 

00 	
'•••••• 	 . 

:J 
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- 

tt 
oi'xc *wCR ro 	 . 	 I 	play' 8 

hcb 1cOcr £o tj g1- nt o ca& 

	

pari1 ¶nd C.C, 	the L'31Qjig OECc for his çjoi w)t 
don' in ca" 	 big tajl,4 Xow,.' 

as 	as as Is w* . 	 s.a Is Is as as 	Is Is • 	as as 	Is a. • 	as as as 	as 
sifl 	 iustLo 	. 	/tznt rcirrdoc. 

• as as as as s, as as as a. a. a. a. as as as a. as as as a. a. as 	as as as a. as as 

3. 	
. 3000/... + c.c, 

H 	•• 	 . 

	

: 	• 	 . 

thouan4 )only 

àrtifjed that  thft amount eoaibo4 in R.O. 
. /4. 	zxx 	 'ia Wt boon Wooedcd 

C 	B,!1,ljXCfltA •) 

	

COXIACW 
	o pojj 

Piano flo.1V24/. • 	/ . 	 ... 	• 
CC!pytOa.. •t-to 

	 Is 

-. 

	 3) /c S4Uon in 4upLLci 	Jor n/as 
• 	 2) 	 a.1 ong:it1% th CO=vndat4on (rUiatu 

• )r 	niry entry in the Gmcviqjn nooko 

c c 

I • 	 \ \\\ 	I \ 	r 

ft/1r. 

v 

• 	 ..• •. 	 Sup Lt*tQDd! 	cr 	OU.f, • 
CII//;CWO' 	ati. 

• 	• 	 • 	•.. 

A 	• 	 .:. 

• . 

,:r •'k4. 
• 	•• 	 • i ••  

• • - 
	f'b+t .-•v.• 
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'p 

 

OF 

I 

tIliTEIUV%IENc ElF INUII 
I11N!Sry (11' PLli5IUjCL, P. ti. & PENS1urv 

ICO1LNDATION CERIJCAtE 

-a. 

A it tc-J 

I)ATEI) 
GU\VAEIA 

LN ..iThp. La HXL,It 
fti 	c: 	a us.i 

.................................................. 

SUP[RINTENDE OF POL CE 
CBI/ACGuwa1iatj. 

• 	

. 



- 	 c-.- 	 T.a_t1.:. 

a- 	 -. ..---' - 
- 	

- 

P,  
C:i-z  

Cr::: 	 •.. 	 . 

- 	- 	- - 	 - 	 - 	 - 	 - 	 - 	 - 	 - 	 -- 	-- .-- 	 - - 	 - 	- 

r i6 3. 3-G 	Sh &t'tjt 	V4erj't o 	- 	 S i S.  P &ntj(a Vac' TU4 CC Lk6 ,t&k CIV€fr 
r 
- Di.pta, , 	 I)P Loar to 	 Ic.v, Cl/C8, 	tcçttd by 3 I O'4 ttho CLd 	- 

SET, Pç* 	 (i.JLZtL 	 flOt CCft 	UAø1t nttt- 
aL 	'toj ;die jizce 

• 	 - 	 - 	 dr.&t-arr.isd 	•.:  zze 

	

uinz o( seve=t 	 - 	 - - 
	 k8Ot. Md 	dpVt& 

	

o .ti.ia 	 ry7.tLtt acfxcn vw tec7rr8d 	 - 

b 	tc 	n 1.0. &. P.P. tho zeJtththe cpirn or -iz T.O. 
d -F' 

St P. P. evert VIA &z6 ayteELl L')(,th .the 	&, thzt zh  
-• 	 ' -; 	 -  case d a 	th 	 don 	 .- - 	 -' 

- 	 .- 	 •. 	 - 	 - 	 - 	 •:- 	 '- 	 -• P.SzZka, InsPectO ,% - 	/ 	-• 	 •\J 	... 

tho t 	'zzijztz on AiA cxint .tiy .the u'r.Qnt cpt7øt. The 
 

F-I and FR-Il afrrzWi b'tanch cornr.t6 and VLA' opôv.tht u.hen  

	

by ;;~ie .th2n PIG, Sh. H. tWth, he zzs not atL6d- 	 \ 
rx.tk Ae irvestticn, as uth he cad Me mse w 	t. S. 	• 	 - 	 O 

-'p 	 P. Sn3k. YaLlau thd gcve han open oa .to - eta 	hg. 	 \ 	,/ 
- 	 - 

c. 1ncto't S.P. Sh Yada'J czpted hP cW_Zange and  
• 

	

	 e>tipat 	cme tim ighty and coewd &i#ct  
r'AaL6 aznt Ae acczzed peuom. And iiwia4tit  the case 

• 	

- 	 v.rzs 
 

rmde xi..t .D Liunth pi.tADn a3wis.t the aced Sh. 
• - 

	

	 tjeet Lupta, 	itn &tanch 	zvt, ssr, V.14*i and 6 
c.th. The Vvik dr by Sit. S.P.Sinh Vadmu ,  LA hi.h&j cnded 

- by un1e d - t n PIG. it cas ao ccirnvnled by 
ha tQthtLcat oLr.zt, &nk&t3 tthch 'tei&ed into 4dAng Che 

5tP2t af..tjt oataJitir sanc.Von c'wm .M cont adhauty. The 

	

p..) 	
ch acath€dpek4o'16C)t6A.98. 	 5 \ 

	

- 	 In UC2/) o( the ac.t4 nntu4, I hcghty 

	

k2crn'P.rfded that Trzpectok S.P. S&ih Yada' di,ette.s &uAzbte 	
• 

	

cath &e'zvtd aowWi convvyiztLon cettL4Zcatp_ - tD  encr,wtae his 	 - 

- 	 • 	in 4EAve -ao he mu Ltie exd '(2&t 	-- 	 . • 	.  
- 	 -, 	 (M. K. Jn I 	' I I 

.ipLt.oPc&2.t 
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2. 

4t 
:"'' 

seiry E' in th3 

LA/c
I pu

nir tidplicat

flook,  

for n/1. 

- - 	

'f" 
 

of volic 
Ltf. •CL/ 

r 

'S 

- 	cJ - 	•2! 

Th 

c)nL3I:I 1 	414 o 
I7. 

&ic•Uon I ii hr*by acorc1qj for the grnt of ca 
rmwnrd and Ca, to tho fo3.l9win çj  Officer, for finn1ijn th 	fJIiOwinp carmo trgottod f.r 197 in  

rep4v,1y ao dtaU 	bc)Low,.s • • 

. 	 — 	• — _p 	— 
& 

•• — — 	. .- • 	— 	-. — 

• /rnount rowarded 
•. 	 - .. — a. a. 	 - 	a a. 

 ma a. a. 	— 
I. 	 y0 • 

•. 

• 3QOxO 	.C. 

2.det)JlL -7,lr • 

IJ *ttoj nrjeQ,uba.Xnapr..  • S  •/. 

. 	0000 

Is cOrl it!tt that the l%uAt pre=riuntj in ..(i. 
.2)/4/aww.izz dtd.3./o/.90 h:t not 

4t14.3 

• 	( 	1/' 	
' 

• 	.1 
I 	•' 

StJcl1tr:irrit, 	rii • cx/ 	an 

• 	 t. 

1. S 	 cate  Itlnr 	(e 	I  
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LllJtJEI1iVV1ET OF INlJIil 
1IL5fly OF PER JJCL, p. 6. & PENS IONS 

COMENDATION CERTIFICATE 

zirasit ec  tL, Sh r i S-P.Slngh Yaday.lnspr.1 

.Rfina1Isingof case8 targetted for 1997 

. 	4. 

• DATED: 	
SUPERINTENDENT OF JOLICE 

GUAHATI 	
CBh/ACB/Guvahatj. 

S 	

S 



- 	- 
4) 	 r 

OFFICC 	ORDJLR NO._ 	_J Datedz- 2kIL1) 	0 970 

JointDrectôl(EZ).CB1/calcutta vido his orclerdttj. 

2l/ló/S7 + ploaue 	to anction a Cash reward to the following 

Officere of BI/ACB/Guwahati Brarth Lor their,  Good work done 

during h1 visit as detailed belowz.' - 	- - 
SlIP 	Name 

- 	- 	OS 	 - - - - 	- - 
&4 Doaignation 

- - -. - — - - - 	- --- 	 - 
Amount Rewarded 

NO. 

YI3v41ntpr. 353Qc 

3. 

rL 45OO.O 

(nurQUr tno '"and 91 	hundrad 	only 
It is ertifled 91int the amount pretribed in I-! •0• letter 

No.0$/01/90ADV.dated 21/09/90 has not been eed.ed In the pne0 

1 	 .• Superintendent of Police. 

/ CLll/itcn/Guwal-zati. 

Memo NooE/24/Y_/ Dated:-'_______ 0 97* 
.,- 

Co trXto z- 

1. 	•.'A/C Section In duplicate for necessary action.. 

Person concerned0 

I .  
I 	- 	 - 

Superintendent of Police. 
:CB1/AC/Q1,j w atj. 	- 

EL0 	 i 000t : 	- - 



// 

- 	 5- 	

- 

CFFICE 01bER NO. 	 I Dated:-_________ 

• 	
peiil Director • CUI/New Delhi vi•iisotet cltth.08/03/97 

is p1easd to sanction. cash reward to the Lollewirig Inspr.Of 

ol. CUI/AC13/(,uwahati includtng Regional Office & Shilloncj Unit 

• 	for their gOod work done during his visit as detailed below:- 

S1• 
- - - - 

----- 

- Naie & De;i;n;ton knountr;warded. 
NO. 

1, 	Shri.R.P.I3ose.Inspr. •t 	Rs.1200/- 

2. 	Shri-.A.13.Gupta,Inspr •RSo• 	1200/. 

Shri.S.P.Singh Yadav.Inspr Rs. 	1200/- 

4. 	ShrL.K.13arman,Inspr Ps 0 	1200/- 

ks. 	4800/- 

(Rupees Four thousand eight hundredAonly 

It is certified that Uie amomit prescribed in 11.0. 

letter No.08/01/90-D.V,dated 21/09/90 ha 	not been exceeded 
in the case. 

Supdtof Police,CBI/ACB, 
Guwahati. 

Memo NO.E/24/ /t--' c' - •'':/ 	 Daced:./?/ 	1 97 
Copy to;- 

A/c Section in duplicate for necessary aCtion. 

Person COncernod, 	 • 	- 

ttp (t  

r 
t 

-. •. 
	 SUpdtof:PoliCe,CUI/ACB, 

'uwahati. 

11//f//hi 



OFFCE ORDER NO. •  Dated:-______ 

Sanction is hereby accorded for the grantOf 

ca thireward to the following executive staff for their 

GuJd iörk done during the year 1996as detailed beliz- 

S1J rane & DesignatiOn 0 •  Amount fewarded 

NO. 
0 

- 

- - 

- - 	

-: :: - ah 

300/.. 

• 	• 	 • 

(Rupees ou trkoua4ndon1y 

It is certified that the amount proscribed in 
0 	u.o. letter NO.29/4/81-AD.III dated 1/8/90 has not been 

0 	
ecóeded in the case. 

Suj-"Jt.Of Po1ice.I3I/ACB, 
Guwahati. 

Memo NO.E/24/ 	1 3 , 	 / Dated:-_/9197 
0 

• 	Copy to:- 	0 

0 

as/C 	oc..tiun Ln dLpUaste fOr fl/i. 

• Pcr.3a1 CQibcriOd 

- -1 

.v 

• 

Supdt.of Police.CBI/ CB, 
0 	 Guwahati. 

11•11 i// 

•00.0 	

17, 



- 

OFIQ RDR NO 	_2 LiJ 	 Datcds-' 7T/ I( /' 96 

' Sam 	beroby eoordo4 .or the grant of 

cash rwat6/ttho foil 	goUoi4.a Lor, their 900cl wOrk 

• 	 . done iz case -flQ.P.1.22(A)/6'1IU3 on i2/7/96iaa. detaijod 

• 	 bolQwlll ' 
• 	 - 	 • 	 — - 	 . -. 	 • 	 -.

dW  

Slim 

	

i.. : 	 ount 	ard. 
NO _ -, _ • ,_; _ 	- - 

• 	 r- tu 	S  
1. 	 .• 	 . 200/- + C.C. 

200/. + c..C.. 

3. a 	i.aaà9oiConat. 	 . 100]'. + C.C. 

Total s-' a,. 500/ 
(Ru1x01 five hundrod)only 

It is certifid that th aiwit preacribod in )J.0. 
• -. letter Nó.2/'4/8L4).XIZ atod 1/8/90 haø rtbee eoOdod 

inUj cao. 	 - 

' 	'4 	' 	 .1(•_ 	
- 

i3tipdt.of Police.CBX/ACB. 
• 	 - 	Quwahati. 

Me 	o . 1241 	ci 70 	Datedi -//9 0 96. 

Copy dos- 
1. A/c souti on in ci iicat. for rbeceBaary ct.3n. 

2 • perBon c oz rneci. 

ay 
-• 	- 	-- 	- 	• 	- 	S 	• Supdt.of PUce.CBX ACEI, 

Guwahati • 	 • 	 ____ 

S 	• 	 S  

fr 



S. 

GO'f1RN1r0F INDIA 

CNRAL BUREAU OF INVESTIGATION 	/ 

OFFICE OF THE SUP)T. OF POLICE 
I 	 A.c.E.GuWAHTx 

CcMMENDATIQ _9PRTIFICA TE  

S. Shries.p.&Ingh YadavolnOpr,CBX/B,4uhatj 

is Highly Conuended fur his Good Wor1 done in Case 

No.PE9 22(A)/96...$ 	on 12/7/96. 

Ot 

Supdt.of Police,C I/ACB 
Wahti, 

: 

- 
I 	

I 
44, 

• 
5: 



• 	

•9- 

• 	 •1. 

01'r'ICC 0&D1* ro.  	49 6  

• 	
. '$agin i 7heraby aóaorde4 for tha grant of cauh 

reward/t the i. Uodng officiiUa for their good work done 
in caq 	 on .12/7/96 as detailed beloii. 

- - - 	 - - - - 

Si• Name, & .Doignation . 	- 	 Azaunt Rewarded. 
.)40. 

• jW 	 410 00 	00  00 	M 

1. &.X.Darman,Xn8pr. 	 - 	,. 200/-' +.c.c. 
&.P,.Sing Xv.Xnepr. - 	. 	Ri. 200/. .+C.C. 

30 	rmhL .I.0ogoJ,cont. 	 Ri. 100/. f.C.C. 

• 	 . 	 . . S 
	

• 	

. 	 . . 	 . 	 soo/. 

(upees five hundred )only 

• 	 :. 	 . 	 • 	 • 

It1 is certifi%d that the amount prescribed in 11.0* 

letter..No.29/4/8lD 4 1I1 dated 1/8/90 has n<.it bean aeeded 

ntiecaae. 	. • 	. 	.• 

supdt,o4 PoUco,Cflh/AçII, 
iabM. 

r/4f • 	Datód$m./// 4 9.6. 
I •_._-..__..&. 	 -•-- - 

Copyoi- 

1. A)C 'Section in duplicate for necoaary action. 
son C o:r(v2d . 	. 	.. 	• 	. . . 	. 	

. 	. 	.. 

Suit.of Pollce.CiiZ, fl •  
• 	 jihati,. 

i/ik1L 	 . 	 • 	 S 	 • 



4 

H' 

0/ 

1 ° 	
GIRNM1NT OF INDIA: 

( 	
CENTRAL BUREAU OF INVE ST IG AT I ON: 	

0 OFFICE OF T &JPDT OF POLICE 

A.C.B. GUWAdATI. 
P4 

CERTIFIcA 
.10• 	

0/ 

Shri 	binghc davIn8pr.CBI/B/G uwha ti 

is highly cmended for ,hjs Good Work done in Caae '0%. 	
0 	

•" 0 

NO.p.23(A)96.,S 	en 12/7/96, 

40(  

• 	

0 	
Supdt.f Pelice,CB /ACB 

Guwahatj. 

Qb 

• 0 •• 0 

a 

	

j 	
0 

• 	
0 	

•,• 	

• • 

0 •  

• • u •. 

0 ,  

0 	 • 	 • 	 0' 



TWIC4 ORDIIR No.  

' samuonAp bexsb aoorded f or the grant ol 

0th +TIrf 	o2i4per oftLoer tor blair 	w 
aum j, 	 as detai2d bsiovi' 

- 	___ 	 ___ ___ 	 - 	. 00 00 00 00  00  - 00  - •- - 
a. 	& Deiiçjat.ton 	- AmQ1nt Rewarded 
NO 	 - 

i - 	 - 	- - - - - - - - - - - - - - -- 	- 

h.A.G1AptA.I4spr.- •R.. *00/- i.C.C. 	: 

J- Sini 	edavIzwpr 	- 
\j3'• 

i. 300/- *.C.C. 

$bri.A.tlutta,WCGn$t. - b. 200/6'. C.C. 

 Q.K.War.Cor13t. 	 - z. 200/0 . cc. 
- • 	• 	 - __-- L_*S$ 

	

• 	 • 

(ez3 aevn handred)Oi4y 

xtia .9suLiedtha'the azwit Wepuribed in 0.0. 

	

i.tte Na/4/e2-N?.uz. 4*tod 	 90 has not been 

ii the oao. 	•- -.. 

updt.0f Pouci.Cflz/Acu. 
I 	 - zakiaiU. 

K 	Wut7I 
CO9j tOS 	:- t 	 - 	 • 

cewtai St.ton in dup)Laate go 1eaar7 ction. 

the C.C. for 	eaear y  aa4. 
- 3f.C2eka1OILth the c.c& for n/ari th 



2 	 GOVRW(N O• •XR$pXJ • • 	
• 001C& Cr Th 5UPDD.QV POCE 

£ 	 CENDRAI4  BURE?U 07 
• 	2 •; 	 0 __________ 

CaRTIFXC,TE. 
- 	 Ii- 

X is HcLIX Comm 	QR 1115 Q(IOD WORI( ic DZD  

DON1t ZN CM 

3 
SUPDT.OF POL.ZCP flX1iCn 

.••*, •. 	 •.. 	 ________ 	 •0 	 -00  

• 

• 	 - 

-52- 



5- 3 

- 

'
OFFICE ORR Dateds ---t47-L4 - 

ZWX2tLOfl LB ereDy acc orueU JL 

Cash Reward and C,C. to th following OfLtor for their 

good wo:l%  don. in 
caca No.AC42(ii)/96 u/a 120B,420,4680471. 

XPC & & 	3)rw 13(1,) (d)ófP.C.Jlct.]b988 In which 51. 

1 oonduotd searali with thw .  aas.t*taxs of $1410.2 to 4 5O' 

].ly in the rosidential pOf the acouad and reoeivod 

iiin doornbnta/a$ detailed bslOw,' 

- - - 	 S 	 - - - 

 

31.Na.: iume 	 • 
- 	 Amount  

- - - - - - - - 
	 - - - - -, - - - - - - - - 	 - - - 

1. 8Cptu.Xflap Ri. 250/" + C.C. 

. 2S0/ 	+ C.C. st.S.P.in.IflSPr. 

sh.J..Oogoi.H.C. - 
b 	150/. + C.C. 

40. 
.5 

Sh.flhag Sthgh15ConstablO Ri. 100/"+ c.c. 

, 750/.. ~ .c.c. 

(Rupees $aven kumdrod Ltfty )only 

It Is Lertified that the amount prescribed in 

H.0. Let1tar N.29/4/81m1AD.IIX dated 1.8690 has not been 

oeedO&.it1 thaCase. 

• $updt.Of Poiice.CI3I/1C13 
• 	GUWahLti. 

1 96, 
4ri NO J24/ 	 • 	 Dated.1"______ 

• 

Copy tQS 
1. 	J4IC ationn duplicate for W300333XY ictiOn. 

PrB°n Conuerned.t 

30 	.Cler)c alongwith condat... on cort4.ficate £o.r ,  

!iOQO38XY øntrY. 

• 	 tiupit.of p01ico.C}iflN1)2 
(uwahati. 

# It 



Ok FI(.I ou)L;A:N)•
LLLJ 	oateãs - 9 

artion iG horoby aQCOr4 for th grant of Cash 

to the U13 4OWing of fic.z in tech thd' haVe. taki 

active: part jar3.tE)I ghiftifl of the nranch office 
ir 

Uow Guwahati to sundarPr a cietat led belOfI 

& 3aicjnatiOfl 	
AUflt wardl 

one 
• i . 	.. 

. — a. a. 	 — — — 	 - — 

3.. s.40ii4upa.1r&p 	
. 

,? 	

Laciv.nøpr. 
 

4/ b1O0Q/ 

• 	(tLvoeø one thouaand)Oflhi 

	

that'the aftount preocribed. H 	
-: 

.et4?r
dated 1/0/90 ha. not been e,eeded 

NO 

in the caae 

	

H 	•.. 
iup1t.O poLice.CBX/4'4B. 

Ouwahat4. 

' 96. 

ntamr 
NO/2aLL...J 	ats1/ 

copy tos 	jetione 
3.. iJc 53 Ucrn in dupLtcat.S for ce8aY 

BOfl coerø4 

	

/ • 	
., 

ouwaati. 

iUI:Q 

H 	 . 	•... S 

	

• 	 ,. 

	

• 	• 	• 
• 	

/ 



V 
0 



4 

I;?  

L 

WI XC 	ORUk No. 	
- 	

Latdz -  

- 	 VIG•i CkI 	 order d td.fl.l e 96j 

PIGO 	anction 	C'h iu: dt '' thal, following oticer'in reoqni 
ion tq their çjood wok do no a nd incori eEthrt and pervence to 

duties bre,ch aoull c hiived the p nnup l tnrget we1 in ndVLtncc 

.de.taild blw1.- 

	

. 14a ~,na £ lDu6icjnation 	 Atrount Iewaxr'ei. 

( 	 p.3içhidrv,1n&p..>ctor 	 . .500.00 

2. Stoi.'.1. 	 - 	 i. 500.L0 

.0.0.00 sh  

t• Sh.P.IOj,1.rrL 	 - 	 . )OO.O0 

It31 s- 	. 2C0.0 

Uueee two th uSnd )oni, 

it: 15 cartifl ed th-it th. nount 'rescribed in u.o. 

l.ttor 8//0-M.II ct.21.9.90 has not be..a &xcccdeI7 -'the race. 

erintE.ndt of police, 

t4&?mo wo./24/xI/_j77_/ 	Lmitec3s- / 

Copyto  

i/c Section in duplicate for -  nece. near y .action. 

t'er )I) COicflede 

I 	 - 

ti-erintendent\cf police, 
C/ACJ/UWatt7 



4 

4 

—57 - 

H 

o.rid i 	o.. 	o. 	 - 	tij 	0 95. 

Snctjbn is hereby accoxed for the grant of 	kewaj 

to the foiiàwig Official, for their Good vj 0 rk cbn.e inccmnectjon 

with the LaSe No.RC 22(A)/5 u/s 7.of P.C.1ct. at detjltd below1- 

;l:N: ;.;e;i;n::; 	- 	 - - 
-  

No. 	
AxnOufltRewarcl;o, 

A 	- 	•1 	_ 	-• 	
- I 

	

S. • • - 	- = S., 	- 	 - - 	
— - U- 	 S. 

 

.A.D.Qupta,Ipr. 	250/- 

i. S. P.Singhxnsp 	 - - 	- 	 . 250/- 

Sh.A,Mao.S,I. 	 150/.- 

	

fts 

4. 	 - 	 Ps.. 

54. 	J.:.(3oôj.ijc 
 

• 	 -. 
6 	ii 	etri.coctb1e - 	- - 	- 	R.- 50/.. 

7. 	 - 	- 	. 50/- 

Toti 	 Ps. 975/ 

• 	It i3 CCrt.iLc] tn.t that the '%mount pre3cr1t,ed In I14:i C)fI1c'- 
letter.  to.29/4/61-Ai),I 	.1.8.90  

Sperintendent of Police s  

• 	 - 

emo No • b. / 74 	7 — 70, 	1t, 	T 7 	- 
Cop7to l U- 

bcount • 	(i'th duplicate for r1ce - ry €tc ton. 

•peL concemeci. 

•- 	 ( ' - (T 
police, 

cii) iW ii 	. - 

( 



Office Order NoZ..... 	 I Date..2.4./95 

'••'. 

 

DIG I CBI r Sao 0  Shillong vido hit order dated 30/1,2/94 is 
• Prto flctton.Cashr.wa:d,to the folloinQ staff of CS!, 
•B,Shi1iong Bnch as tóbsbeen entrusted fivaCases viz. 

	

7 	27/93 i/9305/9 4 32/94and.7/94 Out of vbich.2 Ca  ses finailseci 
and bth were aunt up for ttjal and remai.- Ung Cases are under 
invesjg3tiorHO also attQndqc Iflj.$C e duties such as verifjc ation 
of Sec 	in ret infoatIons and Conducting Raids etc. as detail,d 

• belowi..H 	•• 

•$1.14o. 	Hnmø 8, Pestgnatón 	•• 	nount rewsrdc 
- 	 - 

	

• 	 • Zhri S.P.Sih Ydav,Inspr• 	Its. 150/.. 

1 	
•' 

Total  

C Rees Seven hundred I tity ) oily. 

Supdt. of P01ice.CBI,8 
I 	 Shillong. 

Memo 	/24/./.(, 
 

Copy 

1. WC Section- in d' uPlicate for Ma. • 	2. P r son cor ernod.- 	0 	 - 

supit. •o )Po1iac ,CB, 
Shi 1 long. 

WIWI  T 



U 

I 	 -. 	 .. 

OFF1C 	NOs 	 DTDs2 

L)141C$I/N..Regjon 0 shjj0q has .ben plLaasefg to 

anctisn the 1Lwinq , Crgh Ieuar& th the under mt itti 
Staff 	their 	w.xk a.ne during the period  
dütai1e 'e1w s. * 	 .. 	 .. 

	

L. NO 	J,-V 1E & 	 A4OWJT SANC 	 tzp 
U. aft eav U. 	 0.. — . — 	— 	 • — 	— '. 

1. 	 r •iCCh akrake rt .Inpr, 
nx 	

. 
2, 	&hri 3,PSinth Y &davo Insinre 	 s. 	543/h 
3 0 	ShrjP. Sajkja1 irpr, 

4 0 	Shri H,góranja, Znopr. 	 -  
• 	5. 	Sb. Snj,y aen.1npr. 	 p, 	5/. 

TOTAL i• 3. 
--•-.. 

• H 	RU?SThRJE THOUS.tND ) ONL?, 
• 11t is Certif ie4j that thS wnount PregCrilwei in the letter. Ues 	 han,t een intheC10, 

Uprjnt,(qit ç 
-. . ClI/'Jfhii1,nq, 

N.s W24/__ /  

Cpy to 5J. 	. 	 ••. 

1) 	../C Sedtion Inulicte for necesa'ry uctlon,  
42) eX Sonconcerned., 

• 	 . 	.Bu,dt, 	Pc,1.ice 



GOVL11 , 14LNT OF 1NVIA, 
CENTRAL 1JU1EiW OF INVESTIGATION, 

OFFICE OF T1E SUPDT.OF POLICE, 
ANTI CORRUPTION BRANCH, 

GUVZAHATI-5. 

No.DP/lLL/1999/e5r JA/20/157/93 Dated,Guwahatj 

To 

/Sr -L S. P • Si. ugh Yadav, 
Inspr.C131/ACB/Guwahati. 

All 

99. 

Sub - 	 Sanction ot Commuted leave w.e.f. 
01/10/99 to 28110J99 - rg 

Refer your application dtd.29/10/99 praying for 

Coiiunutecl leave w.o.1. 01/10/99 to 28/10/99. It is to inform 

that as per leave Rule 12(8) at page 154/C of Handbook 1999 

it is stated that non Gazetted Govt.Servant should produce 

the medical Certlf.tc e from (1) C.G.I-t.S. Doctor if the Govt. 

•1 Sernt it aCGHS eneflciary and .residlng within the Unit of 

at tho time of lilnoco. 

You have informed of fice through telephonic talk on 

Sand petition dbd 05/10/99 that you will not be able 

to attend ofice due to illness,but you have not enclosed the 

f medical Certificate of Doctor nor have you submitted, any 'leave 

application. izia prescrl5ed form indicating the pe16d of 1loaveD 

nature of illness etc. The rasons given by you 	not 8atis- 

factory duo to ttie facto that aie o.Eflcials-of this office 

visited your house for delivering of urgent letter it Ire found 

that your house In remained under lock and key and on subsequent 

visit no satisfactory jepiy was given by your wife regarding 

your whereabouts etc.J 

In view of the above facts and circuinstaces,you are lt ~ 

I direc ted to explain as to why your leave period may not be 

treated as unauthor.Lscd abseuc o. 

Your explanation should reach this office within 3 days 

from issued of this memo falling which action will be taken as, 

per rule. 

Superint*ndent of Po1ice, 
Cr31 (ACI3)Ouwahatj. 

Memo IJ0.DP/SHL/1999/ 	/A/20/157/93 Datad*- 
Copy to :- 
1.. 	The DIG/CE3t(tJER)Guwahati for favour of information 

please. 

• . 	
. 	 Superintendent 'of Police, 

CBI(ACB)Guwthatj. 

el/- 	 -o-o-o-o-o- 



J.j 
	

Supd 	 Al 777__ 
• 	

f/'4  

4, ,' 9 

i'lie 	upd(;. 	o. 	I 1 0.1Ic, 
Sn! 

Sub : 	Snn L- Ian of Couim,,Lci I cove w • c.r. 01/10/99 to 20/10/99 
Ref 	No. I)I/Ji7/1)/ 05 50  i/A/2fl/;7/ 	

(ltd. 30/11/99. 

Sir, 

Nay kindly refer on subject matter. In this 
conned 

-f on I have to s La to thn 1; .1 an, on clopu to Li on from 
Stt o1Jce of Utter Prde5i,. I am not- regis

. tered in any of 
the CG!5 fli spoziser,. I 	tel in Gi,wnhn Li . 	y wife, who Is 
lo a :SL-Lo of Assn,,, Govt. 

empJoyoc, in Limo of,  nmeriical I1( 	
.: : coh; 1 1 I: 	Gam1,,,(•j 	N(?v1ic01 	Coi.7oje, 	other 	State 

speiisry or nearest- regis Lrd NedicoI practj Liosier. 

• 	 Further 	the 	C. C.!!. S. 	i 1 JSPensary 	loco Led 	i 
GuwaJ,a L town are s I tuo td at 710 Ksm,s 

. fran, my houc and the 
saiddipo:msary also, as they do not linvo. lul I equiprne,, L and 
other "d.Ico 

rer, (:l,c h'nl:fc,,I:n to 
Gou!,nLj 	ticflfrfll 	Co.! lci,v' 	 trOnt,,,(',,i 	nt,qi 	o 	SUCh, 	

all 
	!aIO advice at 

doct-nr (II:. ill/0/g9. .1 cons,,) teil G.fl. C. City, the 
cerLjfjnLp 

Lhereor Is already submj LL- d to you along wit!, 
• 	 NechJcaj i.i Litess certi r,fc,TLe. 

more IL-  is sLati that- on 30/10/99 in the nl.1
ght- I fa) I: seVere chest pain astcl very high pulpl LaLiot, 

I 	dlvi 	smef. 	itave 	tjm 	lies- 	LIi n 	aJb 	CCIIS 
Ouch 	at si,cl, time, 	as 5t1c.hi I OPVOnclp 	the 

ticoresf• clocf:o,- of Gnigh,n(:l i'techj cal College, who advised for 
rest a s wcl. 	as 	 dlccI(ups in gamsh,a L- .f medical Co.lJ 
and as —, Ucll I aLLe:,(bc(j the NeciJcaI COlJqo 

OH 1110199 arid informeri 	you 	f:e.iepiiohlICflJ.1 	as 	we) I 	as 	vicle 	my 	wri Ltet, 
inforrnatjondt. 	05/10/9 

as 
my wife Is also e worbcjs,q womeg, and lie asic 

was t- h,er 	to lohc 	ffj- 	
iur,Isp1 offJc0 hours thieve fore I 

was I:enmp,-arf ly slit fff ho my hhI-jnw 	house of- 
C ,,w alit, t .1 

CouLd. . 2. H 	• 	 S  

f: 	 • • 	 ••••• - 



-- 

4 	 - 	 1/21/ 

So far an 1r1 Ivory of itrqont: Jotter I 	concorud, 
I do not: know ,i 5  yet (hi' content thereof, nor you ,node inc 

ncksiowiedge any sucli lr.ttor of. yet: even of tor reun,inq my 

dts C Ie. on 29/7 1199 a ffi'r nhn,( 1:1:1 ng my Mcdi cn) Fl Cnos 

certificate and appilcation to grout: Medical 	Leave in 

p-recrlbed format aJon& with required encJosures. 

I am suufor1:,q great Ti unncj a) 1ards1ilps 'as you 

have not: djj,ured my salary even though two man this had 

olreody elapsed. TV: Jr.requested once again therefore that 

my salary may lcfnd.ly hi' dfI,tIrso(I ooti. 

	

\ 
	Yours faithfully. 

' Ill? ElI P1%!, S T NP!! VA IIA V I 
YNSJ'/C171/ACH/GIZY 

' 



• 	 I 

•1 •  

NTRM, flUREAU 
OPNVSTTGATI ON 

• 	

N.E.RFGION ?: 

0 RID EI. 

	

As Lhere are se.riot 	iUeqa.j 	of gross 
rniscondic 	

lack of devotf0 of duty 
	

, 	f de1jbeate defiance of 	 an d tntegrjty 
 

IflSUbo 	
the order of Superior 

°ffcer, 

	

djnatjon 	and 	making 	false 	
motivated J 

• 	 a11egatj05 against su 
	

an d 
perior officer5 ngaj- 

chr S.1.S1gh Yadav, Inspector, t has been decjdd t: o 1sstje • 	 charg sheet on him for major Penalty.  2. 	 As 	furthr 	COfltjn?lanre 	in 	diit:y. 	f 	Shr 

	

Yadav 	ould Subvprt 	
Spoj.J in the Offjp 	Shrs.P.sj.g . Inet 	1 

hey ordered to handover charge of aJ.j cas5 Wj 	him ( Under investigj011 triaj, RDA) 
S.T. R. and comJ, 	

etc. to ShriKSaha Dy.s.p 
all creDonflC made by hi 

 depo 1 	 rec1d y him 

	

the - sted documpq , 
	

and 
I 	

--:- •-.• 	 •, 	- 

ts rhcrwise lecelved , rol}rt 	by hm durina nve5tgatio / e r 1 f1catjon ir the flajk Thj POcess 	 na
should be  

most. 	
COmp1ete, 	

s t W1€hjr 5 day a the • 	

• 

1.• 

ant (K.c. 	snyo) °YTflprr1 	
P 	ice, 

	

- 	 CJ, 

ID to.2j1121 	

28.037000 (opy t 

Ii) 	I Sup 	
of Police 	CBT, 

AC, Guwia 	for 
necessary action. 

(2) 	
hri A..Saha, Dy..p 	

ACR, 	'Jha 

1 



CENTRAL BUREAU OF rNvEsTTGATION, 
N.E.REGION 	GIIWAUATI. 

ORDER. 

Whereas 	a 	disciplinary 	proceeding 
against 	Shri 	Suresh 	Pal 	Singh 	Yadav, 
Inspector,CBI,ACB, Guwahali 	is contemplated 
Ref .C131 	ID 	No.821/12/COMP/SLC/NER 	dated 
28. 3.2000). 

kw, 	therefore, 	the undersgined in 
exercise of the powers conferred hy Sub-rule (1) 
of Rule S of the Delhi .ecial Police 
Establishment (Subordinate Ranks)(Discipline and 
Appeal) Rulese 1961, hereby plices the said Shri 
Suresh Pal Singh Yadav,Inspect;or,CBI,ACB, Guwahati 
under suspcmsion with immedaite effect. 

It is further .ordrred 1hai- 	'!irinq the 
period that this order shall rinain in force,tlie 
headcivarters 	of 	Shri 	Suresh 	Pal 	Sinyh 
Yadav,Inspector,cnI,Acn Guwahatj should be 
(u'.'ahati and the said Shri Suresh Pal Singh Yadav, 
shall not leave the headquarters without 
obta i ni.nq previ o;is permi ssi on of the unders i yncd. 

- 	 r 
K.C.*nUgo), 

Dy.Inspector (eneral of Police, 

	

CF3J 	N.l..region, (;uwithat - i 
/ 
ToShri S.P.Singh Yadav,inspecLoj,cf31 AC!3, 
Guwahatj. 
(Through Supdt. of Police,C131,A(13, Guwahati. 
CBI. ID  No. 	 /12/COMP/Sfr/NR/99 	Da1ed:.2rz) 

Copy to the Ijrectnr (eneral of Police, 
Uttar Pradesh, Lucknow, alonywi , 11 a copy of CR1 II) 
No.52l/12/co1p/gLc/Np 1)t.28.:.2000, For favour 
of iiformatjon. 

Copy to the Joint. I)irecior (East Zone), 
CBI, Calcutta aloynwith a copy of C131 If) 
NO. 82 1/12/COMP/SLC/NFR dt.28.3.2000 for favour of 
information. 

Copy tç SI' 	137 /\CR (iiwahit i fr ke'rpi ny 
in the Personal File of 1nsfrt>r S.f'.;jnqh Yadav, 
CR1, 1\C13, Guwahatj . 



/ 

Atq 

A/6]' 
NO. i'tH 	/17/CflMP/TC/NTR/99/(PT.lTT) 

(ovprnmOflt of Tndla. 

Central flureau of investigation, 
N.F.Re(JiOfl Cuwahati -7R1 0003. 

/ 

I 

— 	

Taeci 

M,:MOI1ANI)I1M. 

Jhr' tinders I quod 	I)rol)osCs 	1 n 	ho 1(1 1111 	1 Iiq1 I ry 

against. Shri .Suresh Pal Sinyli Yadav (1'S.P.Sinyh Yadav 

Inspector, C13,1 1, ACi, (uWflhflt I (under 	 I on ) undo-v rule M 

of The Delhi Special Police Fstah!ishment (Subordinate 

tthnk s ) (l)i su I p Ii tic' a tid 	 1u 1 	1 'U $ ) . 1 , he siil s t a nee 	I 

the i mputat1i (')fl of misconduct or misbehaviour I n rrspect f 

wh i rh the i nyu I i -y I s proposed I n be he 1(1 1 s c't 'ui I-  in t ho 

,il"ed slat otnoiit of Art.ir r's Of (iinr.je ( Annexi,, I ) . 

s atrunotit 	)f I input .it: IOhS of mi rnndiict or ml shr'tiav juty 	iii 

support of each article of .charye 	is enrinc'd 	in 

(Annexure- JT( I) and Annexure-TJ( 1)1. 

2. 	 Shri 	S .P.Singh Yadav 	is 	hr'rehy 	rliirtr"l 

riihmi t. 	t•hi ll 	in 	'I'en) 	(lays 	of 	the 	r'r'i,'oI 	thI 

mcinorandtii. a written qLtc'met of Ii 	(lefeller' ,d.lSit' 

state w tIierh 6 desir r. tibë (11 	1fl per 

I ii Iormi tii;; I an I nyu i ty W i 1 1 I 	h in on 1 y 

iii respect of those articles of charge as t - hat: are not 1  
admitecl by him. He shou)d,therefore,5Pr'ctf1C ly adm I 

deny each hrticie of ctiarqc 	- 

4. 	 Vhirt 	
S.P.Singh 	Yadav. 	Tnspector 	( 	under 

rlispension) is, further Informed thai if tie does not 	nhmi I 

Ii I s wr I t tien sIn lenients of do lence on 0? I')r' lore Ih 	(lali 

SpoCifiCd in pam - 2 above, or does not appear in prson 

ho lore t'Il(' I itylil ry .iiit hon I y or ol hetwi o frills ii 

I o 	Colnj)l Y. 	wi (Ii 	the 	provi S IOfl 	of 	the 	IuII Ir'$ 	''I (IOrS/ 

(Il rr'ct ions 1  I ssiied ill 1ursiirincc' of the 	riid rule, I ho itu1ui y 

authority may hold the inquiry against him expart:e.. 

J Attentiofl of Shri S.r.Sinqli Yadav. 	lpeotnr 

(1i/$) is invited to Rule 'II of the ('r'ntral rj'i I 	ervio 

,iiiI 	UI 	1 'l(,1 	 I .I, 	i,. 	 lutI,'s,I 	::rvnuI' 

:1i:i I I 	bring or at I r'nipl 	I 	Iii irly any Iv , I ii loril 	ot 	out  

i III Iuierion' 	I 	lI(',1? 	ii,oui 	;ilIy 	t:ilJi('I i , i 	ant ho, ii y 	I.. 	I.,. I 

hi: 	ujul ores? 	iii 	respeet 	of 	mat Io, ; 	u'iI ;,ii.itn;_- •. 

Nt 
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service undet the Government. it any repreSefltat0n is 

rece.ivcd on his bctialf from another 	
i'rFOfl In recC or 

any matter dealt with in these procee(lJfl9 	it. will  he 

j)rosIlmed 	
hat Shr i S . P. Si njh YadaV. 1 nrt or I s aware 

of 

such a roprescri t:a t ion and Lha4 	
t has boon made al Iii S 

inSaflCe and action will he taken against 11 i l n for snrI 

V 11)1 nt t Ofl 

6 . 	 Iecoi Pt 	of 	the 	MrmornI(l1lI1 	 to;m 1 d 	he 

acknowledged. 

7ncio? As statc(l 
(Five Sheets) 	

1)y.lnspectflr (eneral of PcI ire 
Clii, N.l.RoqiOn, (uwahati 

/ 

Shr .i  n S . P . i flJl1 Y(laV , T nsprctOr 

('PT, ACI1,(1wahati 
( Thronyh SI' ('P1 ACU Gimwalmat: ii 

l:ndt. No.14 ./l.2/COMP/SIi'/Nt/" (PT. T TI ) 
	Tinted: 

(hpy or infnrrnrtt ion 

1 . 	 l)irerIOr 	('enoral 	nf 	pci jr,II.P. •l,fl'flW 	TImis- 

refers 	 to • 	our 	 •'arl or 	 COMMIM j'aI ioU 

No.1192/I 2/COMP/S1C/NER/99 1t. 2(.4.2000. 

Joint 	njrec'tor(EaSt 	7one), 	
('.11.1., 	(',l('t1tta. 

Tii.s refers to this office 
 

(1.lted 26.4.2000. 

Syndt. of police.Cli1.ACR, ('uwahati 

7. 
(K .(' . Katm'mn( '1 ) 

• tti.;p.'i'm 	(0110t a! of Pot If'''. 

Cfl I , N . P . Iloq j on • I :m,w.,ti.-iI I 

-0P0 
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/ 	 ANNEXURE- I 

1 	 - 

ARTICLE OF CHARGES FRAMED AGAINST SHRI SURPSII PM, SIN(H 

YADAVI INSPECTOR,CBT ACB C,UWAUATI(UNDER SUSPENSION) 

ARTICLE OF CHARCE NO. 1.. 

	

1'ha I 	Sh u I Sn r -'sI; l'a I S I nq h Yada v 0  

Vadav 	WIT I(- 	I)P.i I 	p0SIC'(I 	and 	fii,u1 I m i nq 	•' 

InSpoct or,  ,('131 ,AC1, Guwaliat i during 11jr,  ynar, 1 'p16 1(1 1 	
) 

shoWO(I 1 ack of devotion to (ilitLy and a c(. c'd I n an TInhO('Om i ntj 

mannor in as mirI as (lid not sn1)mi t Wock 1 y Diary! Monthly 

Diary for tho wholr' yoar of 1997, ('VOn aft;or sr'voral 

rend n(lors wort iied tMhmby tho Si,pdf . 	'f Pol icC', 

CT1 ,ACII,(,uwahati 	Branch 	and 	h -' 	l;hr'rohy 	contra"('fl°'l 

provision of 	Uni e 	1(1) (ii) and ( I j i 	I ('on t ta 1 (i V I I 

Si'rvices (Conduct) Rtilc's, 	9(4. 

AtT1C1.E Or (iIAfUE No.? 

That 	Shri 	Suresh 	Pal 	Singi' 	Yadav 	whi lo 	work inq 

as 	Tnspoct'r 	Cfll ,TCD, 	(1,11W.-IllAt i 	flrnnrh 	I 	I ho voar 

siotn 	ttod 	wor'k 1 y 	Di a r I os 	showl iiq 	tlia t 	hi' 	h.ivl ('()tldllCf''i 

invostigaiiofl 	on 	various dates 	in 	RC.5(A)/R-Sfl' thoiiqh 	on 

those 	datos 	no 	CflSO 	Diary 	was 	i 55(10(1 	by Iii ni 	in 

show i nq 	I-I,erhy 	I li. I 	ho 	o I 	lion ill vi 

roriviuct 	invost:ivjat jon 	in 	R.'(A)/R-Stl( 	on 	Iliui'r' dal (' 	 • 

ci s- 	tic' 	had 	shown 	gross 	negi igenc2 	and 	1 a'-k 	ol I n toqr it v 

by 	not 	stll)mi f - I lug 	Caso 	l)iariC'F 	vIT 	Ihoso 	dal  

v - ri';r' 	and 	t IiiI; 	rnnt rav'nod 	1nvVi 
 

(riif ml 	('lvi I 	SOT 	viv - f - s 

iCy 
(11 
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-> 	ANNIXURE -11 (1). 
-... 	 . 	,, 

	

- 	 ThTEMtNT OF IMPUTATION OF MISCONDUCT IN SUPPORT flF 
• ARTICLE OF'CIlt%RC,E NO.1 FRAMED AGAINST StIRI SURESIt PAT, SINH 

YI)AV,iNSPEcTOR,cnJ S ACR I GUWAIIATI (UNE)ER SUSPENSION) 

1. That Shri Suresh Pal 	Sinylr Yadav, was work inq a 

Tn;pctor, in 	'tIi offjc 	of 	Sp, 	CflI (uwahnt i 	during 

1991 	Ito 	1999. . 

2.. That-- . as nspctor 	of 	Cll 	it: 	was 	nnp 	if 	his  

important' duti(Ns 	to sIil)mit 	Wookly 	uiarios/ MnnHi ly 	l)iaric's 

to 1. he 	oil iro of SP (11 •ACR c.ualiat i 	branch 

3. 	., 

 rrilnr ly. 

That - sajd 	shri 	Sirresh 	Pal 	Vdav 	S.r.Sinqh 

did not 	- uhin it lii c 	Wok ly 6 r I ho 	wIii 	Ic 

I997. . 

1 S,evrraJ rcmjnc1rs wep issirod 	Ur ,  trim 	))V chico 

c_SF 	CR1 AC'fl 0.tiwiihatj • hp-c t 	no t of frs t 

That 	. vido ' 	iett 	No.SPSY/4j.55 	d1. 

3O.6.97('1st.Rcirjnder), Shri S.P..inqh Vadav was diroctod by 

SP Cflfr..ACfl Guwahatj to submit hi-s Wookly • 1)iari's w.c.1. 

30.12.96 to 31.5.97 immediately but he did fl01 pay hoOds f( 

tllo'a!,ovo 'rmindor, and did doliboraloly snlwrii W-'OkIy 

!iat:ics / Monthly t)fari.e.tie oJso did no€ 	1ve nny rop.iy 

cxplaning his difficulties • if any in this roqard, though 

thcrc FOuld be pneral1y no such diIfh'ult.ios.  

J-IS Raid Shri S.P.Si ucjli Yadav did •p 	suhini I 

Weekly1 i)iarics /Monthly .  flianis. SP C141 ACR Cirwatrat:i issued 

2nd. rcmirdr'r vide No.MD/SPSY/97/5028 dl. 11 .R.97, di rr'rlod 

him circe' a_jaiir to submit h i s Weekly. uiaries / lnnI lily 

Di a r-i c. w.c. I . 	O. I 2.1 	to 31.5. ')7 hut aqa iii 	lrr i  

Yadav 	ci iicI take any 	note ci f'I,o said reinjiplor and nor 
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(lid coupJy withthe order of the SP. 

4 7. 	-, 	That the SP CBI ACfJ Guwahati, issued 3 17d. 
-J. ii• ibtrPy/1iJ 	" 	

' 

remindc'k to. Shri S..P.S 

to 	submit his Week 1 y 

30.17. 	toll ..97 hut 

and th 	Inspector did 

5 .P.Si ntjli Vadav by 5I C11 M1 liiwaliai I 	by way of It it 

rc'ini nde vide No .MI)/SPSY/97/fl7 dI:.n .7 .')R di rect -  I n him to 

subini I his np-to-dat:e W1ekiy fliarios. w.e.( . 30. L'.t which 

again whs of 110 concqticnce to him. S 

9. 	 1 	view ,o; the above qross careless negliqent 

('u1dICtS 	del anc of the order 	f 	si' C117 Art (:*iwahat I 

hy Shri .I1-.5inqh Yad.'•', tie was cal led upon I o r'xaii, 

by4 DIG CiU N1R Guwahati, vide No 753/17/(OMP/cre/NrR dt 

22. 3.2000.. as to, why ccpartmenta I Jr(<"r'(i11t1s sl'ii (1 not he 

cartcd agai nst. him and he vnould not 'ne kept under 

upens''fl for, such deliberate miscf)duct and gross 

tV' I I yCliCe 'ii 	Ii I s part hut even thr'n Stir i S . P S I iiqh Vadnv 

(Ii (1 not bother to the above. 	 f Pl(' CtT NtR ,::iiwaha$ I 

That in the manner af"rosa hi Shr I .  S. P.51 nql 

Yad;iv 5l1flWO41 cl n°q 1 1 tJeflce and n her d' I I a in •e •  and ea stia I 

at iiiid' in the per'fornnaiic ef hi v 

1 ti5IIIX)td nation and tinis contravened 	Uuii e 	( I ) ( I ) ( I I ) and 

.cf Cr'ntrai civil Services 	ndiicI: ) Usilc's, I')(.I. 

i ugh Yadavon'' aqa in d rr'rt I iuj lii m 

l)iarie 	/ Monthly diaries w.e.f. 

t. hi S remi Ilid er tOr) f 1 1 	I a I ') h un 

not bother to submit his Weekly 

i).i aries. 

8. 	 That 	another 	i- eminder was 	i , ir'd 	to 	hr i 
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AIX  

-ANNEXURE-11(.ii) 

ATEMENT OF TMPUI'ATTON OF MTSCONI)tJCT I N SIfPPOUI LW 
AUTICLfl OF dWiGr% NO.11 FRAMEI) A(;ATNS'r SURI SURfl!I P1%. 

I N.II YAI)AV , I NSPECTOIL , (ii 1 • ACfl,CIJWAIIAT I , ( IINJ)Ifl 	III'IN! 1 ON) 

1 . 

 

That Shri Sur'sh Pal SinqIi Yadav (i s.I.Si,.qh 

Yadav was functioning as Jnspectnr.Cfll ,Arn r,nw,,hf i l;irinq 

year, 	1999. 

That 	said 	Shri 	S.P.Sinqh Yadnv was 	roqtiirr'd 	t 

submit 	Week] y fliaries/ 	Monthly Diaries indira I illq 	actuia I 

work (lone 	by him on day to (lay basis. -- 

'I'hat persual 	of Weekly 	Diaries of 	shri 	S.P.Sinqh 

Yadav 	for the ytar, 	1 	'19 	sbowed that. 	he had shown to have 

(:on(itictcd 	I nvesi,i 	a t ion 	on 	van otis 	da 	('s 	dii r i iiq 	1 999 	in 

RC.5(A)/98-S!I( but 	when 	the 	Case Diary 	fi1 	of 

RC.5(A)/98-sI1(; was 	checked 	it was 	found 	Hint. 	rio 	('ase 

Di 1117  i es, 	was 	stibmi tVtCd 	')y 	h UI) on 	I 1)(' 101 1 owi T1'I 	(1.11 PS 

V  
IV hoyh 	thesc' were shown 	in 	his wor'k I y di ar i 	• 

(I) 25.2.99 (19) (./.qq 

(2) 10.3.99 (20)' 

V  
(3tr 17.3.99 (21) 17.7.9 	

V 

C(4) 1.9.3.99  13.7.99 

'(5) 24."1.99  

(6) 3.4.99  I 	R. q
V 

30.4.99  

(8 7.5.99 (26)' 

() 1.3.5.9 (27) 

(10)' 29.5.99 (78)' 

(1i)• 4.6.99 (29Y 21 . 9 . 99  

(12) 	. 8.6.99 (3O) 

(13) 11.6.99 (31). fl7.11.) 

 14.6.99 (12) 1  26.11.99 

 ](99 (14) 1 28.I2.99 

(14) 

(1 7) 24. 

itt) 1.7.''') 
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That explanation of Shri S.r.inqh Yadav was 

called for by DIG vide Memo. Uo.75l/12/C0MP/S1 ,C/R dt. 

22.3.2000 for explaining immediat1.v 	why I)ISCi1)linary 

Action should not he taken against him and why on the 

aforesaid dates shown in Ais Weekly fliaries in which he 

had conducted investigation in PC.5(i)/98S1 	but did not 

submit any Case Diary, those dates should not. be treated 

as dies non but Shri S.P.Singh Yadav (lid not bother to 

submit any explanation. 

That in the manner above Shri S.P.Si.nyh Yadav by 

submitting false 	Weekly Dinr&es and 	by sIiowng groS 

negl.i'ence and malaf le inteutin in nat' having submit 

Case Diaries on the aforesaid dates in 	C.(A)18-S1i( 

showed lack of integrity and devotion to duty and 

contrvened 	Rule 3(1)(i),(ii) and (iii) of Central Civil 

Servicc; (Conduct) Rules, 1964. 

v 
0 i 

( 
I 

( 
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' 	'.10: 
The DIGICBIINER 
Guwahati. 

Through 
The Supdt. of Police 
C BlIACBIGuwahati. 

Sub: Memo No. _1477 /12/COMP/SLC/NER/99(PT Ill) dt. 17/5/2000. 
02001 

Sir, 

May kindly ref. as above whereby under Rule 8 of the DSPE (Subordinate 
Ranks) Discipline and Appeal Rules - 1961 an inquiry is proposed to be held for 

allegel  misconduct/misbehaviour set out in the statement of Article of charges 

and ir!nputations  of misconduct. . . •.. 

In this connection at the very"o.it sell most 'humbly submit that the 
Disciplinary Authority which had issued The charge' sheet contemplating 
impoition of major penalty on me, is not competent to exercise such power in 
the irstánt case on account of bias and personal animus against me for the 
reasdns stated in my statement dated 17/1/2000 against Memo No 
DPSHL/2000I0021iN20I157I3 dtd 10/112009,. It is due to the said grudge that 
s ution arose culmtnatirig'into drawing cepartmental Proceedings under Rule 
of thDSPE (Subidin#te,..Ranks) Disc:pl'ne & Appeal4Uie - 196i n Fai.t 
F:tmsy and baseless charges The nature of charges itself reveal how bias and 

adamant disciplina, Authàrity Sri K.C. Kanungo @ Krishna Chandra Kar'ungo is ' 
against me to wreck my service carrier on such flimsy ground of mere allegations 
but without elaborating how and to what extant the interest of official business 
has been prejudiced. 

Fu1her 	. the perusa 	of memorandum ' 'enth; sehient ,No 
COMP/SLC/11ER199/PT Ill' dt."17/512000 reveal that the memorandum is in 
respect.of complaint pertaining to Sdchar Branch of CBI and issued from àffice of 
DIG/NER. However I neither know the contents of the said complaint regtstered 
in Sllchar Branch, nor I was ever posted in Silchar Branch of C6I. I was also not 

given thé copy of the inquiry if any conducted in this regard. The registrètion of 
complaint in Silchar. branch and without any inquiry what so ever in this 
connectiOn so far proves that OIG1CBI/NER K.C. Kanurugo conspiring with some 
extraneous interest to injure meon the basis of false and cooked up complaint 

Further the. CCS (Conduct) Rules 1964 under which the charges are 
framed are not applicable on me being a deputationist from State Police.. 

c-'• 	'Y' \)From the scrutiny of Memo. Article of charges and statements of 
jiTiputtiOns further reveal that the same have been issued against Suresh Pal 
Singh Yadav @ S.P.Singh and not me. i.e. Suresh Pal Singh Yadav as no such 
alias is shown in my service records. 

10  

k " 
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It is also important to mention that the CBI and much less the 

DIGICBI/NER Sri K.C. Kanungo are not competent to issue order for suspension 
and have any right to issue chargesheet for major penalty .as I am State Govt 
employee on deputation to CBI. The ratio in this regard was held in Sohan Singh 
vs State of Punjah ILR (1970):P&H 468, AIR 1970 P&H 322, 1970 SIR. 291 & 

T.R Sukhija (Dr) VS State of Purijab (1973)2 SLR 599, 1974 SLJ.7 (P&H tIC) 

The same principle was also held in the case of Jernait Singh vs Union Territory 
of Chandigarh, AIR 1971 P&H 181. Thus in view of the aforesaid judgements the 
DIG/CBI Sri K.C. Kanungo lack competence to order for suspension and issue 
chargesheet for major penalty much less on false, frivolous and baseless 
grounds with bad motive and for extraneous considerations. 

in this connection I State further as Follows - 	- 
the allegations set out in articleof charges NO.1 of abo'ie said Memo are 

false & incorrect and the said weekly diary were very much subm'tted by me but 
the charges were leveled by OIGICBI/NER Sri K C Kanungo with ulterior motive 
and at the behest of a dismissed Bank employeeapd CBI chaiqe sheeted person 
in RC-7(A)/96-SHG in order to settle score in latter s favour and cause vexation 
to me Ond therefore I deny the same in toto. 

Further theperiod cited as 1996-1999 for alleged lack of devotioi?à.duty 
• 	itself speaks bad motive of D!GICB! Sri.K.0 Kanungo, as.durina .1996 for.abotit 

.4 	 -r 
F 	 F've months I wa unde going lrainiqq course for °romotion in Paren Cdr at 

ATC Sitaur'iJ P bu,ng this period never a shw cause notice ws tssudand 
explanatiorcalled for in this regard by my superior. Further during this period I 
handled many seritive cases and was suitably rewarded nd conf&red 
commendation certificate continuously and regularly asmention below. 

• 	 (1) 1  0.0. No.8 dt. 1211/96 - Rs. 500 for good work done & sincere efforts and 
persverance.to duties which enabled branch to achieie annual target 	t 

(2) 	O..No. 131 dt 30/7/96 - Rs. 250 + CCfor good work done in caste No. 

RC-22(A)/96-SHG. 	 : 
• . 	(3) 	0.0. No.164 dt 28/8/96 - Rs. 300+ CC for good work. 

P.O. No. 213 dt 7/11196 - Rs. 300 + CC for good work in case no 
RC-29 (A)/96-SHG. 

0.0. No.211 dl. 7/11/96 - Rs: 200 + CC for good work done in PE 
23(A)/96-SHG. 

1 0.0. No. 215 dl. 7/11196 - Rs. 200 + CC for good work done in PE 
22(A)/96-SHG 

0.0.No. 45 dt. 7/2/97 —for good work during whole•of the year 1996 
O.0.No. 68 dt. 13/3/97 for Rs. 1200 by special Dire tor for good work 

done during his visit. 	 . 

. 0.0.No. 195 dt. 24110/97 for Rs. 1500 by joint Director CBI/EZ/Calcutta 
for the good work done during his visit. 

0.0.No. 	dl. 30/12/97 for Rs. 300 + CC for finalising targeted case No 
PE 1 11(A)/97 and RC-5N94-SHG and thereby enabling branch achieve its annual 
target 

0.0. No 91. dt. 13/5/98 for Rs 1000 4  CC and highly commended by the 
than DIG CBI Sri N. Mullick for good work done in the investigation of 

) 	
RC16(A)/96-SHG. 

H 
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0.0. No. 177 dt 25/6/98 for Rs. 600 + CC and highly commended for good 

work by the than SPICBI Sri B.N. Mishra for excellent investigation in RC-
5(A)/98-SHG, the case which present DlG/C81 for extraneous interest has taken 
from me and endorsed to other 10 for investigation, and now finding Fault 

therein. 
O.O.NO. 23 dt, 22/1/99, for commendation certificate, highly commending 

for good wrkin RC-34(A)/96-SHG. a High Court referred and monitored case. 

wherein only charge sheet is to befded.. but for extraneous considerations the 
case has beñ taken and endorsed to other 1.0'  

0.0. No. 116 dt. 22/6/99 for Rs. 1000 by JD/EZiCalcutta for displaying 
keen interests for all round development and smooth functioning of branch, as 
well as showing interest in investigation, searches, surprise check etc 

During aforesaid period I was also promoted in State Police as Inspector 
of POlice following required integrity & vigilance clearing from the than controlling 

officer and 1as such the SPICBI also issued order for promotion vide 0.0. No. 193 

dt. 17/11/98. 

The revardand co:.nrnendatiOfl certificate cited above consistently since 
1996 uptoIater part of June 1999 by all the superiors and promotion dUring said 
period speak 'volumes about my devotion to duty and integrity. It is only after 
arrival of present DIG in July 1999 that he at the behest of undesirable contact 
man and CBI charge sheeted person and in order to settle scores in his favour in 

respect 	of 	certain 	civil 	disputes, 	that 	the 	present 	DIG/CBI 	systematiCàtly 

undertook to 	 denigrate me and malign my performance and thus 
4malicioIy 

started isstnng memos/adverse observations/charge sheets on false 	fr,voibis 

and thmsv 	round to wrack myirrpeccableserviCéCareer ad cause vexati&T TY ,  
U' 

me 4 & 	myj family 	lq,this connection my complaint dt 	23/12/99 	my 	iife s 
- 	

. 
complaint dt: '13/1/2000-to DCBlIHuman Rights Commission and conseqi..ie'ñt 

inquiry 	by 	JD/EZlCalcutta 	are 	points 	in 	reference. 	Further 	in 	File 	No. 

SA/SHG!9?/03 dt. 6/5/99 Sri K.C. Kanungo D!G/CBI who is residing 	illegally in 

Co' ., India Guest House and drawing H.R.Aby suppress."g the fats and in 
violation of statutory FR/SR rules as well as taking no action on the additional 
evidencevital to secure conviction of Arun Kumar Baruah in RC-7N96-SHG 
furn'ished vide SIR dt 121412000 	as the accused is close friend of Sn K C 

KanungoD, IG1CBI/NER that made him'to bear animus and gridge against me 

The 1 issuance of Memo vide No. 7531121COMP/SLC/NER dl. 22/3/2000 as 
mentioned :on pare 9 of statement of Imputations of misconduct in Annexure 11(1) 

of the charge sheet raking the matter pertaining to 1996.97 and threatening to 
initiate departmental proceedings and place me under suspension also speak his 
malice, bias and animus against me and as such he fails to think o6jective 
rationally and act fairly. Further the matter which has been set at rest iri 1996-97 

by the then ,  Controlling Officer can how become so serious a matter after 4 years 
meriting initiation of departmental proceedings under RuIe-8 of DSPE 
(Disciplinary & Appeal) Rules 1961 reeking with malice is open to see through by 
all & one. The malafide on the part Of DIG is also evident from the fact that vide 

June 1956.1 the weekly dairies of Dy. SsP. P/Is. PSIs, Inspectors. RSOs and RSlc 

need not be sent to Head Office They should be seen and scrutinized by the 
SsP who are personally held responsible for adequate control of and proper 



performance of duties by these officers. ObviousPj 	the appraisal of my 

performance by SsP on the basis of said weekly dairies in the respective year.s 

fror 	1996 to 1999 were already made, which is also evident from the reward and 

conmendation certificate granted, as aforesaid, 	and also from 	my annual 

confidential remark by the superiors in respective years. Thus calling, for WD'S. 
scrtitinize them, issue chargesheet and sitting in judgement by the DIG 	Il for 

himseIf cannot be termed bonafide discharge of his SuperviSory fuinct ion. 

Further more the respective DIG's already conducted the said appraisal of work 
and conduct of subordinate officers of the branch during the mandatory annual 
insrection in the respective years from 1996 to 1999 as such sitting over by DIG 

Sri 	Kanungo on the judgement of his predecessor after 4 years bares his ,K.C. 
malafde and pretensions and utter disregard to natural justice and fairness in 

administration. 

9 	 as pointed out iripara 2.of lrhbutation of misconduct that 	one of 

my 	important duty was 1 to submit weekly dairies/monthly dairies it is submitted 
that it is not the important duty of ànlO bit an associated function among many' 
as regards appraisal of work done by the subordinate to the SP and as such it is 

the I  satisfaction of the Controlling Officer alone which 	merits and the said 

satifaction of Controlling Officer and other superiors are amply der9ntrated in 

the 	 2nd coendation certificate confetd on me oç,reward sanctioned 	mm 1 form 
cnns1stently dun 	the period 1996-i99 

'I 

10 	So far t  as para 9 of the imputation alleging that "in view of2the gross 
caretessnessnegligent conduct and defiance of the order of SP CBI!ACB Ghy 

by Sri S.P. Singh Yadav, he was called upon to explain by DIG/CBI/NER/GHY 
vide 	No. 	753/12/COMP/SLC/NER dt. 	22:3.2000 	as 	tà, why 	departmental 

proceedings should not be started against him and he should not be kept under 
uspension for such deliberate mconduct and gross nëgligénce oriis parr but 

• then Sri S.P. Singh Vadav did not bother tO The above memo of 

[JIG/CBI/NF° is concerned it is submitted that h 	had already made up his mind 

to injure me and as such he called for to explain immediately without giving time 

to 	expiain 	the 	facts. 	Similarly 	he 	issued 	another 	memo 	vide 	No. 

75,1,11COMPISLCNER dt. 22.3 2000 whichis the subject matter of Article of 
charge no. 2, fixing ten days time for explanation. The aforesaid three memos 
were received on 23/3/2000. However the pretentious motive of worthy DIG/CBI 
and genuineness of his aforesaid allegation could be seen from the fact that even 
before the humanly impossible deadline of 10 days to expire on 414/2000 fixed 
against one memo (leave apart cher two memos as aforesaid). he on 28/3/2000 
itself vide CBI ID No. 821/12/COMP/SLC/NER. passed an order for handing over 
charge of all cases (Under investigation, trial, RDA) complaints etc 	to Sri A K 

Saha, Dy Sf' including al! correspondence made and received by me and deposit 
the li  listed 	documents, 	seized 	documents 	and 	documents 	otherwise 

received/collected by me during investigation/verification in the rnalkhnna, with 
direction to complete the whole process within 5 days 	It is thus obvious here 

from who lacks in integrity, devotion to duty, discipline and fairness in conduct of 

official business He also issued observation vide memo No 	74 7/3I5(A)I9RS1 ( 

dt 	22.3.2000 running into 29 pages calling for immediate disposal of the case, 

giving observation from CD No 	1 dl 	17 2.98 to CD No, 144 dl 	19 1 2000 fO( 
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aanation. .Earlier to it he issued CBI ID, No.451315(A)198-SHG dt. 6.1.2000 
— ere in the DIG set out the limit of submission of FR-I in RC-5(A)/98-SHG within 
anuary month without discussing the investigation with me though great amount 

of nvéstigation in the case was still wanting but he threatened with serious view 
anq initiation of disciplinary action for failure indoing so. Simultaneously he also 
called for. explanation on observations running into 30 pages within five days, 
failing.whjch again he threatened to initiate action. In responseto it vide noting 
162, 163, 164, 165,166, 167 dl. 27.1.2000 in crime file of RC-5(A)/98-SHG I 
exp'lajned that the DIG made said observation without discussing the case with 
me 'as such I proposed to hOld discussion with PP/SP & DIG for clear cut 
instruction. However DIG observed vide his noting no. 168 dt. 2.2.2000 -" Does 
the SP understand the implication of lOs noting ? Why has he (SP) not offered 
his comment and initiated action against him. Do lam to understand that SP is incapable to take any decision ?. Has he, submitted WD's, l, not charge sheet 
may be issued to him It is in the background of this incident which caught him at 
wrong foot for making undesirable  observatiops in RC-5(A)198-SHG without 
discussion with me that he raked upthe issue of WDto find fault in order to 
larrn me with fu'l mischievous knowledge that 10 s in whole of the department 
could be caught off guard on this front of WDs However on being informed by 
crime branch vide noting dated 9 22000 that Sn S P Singh Yadav submitted WI) 
Upto9:1,2000 i.e. upto date submission of WOs. Thus not finding any thina 
wrong here too (JIG raked up the issue perta'ningto 1996 57 in perfect tutu 
with the 

morals in Wof and Lamb story whs&b esuitedJipa,Ily into issurceof 

	

Ifl 	I 
charge sheet for(hp pér.od of 1996-97 as DIG CBlwas bent upon to pin 

me.Vown nd injure m;on Oné'rètext or other. 

At the same time DIG through S:  P CBI issued another memo vide endorsement no. 3134
(A)/96-SHGI00297 dt. 13.1.2000 calling for submission of charge sheet 

in RC-34(A)/96SHG basing upon 350. pages of SPs report and enclosure 
comprising 33 accused/suspect for perusal by the DIG though required sanct 
order for prosecution against accused 	

ion 
persons were not received from competent authorities At the same time SO, also instructed to personally visit I e sanction'g 

authorities and expedite the matter of sanction order br prosecution in RC-
.. 34 (A)/96.SHG At the same time' DIG/CBl issued two other letter throughDy,  SP/CBI Sn K.C. Choudhury vlde No.; 00 19413/27(A),96..SHG dt.. .10.1.2000 and no. 174/3//27(A),'96..SHG dt. 20.1.2000 to attend. the regional office immediately 

for explanation which became subject matter of issuance of charge sheet on false . frivolous and imag1ary charges vide memo no 
15161 l 2/COMP/SLC/NER,pt Il dl. 22.52000. Though in the said case final report 
under $ection 173 CRPC were filed in spl. Court Assam on the final order of 
JD./CBI/EZ/Ca; Dr. U. Biswas more than two years ago and the said report was 
also accepted by the court without any adverse commnfs During this period 
DIG 

through SP/C8I also issued another memo No 
DPSHLJ2000/002 1/A120/157/g3 dl. 10 1.2000 cafling for my expInntion within 5 
days faIing which punitive action were obviously contemplfed Again 

memo flo 3/7
(A)/96SHG/00268 dt. 11. 1.2000 was issued by DIG through SP again rallinq 

immediate explanation and then ve 3i7(fl)196S11G/oo 157 dl 3 7 200() by 
SP/CBI calling for explanation within 3 days 

': L 
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Further thiee verified report 'vide No. 1) SAISHG/99120. 2) SNSFIGI99/2 1 
& 3) SNSHG/99122 submitted for registration of cases duly recommended by 
PPSP for registration of cases but again on the instruction of DIG explanation 
was called for on 24/1/2000 by SP which was submitted by me on 31212000 in 
respective files. However DIG CBI Sri K.C. Kanungo again with malafide and for 
extaneouS consideration did not put up the file to JD for order for registration of 
three. cases, instead vide order dated 29/2/2000 ordered SP for initiating 
department proceedings against me for major penalty in all the three files. 

Moreover the worthy DIG stopped my salary for the month of October 
when .1 was on Medical Leave for. 28 days and framed two charges vide memo 
no.f 1378/12/COMPISLC/NER Pt(l) dtd. 11/5/2000 for major penalty though the 
matter was pending. in CAT GUwahati vide OA No. 137/2000 and issuance of,  

another chargesheet vide memo no 1516112/COMP/SLCINER Pt(ll) dtd 
22/51 2000 on the false fnvolous and basless charge of "Recommending closure 

of case No rC27(A)I96-SHG u!s 173 CrPC without proper investugatiofl with1.
full knowledge that the same was undertaken after due process of decision 
making in this regard as prevalent in CBI ac per crime manual i e on the 
unanimous recommendation of Sr PP/now DLA Sri J S Terang who gave FR-il 
Sri B.N. Mishra/Sri M.K. Jha who supervised the case and gave SP's comments. 
the thep pLA/now ALA Sri M K Sarkar who gave DLA s commntS and Sri N R 
Ray OlGC8l/NER who gave DIGs comments and Dr. UNB,swaS II'S 
JD/EZ/?Idit i who passedjinal ordfdr closure arid cp 't Court of SI 
Jdge sam which accepted the closure report withoCit any conments speak 
1iothing but the real bad motive unfairness malafde and iilega 1ity on the part of 

OIG Sri I C Kan.jngo in the aforesaid matter to cause vexation sh rassnn t and 

injury to me. How much.genuine and uprighteous action of worthy DIG are could 

.be seen in his passing of order I initiation of departmental proceedings.on nine 

• 	 count of charges within a period of less than two months. 

,1 1. 	Thus•  issuance of so many memos & initiation of departmental 
proceed'ngs at the drop of hat calling for ,  exrlanation in all cases immediately or 

witl'out giviflg sufficient time and at the' same time' calling for completion of 
investigation and submit report within humanlj impossible time all at once and 
failing which again threat of initsatton of departmental 70ro6eedirigs looming over 
my head are not an act of malafide, bias or  ahimus[ an euphemism in judicial 

parlance but an act of active Supervisory Terrorism . In view of afOresaid 
expecting recognition of good w(xk as are evident from registration of cases 
viz. 1) PE 2(A)199-SHG, 2) PE 3(A)/99-SHG. 3) PE 5(A)/99-SHG. 4) RC 

1(A)12000/SHG. 5) PE 5(A)12000-SHG and another 5 SIR's/verifed reports 
pending for order for registration cases, securing exemplary punishment while 
preserting the cases in all the 4 RDA proceedings, result of which C. during 

the period of 1999 under such dispensation is nothing but asking for moon 

12. 	However under. such adverse circumstances wherein the worthy 
Dl/CBl/Sri K C Kanungo charge me for "Lacking devotion to duty' at th drop 
of hat, a prerogative of supervisory officer being misused and abused to the hilt 

in the instant case, himself do not even have ' devotion to the integrity P 
solidarity of this nation, its National Flag, National Days & Symbols etc which is 

amply demonstrated from his escape from head quarler outside Assam a day 
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pri0' to Republic Day 2000 without unfurting National Flag at DIG/CBI /NER 

Office in the wake of boycott and bandh call given by Anti NRtiOflRI and 

proscribed organisation ULFA calling for public not to observe and hoist National 
Flag on Republic Day terming it a black day; Thus it will be mockery of the 

contitution and struggle by the freedomfighter leading to Independence of this 
great Nation that a person lacking devotion to the duty to this great nation and 
National Flag either by negligence under threat or because of cowardice, is 

alleging 'Lack of devotion to dUty' today against a devoted nationalist who never 
missed a single Republic Day and Independence Day despite such threats and 
all cdds, from hoisting National Flag at Head Quarter where hardly SP would 

show face under heavy police protection. It is not so much important to show 
nationalism at New Delhi by attending colourful ceremonies, it is here in north 
east where it calls for real guts courage and conviction to display national pride 
even undershadowof threat to'Life and property. 

13 	Thus how a person could be indisciplined Lacking ii' dev ,00n to duty 

negligent and insubordinate when he do not lack in supreme devotioh to this' 
country, itslórioiis tradition and ethos of freedom struggle. wwf6 the UIGICBI 

Sri K. C. Kanungo who not only lacks the same but openly passes sweeping 
derogatory remarks against all IPS officers and deputationist officers in CBI 

.cduring discussion with 10 s thereby sowing seeds of disaffection in SL1b2 1 nate 

e,ofjcers towards IPS officers could how claim haiing abndance of it ancii r°' 

tobeseenby'ieandall 	 - 

14 	The DIG/CBIINER Sri K C Kanungo seems to te not only acting with bad 

•'not!ve and malvarsation in the instant case but is also discriminatory in this 
regard. In this connection D!G's inspection note issued by DYSPICBIINER Sri 

K.C. Choudhury vide No. 228/153199N0L il/NER dt. 24/112000 may be seen 
wherein the DiG is quoted to have gone through the weekly diary files, of the lOs 
and made adverse observation against other 10 s on the same count A specific 
instance in this regard alL that of Ng Klam1ang t  INSP/C61 who as per 

observation of DIG/CBI too hve not submitted ieekly dairy for wh e year.  

• Similarly lnspr. N.R. Dey too have not submitted weekly dairy for 6 months but 

for the same heinous offence as contemplated against me no such action was 
taken against latter two CBI officials.  

r 

C 

15. 	In this connection it is worth while to mention that .vid,e circular No 
21/42/94-PD dl. 14/10/96 the system of monthly diary instead of weekly diary 
was introduced however there were general difficulties and remissness in 
submission of monthly diary in CBI therefore the matter was re-examined, in CBI 
head office and system of weekly diary was reintroduced as communicated to all 
l.0 vide 0.0. No. CNGEN/4i96-SHG/20(I) di 24/3/98 of SP/CBIIGHY. to 

submit diaries on weekly basis we.f 1/4/98. Obviously for general remissness 
during that period, which was rectified by change of system at Head Office level. 
thus the issuance of charge sheet for major penalty by DIG on the matter 
pertaining to that period on pick and choose basis speaks his malice and deep 
sealed animus against me 

st 	 16 	So far as alleged non submission ofweekly diary for whole year 1997 as 
in article of charge no. 1 and termwsg it as unbecoming and showing the same as 

Se 
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insuordiflatiofl in respectIve statement of imputation against said charge is 
concerned, it is not known how general difficulties and remissness in submitting 
mortthly diaries in CBI introduced during relevant time instead of weekly diaries 
which was reintroduced by Head Office after re-examination in 1997 could 

bec9me unbecoming conduct' and, an act. of insubordination The choice of 

wording in this connection reflects the deep seated bias and animUS of DIG/CBI 
Sri Kanungo as general difficulties of whole department which was 
corrected by change in system by the superiors could not be termed as 
'unbecoming' and 'insubordination' against subordinate officials on pick and 
chbse basis. Moreover the meaning of 'unbecoming' connotes moral and ethical 
aspct' of the conduct and not legal lapses. Thus the use of word 'unbecoming' in 
this aspect too suffer from the vagaries of subjective evaluation of DIG/CBI and 
as such is unwarranted, misleading and mischieVou Similarly the use of word 

, insubordination by DIG/CBI in this context too reflects his bad motive to mislead 
superior oJficers Further the use of phrase lack of devotion to duty during entire 
periOd of 1996-1999 reflects capriciousness onthe part of DIG/CBI as had the 

same been true his predecessors and others1periOr officers would not have 

gratited. SO: many rewards and would not have conferred Omrnendation 

certificate.for commendable workas cited afar and given clearance for promotion 

in parent cadre to me. 

WS IN RESPECTOFARTICLE OF CitARGENO 2 

ev 	

- - 	 -. 	 .. 

m 	
. 

1 	So far as statement/AllegatiOns made in A-rude of charge NO.? at i wnhie' 

working as inspector CBI/ACB Gu,ahati branch in the year 1999 submitted 
weekly diaries showing that I hadconducted investigation on various dates in 
RC.5(A)/98-SHG though on those dates no. case diaries were issued by me in 

RC5(A)/98-SHG showing thereby that I either did not conduct investigation in 
RC5(A)/98-SHG on those dates or else I had shown gross negligence and lack 
of intégriyYby not submitting case diaries on those dates -in the aid cas:ê and 
that I thereby contravened provision of Rule 3(i)(i)(ii) and (i of Central Civil 

L Ser'vlces conduct Rules 1964 are concerned the same are also false incorrect 
and capricious and brought forth with same animus, deep prejudice and bad 
motive which has been averred in aforesaid paragraphs aid hence the same are 

denied in toto. 	. 	., 

2. . 	In this connection it is further submitted that the word Investigation in 

general as well as, as envisaged under Sec 2 of Cr.PC broadly includes 

verification of docUments, plan of action to be under taken preparation of short 
nots and questionnaire for examining and recording the statements of 
witnesses, running, some times days together, and also some time examining 
large no. of witnesses on a sine day end preparing rough notes and then 
elaborating their statements stsequently consuming many more days but 
enclosing the said elaborated statements and rough notes with the single CD 
issUed on the date of examinations of all the witness (3) study of documents 
running days together (4) Prepation of statements for days together which 
could be enclosed in.cornpact fxm with CD on the day of completion only (5) 

some times the same may also not be encloed with Cl) but is prepared for 
better understanding of case and apprising it to prosecuting officers as well as 
senior officers for discussion and also for enclosing with the SP's report draft 
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sanction order etc. as could be seen in RC-34(A)/96-SHG (6) Sometimes the 
concerned office of the suspect is visited in order to scrutinize, verify and 
sepregate the relevant documents for seizure and also sometimes to hold non- 
formal/formal discussion with persons having technical knowledge in pursuit of 
aCquiring required technical knowledge and circumstances for unearthing the 
evidence, conspiracy and the culprits behind the commission of crime in the 
case.. (7) Further it is well too known the fact that letters despatched outside are 
sent under hand & seal of SP but draft are prepared by the 1:0. submitting to 
crime section for typing and signature etc. of SP. Thus there is obvious gap of 
couple of days in the preparation of draft typing and despatch and subsequent 
receipt of the copy of the same from despatch section by the 10. for taking on 
record file Obviously when the draft letter were prepared the work is shown in 

•WD's and no CD. is issued. However when copy of, despatched letter with 
despatch rio etc is received from despatcn section CD is issued while taking it 
on ecord file Under the aforesaid circun'stances which are few among many 
others the work done on the day is reflected in tue week1y diaries for the 
kn6wledge of controlling officer bit the same is not reflected in the CD s for 

itf I 	 obvious reasons Besides in order to meet the targets etc constant foIlo.v up in 
matter is also to be undertaken. Therefote it isunesse'ntial to reflect unfruitful 

result, journey, discussion, examination and trivial things in CD, though such 
efforts obviously consume time and therefore are shown in WD but not i CD c 
In 'his connection it is important to appri 	that doing,so does not ct ice 4ny 

4ç fflegaIity. The dec,sIor in this regard verlaid d&'nby the Lorast1pc of 

r 

	

	- udiial commit repqtd in Puluku'i Kotayye vs emperor end Zahrbddin Vs 
Emperor that a breach df section 162 and 172 does not amount to an tllegalitvjfJ 

•  h an omission doesn'bt vitiate a trial It is all the more reasonable that " 
failure to confirm .to a rule of conduct prescribed by the State' Govt. on Police 
Officers cannot in any way interfere with the legality of trial. The same principle 
were held in following cases also. . . . 

AIR 1947 P C 67 cited with approval in N.ranjar. Singh Vs State of U P AIR 
1957 SC 142 at 148 
Motiram Vs State AIR 1955 Nag 121 
Gajanand Vs State AIR '1954 SC 695 
Budul Vs State 1957 ALJ 963. 

Regarding dates shownin Para 3of the imputation aUeing that on said dnys' I 
showed to have conducted investigation in 'RC-5(A)/98-SHG but did not issued 
CD's on the same dates. In this connection in the light of argument 'made afore I 
state that out of said dates on 416199, 8/6/99, 1116/99. 24/6/99. 3/8/99, 4/8/99, 

24/8/99, 27/8/99. 21/9/99 I studied the files at 0/0 the Director OFC and 
submitted three detailed verified reports arising out of investigation of. RC-
5(A)/98-SHG vide no SNSHGI99/20, SNSHG/99/21 & SAISHG/99/22 for 
registration of cases 'against telecom officials and contractors for awarding 
contracts on 200% to 500% higher than the prevailing departmental rates and 
thereby causing wrongful loss to the department to the tune of crores of rupees 
However the DIG/CBI/NER Sri Krishna Chandra Kanungo @ K C Kanuqo for 
reasOns best known to him did not forwarded the'same for appropriate order to 
higher authorities despite unanimous recommendation from branch in this 
regard. 



10.399 Similarly on 103I99 again Istudied tlie File and docurnentsséize 

in 	order 	to 	understand 	irregilarities 	committed 	in 	awarding 

contract/purchase 	order 	to 	contractors 	and 	surplieis 	and 

understand the rules in this regard from Mr. M C Sarma 	AO of 

CG4T/Assam Circle on 11/3/99 and showing it in W. D butt not 

CD.On 11/3199 the files were shown to him; who prepared. hotes 
and gave study note enclosed on CO No. 84 dt. 16/3/99. 

17/3199 The extent of Malice DIG/CBI/NER Sri K.C. Kanungo bears nqsinst 
ménd revengefulness he had to settle his score at the be 1hest and 

collusion with some pniate persons are evident here fro 	whe1 e 

17/3199 rarding hardinger fiIE depte submit.ng CD No 85 dt 	eg 	 v 

tq 	E (Civil) Telecom division Si h K Oat and also refltirg the 
facttIr WD he has falsely nc1ded the dote rn the chargeshet The 
stüd' note furnished in this regard was taken on record'TiIe on 
6/4199 vide CD No. 91. 

19/3/99 As the rate for RCC Pipes given by CGMT(TF) was as per rates 
fixed by Technical Committee of Directorate of lrdustries Assam 
and the photocopy ot said çeport were aiso avaulaLle on documents 
but as the FIR/Complaint dtd 619/97 disclosed three names of RCC :1 

pipe supplier as has 	been told 	by 1 	Ganesh, 	having 	hd 
contributed the seized amount. Thus to confirm what apparent 
irregularities in the deal prompted them to offer bribe and to' check 
the said reports in. Directorate of Industries I went. However the 
sterisl copies of the rates etc. were given by the officer concerned 
for study but he was 'not prepared to hénd over the same officially 
and required permission from Director of Industries 	as such 1 
returned. Such fruitless visits was not shown in CD 	The further 
letter in this regard was sent on 23/3/99 vide CD No. 87 

24/3/99 Since, scrutiny of currency vide CO No 	39 dt. 20/8198 revealed 
issuance of currency from large no. of Banks in NE & CIciitta 
Obviously sources who might have contributed the said amount 
must be correspondingly same and also having business dealing 
with 	department. 	Thus 	to 	ascertain 	the 	identities 	of 	those 

10 

3'. 
)3 . 	So far as the dates mentioned in the Para 3 are concerned the work done 

and other associated circun stances for not submitting CDs are as follows - 

25, 2.99 On 25/2/99 I indeed studied whole file in order to examine on 
26/2199 Jitendra Baisya and Pabitra Kr. 'Baisya both security Asst 
JAL who were the seizure witness before whom the cash was 
seized from K. Ganesh at Airport and accordingly I prepared the 
point for examining them at Airport which 'is about 40 Km from CBI 

Branch and non showing of this fact of study of file in CD but 

reflecting in WD,has neither caused any illegality or prejudice to 
either accused or prosecution evidence. 
On the basis of study of File the Statement of Jitendra Baisya & 

Pabitra Baisya was recorded and enclosed with CD No. 82 dt 

26/2/99. ' 



• contractor/supplier as also to ascertain irregularities therein and ask 
for specific documents based on definite clue such study was to be 
undertaken: Obviously such study cannot be conducted in a single 
day and require repeated visits for the purpose as we could neither 
ask forall the documents nor we could scrutinized all in a single 
day to find out irregularities and as such studies which turns out to 
be fruitless no CD was submitted. However some definite clues 
also resulted into finding out sources that made up for seized 
arnount and was noted for further investigation 

	

3/4/99 	It was Saturday that is holiaay but I attended the office to complete 
pending jobs in RC-5(A)/98-SHG. Obviously on this day CD's were 
completed and studied crime file for further investigation Therefore 
no CO was issued but in WD the job was shown it is obvious here 
from that I who is attending Govt job even on Saturday & Sunday 
how could The lacking in devotion to duty. 

30/4/99 	I studied document at H 0 itself. Q,viously it was reflected in WD 
arkjnotCD, ..... 

	

7/5199 	. 	Studied crime file and documents at H.Q. Obviously it was ieflected 
in WUandnotCO. . 

	

13/5/99 	On this date., besides attending attachment proceedings in anothr 
case No RC-34(A)196-SHG vide Misc case no 206/Q8 Met Mr 

t ...,. 	 .. 	 . 
Doimari 	gilance.,,Officer (T)F) in order toinquire ahout 	 ? 

ircumstaes in wh:ch Sr Padnanabhan CGM1 Asam Circle 
I/C CGMTT/F) after suspensior of K Ganesl sought certIflcate )  • . . ....
ham Dy.S.P Pandu Mr. S.K. Dagupta regarding outcome of 
investigation in the case and how the said letter purportedly written 
by Dy SP Pandu reflecting that Therr is no case against Sri K.  
Ganesh the fact Sri Dasgupia is now denying having ever written 
sraid letter but lodging FIR atP S Dispur has been obtained by 
CGMT/Mr. Padmanabnan and how the said letter was given to K 

ip.Ganesh enclosed with OA on the basis of which Sn 1< Ganesh 
sought revocation of his suspension As he could not tell any thing 
about the fact, therefore the result of this fruitless meeting was not 
reflected in CD. 

	

29/5/99 	Holiday, but completed CO's etc for progress report and apprise 
the development of the case to S.P. Obviously no CD was 
submitted but the work done in respect of RC-5(A)/98-SJ-IG 
reflected in WD. 

	

14/6/99 	Remained at H.Q. studied documents did not submit CD but 
reflected inWD. Later on wrote SPs report in RC-34(A)/96-SHG. 

	

15/6/99 	Today one witness appeared and he was examined but as. he did 
not brought certain documents in support of his statement therefore. 
he was ca!Ied' on 16/6/99 and his formal statement recorded and 
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enclosed with CD. Obviously work done on 1516199 was shown in 

WD&noCD issued. 

17/6199 Remained at H.Q.. studied documents in RC-5(A)198-SHG. Shown 
the work done in WD andiiot issued CO. Rest of the day wrote 

• SFs report in RC-34(A)/96-SHG. 

2/7/99 In the morning session attended CAT in C!W OA' of Mr K. Ganesh 
as Mr. 	Debroy has informed, to produce crime file relating to 
correspondence regarding transfer of case to CBI from Assam. 

Police. As the matter was other than investigation in RC-5(A)198- 

SHG therefOie no CD issued but VVD submitted showing work done 

under head RC5(A)/98-SHG. 
After return from CAT wrote SP s eport in RC 34(A)196 SHG The 
'ob which with bad motive was not tighlighted b 	DIG 

5/7/99 Remained busy in preparing SP 	1report in RC-34(A)/96-SHG 	In 

afternoon went to Oharapur CTD store for verific'son of source 
- 	. 	. 	 . information 	emanated 	during 	'investigation 	of 	RC-5(A)/98-SHG 

-• which resulted into submission of SIR and registration of cases vide 
,. (1) PE15(A)/P9S,HG (2) RC-1(A)I2,000 (3) P -C-5(A)/2000 and 

SIR pertaining to shortage of 40,iMt8 tower 	teIecorn depot 

317/99 Wntten SP s report in RC-34(A)196 SHG also wrote CD s pending 
and hénce'no CD.f.or 3(7199 issued but work reflected in WO. 

• 	 6I7I9. On this date I indeed had discussion with Mr. B.C. Roy DE(Plg)and 
understood the system & procedure of OFC/MW Project and its 
execution and taken notes but no formal statement recorded as he 
was to be examined in reference to certain documents and 
schemes which was not available by them As 4  such recordingof 
this formal statement was done on 29/7199 vide CD No 110 

8/7/99 Attended CAT in C/W the OA filed by K 	Ganesh and as Ahe 
Hon ble Judi Member wanted to see the Govt of Assam letter and 
other correspondence on the basis of which 	the case was 
transferred to CBI. As such I was present but as it has noting to do 
with actual investigation in the case therefore No CD was issued 
But as the duty was performed 	with reference to K 	Ganesh an 
accused in RC-5(A)/98-SHG therefore it was shown in WD but not 
in CD. 	. 	• 

12/7/99 On this day after writing SPs report in RC-34(A)I96SHG called on 
DE(MM) and had discussion with him on the system & procedure of 
purchase but as he was to be examined on the bnsis of certain 
documents which were not handed over to the CBI 	Therefore his 
recording of statement was deferred on 3017/99 vide CO No 111 

13/7/99 The visit was for verification of certain information arose during 
course of investigation in RC-5(A)/98-SHG, which resutted finally in 

'S 
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submitting SIR's and surprise check's culminating in registration of 
PE-15(A)199-SHG (2) RC-1(A)/2000 (3) PE-5(A)/2000 and (4) SIR 
pertaining to shortage of 40 mt. tower in Telecom Depot. 

I visited indeed these Bank in CM investigation and to obtain 
required documents and report from Branch Manager in view of the 
statement recorded on 30/8/99,31/8/99 and 1/9/99 but as visit did 
•not turned to be fruitful as such no CD was issued but the work 
done was shown in WD. 

Rough notes. were ecorded regarding statements of more than 40 

witnesses on 30/8/99 and 1/9/99. Obviously on said days under 
given circumstances of impugned cash kept in Treasury which 
could not be brought to Branch for security reason, nor the cash 
box kept sr double lock in treasury could be opened daily for ,  

showing to individual witnesses. As such rough statements SO 

recorded, were elaborated later ,on several days and same were 
enclosed along with rough notes with the originat CD dt 30/8/9 
and 119/93 Thus in WD it was shown on those days when 
satements were elaborated as investigation in RC.5(A)/988H6 s 

but no CD was issued for obvious reasons. 

On this date the letters were indeed prepared in long hand and 
given to crime section for typing and despatch Under hand 
seal of SR Hoiever the copies of the despatcherl letter with 

despatchn9 etcwere not received from despatch section on'ihe' 
same day therefore the letters were not iaken"onrecord file 
waS ,on.Medicai leave as per doctors advice from 1110/99' 
28/10/99 therefore on return from duty the copy of said letters so 
despatched were taken on record, fife vide CD No. 124 dt. 29/10/99 

; On this day at HO. assisted in typing adri'ny of draft artIe of 
charge imputations etc in PE-2(A)/99-SHG and did Misc jo6s i a 
completed CDs etc pending because of my Medical rest & ,lInss 
and as such were shown in WD but not in CD 

.20/11/99 	Here the crime file of RC-5(A)/98-SHG as well as RC34(A)I98- 
SHG were studied and detailed notes were put up in note sheet 
itsetf for the perusal of SP as such no question arises to submit CD 
in this regard asdissenting notes are avoided to beincluded in CD 
but the same was reflected in WD. 

28/12/99 	On this day lindeed visited SBI 
Chenikuthi between 1130 to 1 23Ohours and discussed with Mr 

Barman B.M. the requirement of information in connection with our 

earlier requisitions and requested him to furnish full information as 

per our requisition. 
From 1300 to 1400 hrs visited SPL court and assisted snior 

PP for framing of charges in another CBI case RC-5(A)/96-StIG 
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(3) Also visited SBI main branch from 1430 to 1700 his scrutinized 
vault safe register and requested Mr. Nandi Dy.  Mgi cash to furnish 
full information as per our requisition submitted. 

4. 	In this connection it will not be out of place to mention the conduct of 
worthy DIG himself and his style of functioning, his real motive to cause 
embarrass1ment to superiors, causing sabotage to investigation, cause 
disaffectioh among subordinates towards superiors by passing sweeping 
derogatory remarks against all IPS officers during discussion with lOs and 
causing irsult, humiliation and harassment to subordinate officers on false, 
frivolous a'id baseless counts. As such he Was involved in unsavory incident of 
h1tting one; subordinate with paper weight and causing him physical injury while 
he was posted as SPIC8lIDhnbad resulting into registration of Police case 
against him and following departmental enquiry he was transferred there from to 
Delhi. Under similar circumstances and following mass representation against 
him he was Iransferrea to Chandigarh and then to iammu, a punishment posting 

• At Jammu'also entire branch including SP represented against him to Hoands, 

such he was tansfe&ed to another punishment posting to North East Region at 
Guwahati.in 9iorth east also his humiliating style of functioning forced lnsp. K. 
Barman, Di, . SP K.C. Choudhury, CA to DIG Manoj Deb, CA to SP Mukut Das, 
Daftari Anján Deb. Head Assi I. O.K Dutfa; PP Sri M.V. Ramaniah, lnsp. Hraita, 
lnsp. Thangzlian and many others at Guwahati and Silchar branch to send 
representation to 1-10 against DIG against his arbitrary and malicous'actions and 
therefore soight reoatriation and transfer from the region then working under him 
and face insUlt, humiliation and wreckage to their service career\ll the, id 
represen ations are available Jin l'ead Office uncoveririgh's ; tents 

,mot,vat,on ' nGdevotión to dutyA biñfin''fere1ice in this regard is the 
'elephonsc 6iiversatson that took pace betéen DIG/CBI,NER Sri K C Kanungo 

;t 	

••• and an outstalIo CB n 	I Officer in presence of an 10 following his posting at 
Guwahati, wherein he spoke in the following fashion -. "The HO wanted me to 
make me unhappy by transferring fr&m Chandiarh to Jammu but I was happy 
and instead' I made HO unhappy Again HOTransferr -ed me from Jammu to NE 
Region o make me unhappy however, I am happy but I vill make HO repent for 
theirmove It is obvious that an unhappy officer is letting out his frustration on 
the poor subordinates in the form' oVmemos, chargesheet, insult, harassment 
and humiliation with bad motive to induce subordinates to obviously represent 
HO and thereby force HO to consider his transfer from NE Region All CBI 
nersonnels will depose as stated afar provided enquiry is conducted on one to 
one basis and without the damaging shadow of threat of worthy DIG 

In his 'zeal of mismot ivat ion and pursuit to cause embarrassment to HO as 
aforesaid he even did not desisted from flouting the Court Orders as could be 
se - n from the fact that vide letter dtd 18/12/98 of Retainer Council Sri D K. Das 
the Honble Guwahati High Court monitoring the investigation of RC-34(A)/96 
SHG directed SP/CBI to be present in Court wherein he was directed not to shift 
the tO until filing of chargesheet in the case, the fact SPICBI communicated vide 
his ID No 817/CAJGEN/DO/25/98..GHy dtd. Monday 21/12/98 to DIG/Ho 
However the DIG/CBI Sri K C. Kanungo in violation of Hon'ble High Courts 
direction withdrawn the case wherein only chargesheet remained to be filed as 
prosecution sanction orders were awaited, but placing me under suspension, 

.i t.. 
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4 issuing chargesheets on false and cooked up charges for extraneous 
considerations but without informing Hon'bte Court regarding withdrawl of case 
from the 10. 

In this connection it is humbly submitted finally that I reerve my 

ught to further submit my defence as the concerned documents on the basis of 
which instant chargesheet issued, were not supplied. It is requested therefore 
that I may be allowed to see the WDs and CDs of all the lOs of the branch 
including that of Sri K.C. Kanungo. DIG/CBI while conducting investigation, the 
preliminary enquiry report in connection with the ;nstant chargesheet. CD file of 
all of my cases, personal file etc. so  that I may be able to submit my full defence 
in order to steer clear from the false and frivolous charges as set out by the 

DIGICBI Sri K.C. Kanungo in the chargesheet calling for action under Rule 8 of 
DSPE. (Subordinate Rank) Disciplinary Appeal Rules 1961. 

Submitted 	
. 

SURESH PAL SINGH YAL)AV 
INSP/CBI/ACB 

Guwahati 
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cnvIcE OF THE 

DY. l:NSPECT01 cI::NERT\ij OF P01, ic i;, 
CENTR1L BIJ1EAU OF INVESTIGATION, 

N.E.REGION :: GUWI\HATI. 

0 R 1) E R. 

WHEREI\Sa 	charge 	sheet 	
vide 	Memo. 

No.i477/12/C0MP/SLC/R/99TIfl dated 17.5.2000 was 

issued to Shri Suresh Pal Singh Yadav, InspectOrs CBI ACB, 

Guwahati Branch [Under Suspension ), proposing to hold an 

inquiry against him, under Rule 8 of the Delhi Pec11. 

Police EstabliShSmflt (Subordinate . Ranks) ( Discipline anc 

ippeai I, Rules, 1961 and said Shri Suresh Pal Singh Yadav ( 

S.P.Sinyh Yadav) waS' dirocted to submit within 10 ,  (Ten) 

days of receipt of Memo a written statement of his 

defence and also to state whether he desrd to be heard 

• 	in ptScfl. 	 - - 

	

whereas 	said 	Shri 	S.P.Siflyh 
	yadav, 

inspector,(C.O.) submitted his reply to the above charge 

sheet, vide his reply dated 27.5.2000 through 	
P CR1 

•uwahati, which was received j. the office of the SP CR1 

• 	vide 	duwahati vide 	
Réceipt No.11140 dated 29.5.200 0 , 

denying the charges and without expressing any desire to 

be heard in persons. 

3. 	Whereas 	
the undersigned after perusal of . the 

aforementioned reply of Shri s.p.Singh YadaV, Inspectors 

found that the explanation given by him  is far from 

satisfactorY, in respect of any of the charges . Not only 

he has failed to explain the charges levelled against him 

in a reasonablY satisfactory manner, he has, on the 

contraY made fa'se, wild and baseless allegatlons against 

the undersigfledv ( for which actions have to be taken 
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against him seperately) imputing bias and animus against 

him, without spelling out the reasons for alleged bias and 

animus and without any cogent and valid ground, although 

the fact remains, that it was the same DIG who did not 

recommend to 11.0. for his immediate repatriation, vide his 

No.1444/142/99-NER dt. 16.9.1999 ( Copy enclosed ). 

4. Whereas said.Shri S.P.Singh Yadav, instead of 

confining himself to the subject mtter of the charges 

levelled against him has, on the contrary, submitted a 

big list of rewards and commendatibnS granted to him 

during his service in•CBI,• knowing fully well that while 

reward may be granted for gbodwork I perceived good wor7, 

punishment is imposed for misconduct and misdenteanour. 

5. 	Whereas 	said 	snri  

., mentioning the;1ist of rewrd anl-com!nèrldatlofls sanctiohed 

/ issued tohim intentionally kept silent about:the 

adverse communications made to him, in regard to his work 

and conduct, by my predecessor which was, communicated to 

him by, SP CBi Guwahati vide No. 5]J. dt. 29.7.99 inwhich 

the following adverse remarks were conveyed to him 

pertaining to the year 1998. 

"lie has tendency to finalise cases without 

collecting clinching evidence. 

lie is an indisciplined officer and exhibits 

insubordination occassionally" 

6. Whereas, in 	reply to charge 	No.1, that he did 	not 

submit his Weekly 1)iary 	for the whole year, 1997 	for which 

c- 

several Memos. / reminders were issued to him, 	Shrl 

S.P.Sinyli Yadav has merely denied the charge in a blatant 

manner, without explaining when and how and in what manner 

L 
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he had ubmitted hIs. Weekly Diaries for the said period 

and if so, why then he did not reply to the fiemOs. / 

remindeFs issued to him in this regard. He has also failed 

to encibse copies of the Weekly. Diaries said to have been 

suhmitted by him for the year, 1997 and has also failed to 

prbvide any evidence relating to the submission of Weekly 

Diarie by him, for the said period. 

7. 	Likewise, relating to the allegation Nc.2, that he 

did nOt submit Case Diaries 	for the work 	in the 

nvt3Jation of RC.5(A)/98-SHG shown in hi 	Weekly 

7 Diaries, said Shri q  P Singh ad3v has no satisiactory 

expatiofl to offer. On the conr.àr hehas dhallanged 

that for the misconduct alleged against him, no prejudices 

to t lid intèret of the àIiy offl cial business have been 

:aseL i:reas, e reason ii 1 ,9 -  ofid Shri 

S.P.Singh Yadv is niscofleived as there is reason to 

believ that said Shri S.P.Sinyh Yadav, inspector had 

submitted false Weekly Diaries showing investigation done 

in RC5)/,18-SUG in orde*to justify his inaction, hich 

• 

	

	 thereb'y -resuled in prol6n9nati6 .11 of the invesli.gati0n of 

this case unnecessarily, causing much prejudice to the 

• 	 accusd who has been kept under suspension since long, 

apart from bringing disgrace atid bad name to the 

organisatiOfl (CBI) in which he has come to serve, for this 

unwaranteci and unjustified delay in the investigati.ofl 

8 Whereas said Shri S.P.Singh Yadav ( C.0) has 

brought allegation of 1las and discri.rninOtiOfl against the 

underigned with mi SCOnCeIVed notion arid wi. thou t any 

basis, forgetting that. each case is different arld action 

duct of each proposed would depend upon the work and con  
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• 	1.0. vis'-a-vis the c.irdümstances in which he is placed, 

	

• 	for committing those alleged lapses. Moreover, both Shri 

• Ng.Khamrang, Inspector 	and Shri N.R.Dey, Inspector are 

found to have submitted their Weekly Diaries 	for the 

pending period, after their lapses were brought to their, 

notice, whereas Shri S.P.Singh Yadav did not' care •to take 

any action' in this regard inspite of.  having ,been reminded 

and warned, to do so several time, making on the contrary 

serious bogus charges agisnt the underesignéd. 

Whereas instead of giving proper reply to the 

charges mde'against hii; said Shri S.P;Singh .Yda'ihas 

desired the undersign'd' tO' allow, him to go. th569h CasC 

Diaries,1 Weekly Diaries of all the, 'I.Os including that of 

pIG which has got nothing to do with 	present charges 

	

evelled aga1nt hm 	ihJS IS 'nidication of 1mp.!dent 

•  and inslnt conduct, on his part whichve been his hil 

mark and as such his request. is disaliowd'. However, any 

other docUment(s) which will, help him in clarifying the 

	

• 	matter. as far as tI -charges against him' are concerned, 

	

• 	would be provided., to him aftr he' makes specific request to 

do - so, besides the documents which would be relied upor ifl - 

the present' case which' will be shown / copies provided to 

him at the appropriate time 	 . 

Whereas said Shri S.P.S.inyh. Yadav has 	1uoted 

various rulings of J!oi'ble Iigh Courts / Supreme Court etc. 

to buttress his case though none of. these rulings is 

relevant and applicable in his case. All the rulingicited 

by him relate to the fact of legality / illegality of non 

mention of fadts / evIdence' produced during trial against: 

an accu.ed which do not find menti on in the' CI)s. P,ut in 

• 	11 	 -• 	 -' 	- 
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the instant cases, said Shri S.P.Singh Yadav has neither 

'collected any evidence against the accused nor issued any 

CD while recording allegedly false statements/ facts in 

the Weekly Diary with a view to justify his inaction in the 

investigation . Nevertheless it has been held in these 

cases that the Court would be circumspect while taking 

into account these evidence against the accused. 

11. Whereas 	 the Hon'ble Supreme Court, 

on the contrary has held "Entries in the case diary must be 

made with promptness, in sufficient detai.ls, mentioning 

all the significant facts in careful dhroñ'ological order 

and with, complete objecti.vi'.Thé Supreme Court has 

severely, condemned hapazard maintenance of Police diary" 

(Bhagwan Singh AIR 1983 SC 826: 1983 Cr.LJ 1081) (page 551 

of Cr.PC. Vol.1 by B.B; Mitra)."  

Whereas it was found, after going throuy•h the 

reply of said Shri S.P.Singh Yadav, vis-a-vis his entries 

in the Weekly Diary that although he had shown to have 

visited the office of CGMT TASK FORCE, panhazar, Guwahati 

on 6.7.1999 and examined Shri B.ç.Roy, DE (Pig)' in RC. 

5(A)/98-S}IG but no CD was issued by him in the above case 

on 6.7.99. Likewise, though Shri S.P.Singh Yadav had shown 

examination of Shri D.Das, DE on 12.7.99 in his Weekly 

Diary in RC. 5(A)/98-SIIG, he did not issue any Case Diary 

on 12.7.99 in RC. 5(A)/98-SIIG. 

Whereas 	, 	said Shri S.P.Singh Yadav 	while 

showing scrutiny of documents in his Weekly Diary for 

days together, such as on 7.5.99, 8.6.99, 11.6.99, 24.6.99, 

4.8.99, 24.8.99 and 27.8.99 etc. he did not submi.t 	axmy 

scrutiny report, nor did he issue any CD on the ahove 

tc.1 
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dut:es hereby giving impression that he did not do any work on 

those dates and had issued false weekly diaries, to justify 

his inaction in this case. 

Whereas it is observed that said Shri S.P.Singh Yadav 

while showing visit to different places, such as Banks, Office 

of Director OFC on different dates in his weekly diaries, he 

did not move out from the office on those dates as seen from 

the f•1ovemnt Register of the I.Os for the relevant period. 

Whereas 	it appears that the contention 	of Shri 

S.P.SinghYadav that CCS Conduct Rules is not applicable to 

him, being an officer of State Police on deputation to CBI 

1s erroneous and misconceived in as miàhàs these ±üles would 

he applicable to him as long as he continues to function on 

deputation in CDI.  

Whereas said Shri S.P.Singh Yadav has asserted that 

the charge sheet i.ssued is. not applicable to him as he has 

a1ias.S.P.Singh, whereas 	he has bzen sining his nrn 

frequently / occassiona11yasS.P.Siflyh. 

Whereas Shri S.P.Singh Yadav desires to be furnished 

copy of enquiry report and of any complaint of. Silchar Branch, 

the questions of which do not arise as these are creation of 

his own inagination and db not exist in reality. 

,..18. 	herea 	the undersigned is competent to issue' charge 

sheet for major penalty to said Shri s.P.Singh Yadav and keep 

him under suspension as permissible under Rule 5 read with 

rule 13 of Delhi Special Police Establishment ( Subordinate 

Rank) (Discipline and Tppeal) Rule, 1961 and as per Rule 3 (d) 

of Delhi. Special Police Establishment (Subordinate Rank) 

(Discipline and Appeal) Rules 1961 said Shri S.P.Singh Yadav, 

Inspector would come under definition of Subordinate Police 

Officer and 	as per Schedule to the Rule I)1G C3I 	is the 

Competent Authority to impose all types of pena' ties on a 	- 

subordinate 	l'oJ. ice Officer of rank of T.n?ecLoJ: 	(Moreover 

this 	 has 	 been 	 done 	 with 	 the 



knowledge and approval of Director, Cr31, flew Delhi). 

Whereas 	said Shri S.P.Singh Yadav has given no 

•reply to the charge sheet pertaining to dates (1) 4.6.99, 

(ii) 8.6.99, (iii) 11.6.99, (iv) 24.6.99, (v) 3.8.99, (vi) 

4.8.99, (vii) 24.8.99, (viii) 27.8.99, (ix) 21.9.99 and (x) 

26.11.99. 

Whereas it appears that the manner in which and 

the indecent, slanderuous and mischievous language used by 

said Shri S.P.Singh Yadav while giving reply in respect of 

date 	17.3.99 at page 10 , speaks volume 	about his 

mentality, character and conduct, though on 17.3.99 he did 

not appear to have moved out from office I attended offic 

as verified from Movement Register of I.Os. 

.Where; it appears that said Shri S.P.Sinyh Yadav 

in his reply has stated at page 13 that on 20.11.99 he 

studiedCrime files of RC.5(A)/98-SHG and RC.34(A)/96-SHG 

and put up detailed notes for perusal of S.P. but in his 

Weekly •Diary. he has shown t' have prepared Ar€icie 8f 

charge in RC. 34(A)/96-SFIG. 

Whereas in view of the above situation arising 

out of •the reply given by Shri s.P.Singh Yadav, Inspector 

to the charges issued to him, it is now imperative that a 

.formal enquiry under Rule 8 
of the Delhi Special Police 

Establishment ( Subordinate Ranks ) ( Discipline and 

Appeal) Rules, 1961 is required to be conducted against 

said Shri S.P.Singh Yadav, by appointing an Enquiry Officer 

• and Presenting Officer in this case, for which seperate 

orders are being issued by the undersigned accordingly. 
/ 

1nclo: As stated (K.C. nungo) 
Dy.InspectOr General of Police, 

CEI,N.E.RegiOfl, Guwahati. 

'7To Shri S.P.Sinqh Yadav, inspector,CBIs Guw3bati 
(Under SuspensiOfl) Through SP CBI PICB uwatL J 

Dated 9 	('i OCi 

copy to Supdt. of Police, CBI.ACB, Guwahati for itlformatiOfl and 

?'r;n 	act.]Ofl * 
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No. ___( _/12/COMP/sLC/NER/99/(PT.IiI), 
Government of India, 

Central Bureau of Investigation, 
Office of the 

Dy.Inspctor General of Police, 
N.E.Region, Chenikuthi Hill Side, 

Guwahati - 781 003. 

• 	 Dated J.4 9ç 	,2000. 

WHEREAS an Inquiry under Rule 8 of the Delhi Special 

Police Establishsment ( Subordinate Rank) (Discipline and 
1 	 • Appeal ) Rule, 1961 is being held against Shri Suresh Pal 

Singh 	Yadav, 	Inspector,CBI,ACB, 	Guwahati. 	( 	now under 

suspension) . 	 - 

AND WHEREAS. the undersigned considers that and 

Inqufring 1uthority should be appointed to Inquire into t h e,  

charges framed against said Shri. [).S•[nyt Ytiliv. 

I flflpeCt()r , C131 , ACfl cuwahn LI. ( now under nu 	n i1•on 

NOW,THEREFORE., the'uñdersigned 	in ,exerci se of the- 

ppwersY conferred by subrule 3 of the said rule hereby 

appoints Shri V.Agashe, Dy.Supdt. of Police, CBI,ACB Shi.11ong 

Unit as the Inquiring Authority to inquire into the charges 

framed against the said Shri Suresh Pal Singh Yadav, 

Inspector, C131,AC13, Guwahati ( now under suspciisl.on). 

K.1anuflgo) 
Dy.Inspector Genera1of Police, 

CBI,N.E.Region, Guwaati, ,,-' 

Copy to 
Shri Suresh Pal Singh Yadav,, Inspector,CBI, 
Guwahati ( now under suspension) 
Through SP CBI ACB Cuwahati. 

SP C131 ACB Guwahati. 

Shri V.1\gashe, Inquiring Authority,DSP CDI Shil].onçj 
Unit. 

Director General of Police, U.P. Lucknow. 

Addi. 	Director,CBI, 	Calcutta 	for 	favour 	of 
information. 
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+0, 
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. • S.P. 	nh 	Yadav, 	0• 

secto" of Polite, 
CBI( AC B )Jwah t 
Lu/s 	 0 

(through SP/CbI/AGB/i ah atj) 

ef , morand 	1477_14O/17/COMP/SL/NW 0/ 
(nt. III) 	dtd 17.5.700 

• 'Th e üdrsiqned in the capacity as the 	irthq 
Jtnority with reference jo above memorandum has  fixed 

2 oi 	3'asLthe date for 	rel1minaryv1u1ry,you are 
hereby directed to orese nt yourself for orelimiary 

•ejn'uiry 	at C. OOJVA in the 0/0. P/C&fACB/0ak1 anr, 

• 	
• 	 ii,1 

	
no L 1 On the aforesaid date. 

0 	

( VAIBHAV 	GASHE) 
• 00 	

r.Jndt.ofP1jce,CBI, 
ACB, 	iii long. 

V 

DI9/ 1/ 	 • 

	

Dated:- 
COpy to 	: 

• 	 • 	
• 	

•i. PCBI/NIJwahi for favour  of, informtion. 

• 2 1  SP,CBI/ACPy for favour cf 	iformtion. 
• 	 0 	 0 	

• 	 3. . 	M.Banerlee 1 	SI,CBI Guwjh,tj. 	He Is reruested 
to Present during ore]ImInry en.iry. 

• 	 • 

0 	 0 

0 

• 	 H 
• 

• 

0 

• ( 	 VIBHAV AGASHE 
'.ipc&t.ofPoiIce,CBI, 

• 0 	 ACti,.ifl long. 
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To 

Sri Vaibhav Agashe 

Dy. Supdt. of Police, CBI/ACB 

Shillong. 

(Inquiring Authority) 

Sub 	Preliminary 	Inquiry 	vide 	Memo 	No. 

1477-1480/12 /Comp/SLC/NER/99 Pt(III) dtd. 17-5-2000. 

Ref : Your letter No. DISC/l/44 dt. 16-1-2001 

Sir, 

May kindly ref. above on the subject matter whereby I am 

directed to appear before you at Shillong on 23/1/2.001 for 

preliminary Inquiry. 

In this connection it As humbly submitted that in the  

subject matter neither the rule nor prc.cedure whereunder 

the proposed Inquiry is to be conducted, has been mentioned. 

Further, the Disciplinary Authority, i.e. DIG/CBI/NER Sri 

K.C. Kanungo who himself prepared the charge memorandum 

after whatever prelininary Enquiry by him, failed to despatch 

as yet the essential and inseparable md 	ures of charge 

memorandum i.e. list of witnesses and list of documents 

whereon the charges in proposed Inquiry are to be proved 

against me. 

unders tanding 
It is strange, but not beyond my prudent, that the 

Disciplinary Authority i.e. DIG/CRI/NER who is well aware 

of the fact and provision in CBI as well as procedural 

requirement of Disciplinary proceedings, that while sending 

SP's report to concerned departmental authorities for RDA 

proceedings, Charge memorandum, 	Article of charges, 

Statements of Imputation, List of witnesses and list of 

documents cited. •]onywith gi.sts of witnesses and facts of 

documents to he cited in departmental proceedings etc. are 

invariably enclosed. Further more for any failing in this 

regard he himself will call the investigating officer of 



the CBI to the Regional Office for preparinç the same, but 

under no circumstances charge memorandum issentvithbut list 

of witness and list of documents to he relied upon. 

In view of it, the reason, for failure on the part of 

DIG/CBI/NER to send them along with charge memorandum and as 

heard in the department, from reliable sour.c'S,are not far to 

seek but reasonably leatobelievethatsame has been done by 

Disciplinary authority with deliberate &. malevolent objective 

to recaste the said list of witnesses and list documents after 

receipt of my written statements in respect of charge 

memorandurnto suite htS. design and.in  view of defence taken by rne_ 
inW.S. 

4.. 	I have learnt now that said list of witnesses and list 

.ofdocuments arebeingcasted thidr diretion of DIG/CBI/NER 

Sri K.C. Kanungo.Whatever may as that be, I am least afraid of 

such malicious tactics of Disciplinary authority to secure 

tailor made Inquiry report under pressure from Inquirin'. 

n.Authority on the basis of tutored statement of witeses and 

manufacutred fact tn documents after receipt of my * written 

statement. liowever.•in the interest of justice & fairness and 

with a view to defend myself reasonably and properly 1  said 

list of witnesses and documents as proposed -to be cited in 

said Inquiry be furnished to me first as per the provisions 

and a reasonable time may also. be  proi.ided to preparc. my' 

defence in view of above facts•hefore any Inquiry. 

This is for your kind consideration and necessary order 

please. 

Yours faithfully, 

I lix 
(SURESTI PAL SINGU YADAv) 

INSP/C131/ACR/(U/S) 
Guwaha ti 



To 	 S  

Sri Vaihhav Aqashe 

fly. Supdt. of Police 

CR1 (ACR) Shillong 

(Inquiring Authority) 

Sub 	Preliminary Enquiry in respect of charges v i d e 

memorandam No. 1378/12/C3mp/SLC/NER/99 	 dtd. 

11/5,'2000 & 

f1emorandum rio. 1477-1480/12/Comp/SLC/rIEn/9.9(Pt III) cltd. 

17/5/2000 & 

Others 

Ref : Your letter No. DISC/1/44 dt. 16.1.2000 & 

DIC/2/48 dt. 16.1.2000 in respectdofbove 

Sir, 

hay kindly ref. abOVe on th'6.  suhject matter. In this 

connection I have to submit. 

2. That as you are aware that my appeal under rule 14 of 

DSPE(D.A) Rules against the order of suspension and 

• memorandum of charges as above said, besides another 

mmorandum of charge's issued along'with above said, vide No. 

1516/12/Cornp/sLc/NER(pt II) dt. 22/5/2000 arc pending 

before appe1lae authority i.e. Additional Director 

CBI,'EZ/Ca1cutta for disposal. Thus in view of the fact that 

my appeal before ADCBI is pending for disposal, the inquiry 

against me should not he carried out until disposal in as 

much as the completion of inquiry and imposition of the 

penalty on the basis of the same would render the appeal 

in fructuous. 

3. That it is cl].sO noteworthy that the inquiring officer who 

is appointed to undertake the Inquiry is undergoing 

probation period and confirmation of h i s service is 

depending upon the decision to he taken by Disciplinary 

Authority i.e Sri K .C. Januncjo r)IG/c131/NFR. Therefore the 
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Inquiry Officer would be constantly under the pressure of 

the Disciplinary Authority and would be  unable to cxercise 

his Independent mind. 

4. 	Further some incidents happened in recent past wherein the 

pay of the Inquiry officer was held up stating his official 

tour 	as 	unauthorized tour 3nd the period on c­ ~ i(f 	tour as 

unauthorized 	absence 	and 	also 	in 	respect 	of his 	release 

form 	Shillong 	branch 	to 	join 	at 	New 	Delhi On 	transfer 

where 	his 	respected 	wif(Jcwly wedded) 	is working, and 

thereafter 	the 	way 	he 	was 	not 	allowed to join at Ncw Delhi. on the 

message 	of. 	Disciplinary 	Authority 	under threat 	of 

disciplinary 	action 	(which 	is 	till 	pending) 	and 	thus 

• 	
•, 	 forcing 	him 	to 	recall 	andrejOn 	again 	at 	Shillong 	unit 

keeping the other departmental action in abeyance for time 

being,evokes 	a 	genuine apprehension in me that the Inquiry 

officer will he used as a tool by Disciplinary Authority to 

submit a tailor -nade inqJn" at ..the dctate of dic3pUnary 

aut1ority.by 	using 	the 	pending 	disciplinary ratters 	against 

Inquiry Officer to succumb to the pressure of Disciplinary 

Authority that is Sri K.C. Kanungo DIG/CBI/NER. 

5. It is also important to note the observation of the 

Disciplinary Officer i.e. DIG/CBI/tlER appearing on page 84 of 

the Inspection Report of .  Guwahati branch by DIG during 

Dec'2000 that "The charged official has given his reply to 

these chargesheets which were not found satisfactory. 

Accordingly Sri V. Agashe DSP/CBI Shillong unit has been 

appointed as EnquIry Officer vide No. 4123/12/Comp/SLC/99 

Pt(II) dt. 23/10/99 and Sri rlanoj Banerjee SI as presenting 

officer. As 5.0 has been transfered to Delhi, he has been 

directed to get these inquiries coriletcd early and before his 

relief".. Under the circumstances the Inquiring Officer has no 

choice between Devil and the Deep-sea but only choice to he 

dictated by the Devil i.e. the choice offered by the worthy 

I)isciplinary Authority i.e. DIG/CRI/UER Sri K.C. Kanungo to 

extract a tailor made Inquiry Report from Enquiry officer at 

the earliest with a view to pass punishment order against me 

\ 
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for extraneous considerations (already explained in appeal 

before ADCBI/EZ/caicutta which is si1 pending djoal before him) 

and in bargain to with.draw disciplinarY actiOn against E.O.,: 
ervice 

which may entail serious consequences for his entire s  

carcer and than only release him to join his newly weded 

respected wife , sepera ted by a distance of 2000 Km from the 

Enquiry Officer. A tempting choice indeed for any normal 

homosepian species of Darwin to jump upon with glea to grab 

the opportunity of joining the wife early, and in bonus earn 

the well deserved confirmation report of the DIG as iell as 

dro?IflY of proposed disciplinary miatters, release of pay etc. 

for .unauthoriZed absece etc drdered tohe adè by the 

DIG/CBI/NER. 

6 . In my series of representation I have shown the animus of 

Disciplinary Authority against me and I have a reason to 

believe t h a t. Disciplinary Authority would exert hi 

- 

	

	--prsSUre on tn 	Tnu1r1g ü 	rtjtc take a des r€d
1. 

approach töwards me in the inquiry. Therefore, in the' 

interest of just'i'ce i request that a confirmed/permanent 
 

officer of the CBl, who is not directly working under him 

and outside his influence, should be appointed to act as an 

Inquiring offiCet.SO that he can act jdependefltly&fr 

from the pressure of the DisciplinarY AuthoritY. 

7.Furthr itwou]1 not be inapropriate and out of place to bring to 

your notice,, the reactionarY, prejudicial, arbitrary and 

discriminatory remarks of Disciplinary Authority in his 

Annual branch inspection for the year 1999 and 2000 that 

"Reward should not be given to person like S.P. Singh who 

is using reward money for fighting cases against CB". 

"The last but not the least is gross partialitY and 

harassment of department staff by deputatiOnist officers, 

whose 	carrier 	prospects 	are 	being 	systematically 

damaged/destroyed in well planned manner and creatin9 

situation of internal infighting in organisation. They are 

adopting the Policy of divide and rule 

g tile (Icpartrnentaj staff'. 
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Thus in view of aforesaid observation, the truth is not far 

to 	seek 	and 	surmise 	that 	the 	Disciplinary 	Authority 	i.e 

DIG/CBI/NER Sri K.C. Kanungo who is a departmental promotee 

is.echoiny his deep seated grouse against the deputatiOnist 

in 	general 	and 	IPS 	officers 	in 	particular, 	through 	the 

mouth of lower staff, though none of them harbours or feed 

to such dangerous feelings in the organisation. May as that 

be, 	it is chilling and mortifying to learn that an officer 

of 	such 	an 	exalted 	position 	believ€S, 	harhours 	and - 

propogate such dangerous doctrine theorized on his real or 

imaginary 	perceptions to 	describe 	the state of 	affairs 	in 

.CBI... Therefor,è.I •have a 	reason 	to belie'e . that 	the worthy' 

proponent,discoverer and 	author of the Phlldsbphy himself 

in 	reactionary 	vein 	under 	mental 	seize 	of 	the 	said 

philosophy is actingas a counter balance to systematically 

damage /destory 	the 	career 	prospects 	of 	me 	like 

deputationists 	in 	a 	well 	plhièi ranner hy 	initiating 	and 

74 1rstut1Lg 	action 	as 	smany 	as 	7 	cnargeslieLs 	for 

major and minor penalty "ith i'ha short span of 3 months on 

false flimsy & non existant gröünds 	against which replies 

were given and appeal is pending for disposal under Rule 14 

before ADCBI/EZ/Calcutta, putti.ngrijnc1ersuspension for more 
enhancinq subsistence  allaranop .after 3 months 

• than 9 months' until now  wi thout ,~ag per provision, 	stopping 

salary, 	orderiig 	for 	not 	granting 	rewards 	as 	per 	hi 

direction in inspection report of 1999.. Not granting leave 

encashment 	in 	lieu 	of 	Earned 	leave 	as 	per 	existent 

provision, 	not 	granting 	deputation 	duty 	allowance 	at 

enhanced 	rate 	applicable 	since 	1997, 	re-opening 	those 

matters 	without 	competence 	which 	were 	closed 	either 	by 

hon'hle court or 	his 	superiors like tDCBI 	Calcutta 	to find 

fault only but targetting superior I.P.S officers. The list 

is unending however 	last but not 	the 	least 	to mention 	is 

the passing of 	the order for initiating regular inquiry 	in 

all the chargesheets 	above said appointing Enquiry Officer 

by 	D.A. 	with 	full 	know]edqe 	that my 	appeal. 	against 	all 	of 
for dis1 osai 

them are pendingas yt before 	the 	appelatte 	authority i.e. 

Mditional Director C131/EZ/Calcutta. 	Dr 	U.N. 	RiswI.P.S., 



• 	
.,, 

0  

a deputationist which reeks malice of the Disciplinary 

Authority in as much as that the same was done with obvious 

motive to scuttle any move and obstru( t application of 

Independent mind in disj Dosal of.my  appeal by the appeallate 

authority. 

Thus I have a reason to believe that the Disciplinary 

authority with the aforesaid dangerous mental fixation has 

targetted me like lower de1?utationist as a tool for settling 

his career scars & scores as echoed by him in the 

aforesaid observation, and -1 have a firm belief that the 

said chargesheets were issued hy, th'e disciplinary authoriti 	: 

and passed order for initiatingr-egular proceedingsWithout 

• sens of proportion ari'd pThpe'r application of mind and 

under psychological infirmities 'as expressed by him in 

aforesaid Inspection Report, and thus I have a mortifying 

apprehension that any Inquiry 'uder present Disaplinary 

' tort ard by tm' inquiryricr appoiitd b t.i y him ill 

be a farces 

8. I am not afraid of above said 7 chargesheet issued so far 

or any other 700 might be contemplated by the Disciplinary 

authority, For Inquiry against mafter the Hon'hle Central 

Administ"ati"e 	Tribunal 	ordeed 	for 	stay 	of 	m 

repartriation order in Octobet  1999, but the inportant • 

question herein is that why such senior officer should not 

learn to accept gracefully the verdict of the Hon'blc- Court 

but use their supervisory and disciplinary stick to nullify 

the result of judicial orders and force obey their dictatesoutside 

court in the guise of supervision and impranable armour of 

Discipline, instituting inquries at the drop of hats just 

to cause harrassrnent vexation and financial injury to 

lower sub-ordinates. Thus I have a serious doubt that any 

Inquiry under present dispensation and in view of aforesaid 

could be carried out with Justice )  Fairness and reasonable 

opportunity to defend myself. 
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4. 	 . 	 . 

H' 
'hope that necessay and appropriate action would be 

• taken n the matter. I have stated above and failing whiàh I 

would be at liberty to seek appropriate legal remedies. I 

• ' expect an expeditious reply of this request of mine and till 

the same is done Enquiry should not be strtd 	to 

precipitate the issue. 

Yours faithfully, 

• 	 : 	 ••. 	

• 	 ......... ..• 	 " 

(SURESH P1\L SINGH YADAV) 
• 	.•. . 	 • . • 	. 	 . 	ISPR/CBI/ACB (U/S) 

- 	. 	 • 	
. 	 Guwahati. 
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(To 

Sri Vaihhav Agashe 

Dy. Supdt. of Police 

C131/ACB/Shi hong 

(Inquiry Authority) 

Sub : Preliminary Enquiry in respect of 	charges 	vide 

Memorandum NO. 1378/12/Comp/NER/99 dtd. 11.5.2000 and 

Hemorandum 	No. 	1477-1480/12/Comp/SLC/NER/99 	dtd. 

17.5.2000. 

Ref : Your letter No. DISC/l/44 dtd. 16.1.2001 

- and 

DISC/2/48 :ltd. 16.1.2001 in respcet of 

above. 

Sir, 

ipy kir3dly ref. as above orhe subject iattcr wherehy  I 

am directed to, present myself fbr preliminary Inuiry 10 NI 

in the 0/0 thDSP/CBI/ACB Oakland Shillóny-1 on 23/1/2000. 

2. In this connection I am to state that I am unable to 

attend Inquiry as aforesaid for the fohkxiingreasons :- 

?) that the Disciplinary Auhority i.e. DIG/CEl/NER Sri 

K.C. Kanungo vide his suspehsion order, CBI ID No. 

h191/12/Comp/sLc/TIER/99 dtd 28/4/2000 has directed me 

not to leave the flead Quarter without obtaining 

previous permission of DIG himself and since than I 

have received no communication from him as regards 

change of this condition restricting my movement 

outside I-lead Quarter i.e. Guwahati ever since my 

suspension w.e.f. 26.4.2000. 

B) Furhter, you night be aware that as prr provisions of 

suspension in fundamental rule if the period of 

suspension is extended beyond three months for any 

reason for which the suspended offi.cer is not directly 

(N/ 



and solely responsible for deay in Inquiry than his 

subsistence allowance would be increased to 75% of the 

pay. However Jong 9(nine) rnont:hs has elapsed since my 

suspension w.e.f. 2674/2000 without Inquiry and for no 

fault of mine in delay of Inquiry, and despite my 

appeal the Disciplinary 1uthority maliciously and with 

a sole malevolent objertive of wrecking me mentally and 

financially dicinot increased the subsistance allowance 

as per provision from 50% to 75% and thus condenming me 

to serious financial constraints and as such I am 

unable to attend Inquiry at Shillong and maintain 

myself at Shillong during ëourse of Inquiri. 

This is for kind information and necessary action 

please. 

lours fai thfuily, 

(SURESrI PAL SINGU YADAV) 
Inspector CBI/ACB/5h-; 

Guwahati 
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r'hu&a1 
etri Ai1ct 

f~ CENTRAL BUREAU OF INVSTIGATI 	 ) 
N.E.REGION ::: GUW4HATI. 

TT 

In Central Administrative TriunaI; Cuwahati Senth (O.A. 
No.30 of 2001). 

BETWEEN 

Shri Suresh Pal Srngh Yadav, Inspector 

(Under Suspension), Central Bureau of Investigation, 

Office of the Supdt. of Police, 

Central Bureau of Investigation, 

R.G.Baruah Road, Sundarpur, Guwahati- 781005. 

AND 	 Applicant 

K.C. Kanungo, Deputy Inspector General 

of Police, Central Bureau of Investigation, 

North Eastern Region, Guwahati. 

Respondents 

The Dy. Inspector General of Police, 

Central Bureau of Investigation, 

North Eastern Region. 

The Union of India through the 

Secretary to the Government of 

India, Ministry of Personnel & 

Training, New Delhi. 

Submission by respondent No.1 (who is also respondent 

No.2). 

Para 1... 	The application i5 directed against the memorandum 

dt.17.5.2000 and order dtd.4.8.2000, rejecting the written 

statement of the applicant and ordering Institution of 

departmental enquiry against him, both by the respondent 

No.2. 

Para 2... 	Though the applicant has averred that the matter is well 

within the jurisdiction Of the Hon'bie Tribunal but the 

ps 

IF 
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respondent No. I has serious reservation about the same 

because both the orders refered to above were 

issued by respondent No.1 an valid and legal ground 

elaborating detailed reasons, whIch were self-speaking in 

nature. 

Para 3.1. 	(Limitation) :- The appeal dtd.18.7.2000 referred to by the 

applicant against the charge sheet was not done under the 

rule 14 of Delhi Special Police Establishment Act.(Subordinate 

Rank) (Discipline & Appeal) Rules, 1965. Which provides for an 

appeal against punishment and not against charge sheet 

issued to the delinquent official. Moreover, the applicant 

was issued with the charge sheets and was kept under. 

suspension, with the approval of Director, CBI. 

Para 4. .'. 	(Facts of the Case) 

Para 4.1. :- The applicant has made false, frivolous and baseless 

allegations, without any proof or material to support the 

same.The purpose of issuing the charge sheets against the 

appilicant was not for harassment and victimisition of the 

applicant but for maintaing discipline and order in the 

officer and to rectify the erring conduct of the applicant 

which was found to be not to be in conformity with the 

official decorum and was in disciplined, in nature, apart from 

being mischievous and high handed one, which don't vive 

with the work culture and discipline Of a premier investigating 

Agency like CBI. The charge sheets were issued to the applicant 

in conformity with the law and after full application of mind 

to the facts in issue. It is immaterial, if the period of the 

mis-conduct is wholly or partly related to the period, prior to 

the appoitment of respondent 'No.1. The allegation made by 



the applicant that there had been tampering of record is 

absolutely false, baseless and defamatory in nature which is 

denied. The applicant has also not furnished or elaborated the 

manner in which the alleged tampering of record was done, 

nor has he specified the records alleged to have been 

tampered with. 

Para 4.2. :t The facts relate to the appointment of the applicant in CBI. 

as Inspector which is a matter of record. 

	

Para 4.3. 	The applicant has maintained that his performance in CBI was 

exemplaryas he receive,d several rewards and commendatIons 

during discharge of his official duties. These rewardsand 

commendations which werE Issued, more or less, in routine 

manner donot attest to any exemplary performance of duty 

by the applicant which fact is further clear from the copies of 

	

•I 	the respective orders / certificates issued in these regards and 

enclosed with the application. 

This is further fortified from the report of Inspection 

dt.01.7.97 of the Guwahati Branch, conducted by Shri N. Mallik, 

IPS, DIG (Predecessor of respondent No.1) whose observation 

in this regard is reproduced below: 

"I have, indicated in my previous inspection that SP was 

very liberal in granting rewards for undeserving cases. In my 

opinion the trend continued throughout the year,1996 and 

also in early partof 1997. 'In fact, th is tendency has been 

checked only after receipt of H.O. instruction regarding grant 

of rewards. 

I had earlier pointed out that rewards should be very 

selective and should, be given not for routine works but for 

extra ordinary piece of work, like arrest of absconders, good 

and gualitative investigation, good recovery in searches, good 

A 
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trap cases or good convictions achieved. If the rewards are 

granted most liberally and indiscriminately, the same is bound 

to loose its improtance." 

It is therefore clear that rewards and commendations 

granted to the applicant don't fall in any of the above 

categories. Moreover, the real character and conduct Of the 

applicant and his perfunctory work and arrogant behaviour 

came to the notice of the Authority later, on account of which 

the following adverse remarks were recorded in the 

Applicant's ACR, during the period of the predecessor of 

Respondent NO.1 and was communicated to the applicant, 

vide No.511 dtd.29.7.99. 

(I) 	He has tendency to finalise cases without 

collecting clinching evidence. 

(ii) 	He is an indisciplined officer and exhibits 

insubordination occasslonafly". 

Para 44. :- The applicant has attributed animus on the part of 

respondent NO.1 towards the applicant which, according to 

the applicant developed after the applicant filed a petition 

(O.A. No. 338/99) before the Guwahati Bench of the Hon'ble 

Tribunal, assailing the order of repatriation of the applicant 

issued by the CBI and seeking his absorption in the 

organisation. This is through ly incorrect and mis-conceived as 

the order of repratriation of the applicant with immediate 

effect was issued not bythe respondent No1 but by the Head 

Office(H.O.), of CBI, even though the respondent NO.1 had 

recommended in favour of the applicant not for his 

immediate repatriation, vide No.1444/I 42/99-NER 

dtd.169.1999(copy enclosed vide Annexure A-I). Moreover, it 

was not only the applicant alone who had been asked to be 

repatriated but various other officials of CB1 posted in the 



N.E.Region, both at Guwahatiand Slichar Branches were 

ordered by H.O. for immediate repatriation after they 

	

1, 	completed their deputation tenure agaist which they have 

filed petitions, before the Hon'ble Tribunal. No charge 

sheet has been issued to any of them, unlike the applicant. 

• 	 These officials who had been ordered for immediate 

• 	 repatriations and who have filed petitions in the Honbie 

CAT, Guwahati against orders of are 

Shri K.M. Das, Inspector, CR1, Guwahati. 

Shri D.Dutta, Inspector, CBI, Guwahati. 

Shri A.K. Deb, PP, CBI, Guwahati. 

Shri D.Bhattacharjee, Inspector, CR1, Sllchar. 

(V) 	Shri M.J. Kuttan, Constable, CR1, Silchar. 

Shri M.M. Singh, Constable, CR1, Silchar. 

Shri Johny Thomas, Constable, CBI, Silchar. 

(viiD Shri A.K. Deb, Constable, CBI, Silchar. 

	

Para 4J5. 	It is not a fact that the applicant was convalescing on medical 

advice having suffered from severe chest pain on 30.9.99. The 

applicant unauthorisedly absented from duty,  in order to 

evade the delivery of the H.O. order on him, for his immediate 

repratriation, which became clear from the subsequent 

conducts of the applicant. 

	

Para 4.6. 	The allegation of Administrative highhandedness on the 

respondent No.1 is without substãncebaseIéss and hence 

denied. 

	

Para 4.7. : 	The applicant has incorrectly stated that he was not 

registered in any of the CGHS Dispensary. AS a matter of fact, 

the CGHS Card bearing No.008927, was issued to the applicant 

• 	• 	by the office of SP, CBI, Guwahati which the applicant had 
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• 	 , received on 12.5.97. An extract of CGHS Card issue register 

showing issue of CGHS Card to the applicant is enclosed 

herewith as Annexure A/2 and photo copy of CGHS  Card, as 

• 	 AnnexureA/3. 

Para 4.. :- It is not a fact that the applicant had temporarily shifted to 

his in-laws house in Chenikuthi, Guwahati.This is because the 

report of the officials who visited his house during the said 

period would clearly.testify to the contrary. Moreover, the 

applicant at no point of time reported thisSact about shifting 

of his residence to his inlaw's home to the SP, CBI, Guwahati, 

where he is working and which he was .duty- bound to do. 

Para 4.. :- The so called medical fitness certificate submitted by the 

applicant was not a valid and properone. AS such, the said 

certificate was rejected by the applicant's controlling officer, 

i.e. SP, CBI, Guwahati. 

Para 4.lOt:- The facts narrated by the applicant have not been correctly 

stated and as such denied. in fact Shri J.N.  Gogol, S.I. who was 

asked by SP, CB1, Guwahati to visit the residence of the 

applicant for handing over two letters (Closed Covers) to him 

after visiting the applicant's house found the house under 

lock and key.  The reports of Shri J.N. Gogoi, S.I. who met the 

wife of applicant on 2nd occasson are enclosed as 

Annexures- A/4 and A/5respectively. 

Para 4.11 :- The applicant has enclosed a copy  of  his  written reply dtd. 

6.12.99.-- no comment: 

Para 4.12. :- Already discussed in para 4.4. 
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Due to unauthorised absence of the applicant from duty 

from 1.10.99 to 28.10.99 (28 days);  no salary was paid 

to the applicant, as per the rule. 

There is no such rule which would debar any controlling 

officer to verify the facts and pleas of the applicant regarding 

his unauthorise absence  from  duty,  from the concerned 

deptt. And as such, the question of exercising of the police 

power, as alleged by the applicant is thoroughly irelevant, 

misconceived and beside the point. 

It is a fact that the applicant, through his wife had, lodged a 

complaint to the Director of CBI and to Assam Human Rights 

Commission and appealed to the Joint Director, CBI as stated 

by the applicant. Accordingly, Joint Director CBI (now Addi. 

Director, East Zofle) had conducted an inquiry into the said 

allegations made by the wife of the applicant which was 

found to be totally false and accordingly Joint 	Director, CBI 

reported the matter to the Head Office. This fact subsequently 

came to the notice of respondent No.1 through the D.O. letter 

No DY SDE 2000 003291/0079 dt.06.03.2000 of Special Director(E), 

GB I. 

The allegation of the applicant that CBI personnel 

indulged in an improper behaviour at the residence of the 

applicant and tried tointimidate his wife and daughter is 

purely mischievious and malicious and were found false 

during inquiry. The reports of Shri Anil Borthakur, Head 

Constalbe and Shri Bhag Singh Katoch, Constable who were 

deputed to the residence of the applicant are enclosed as 

Annexure-A/6 and A17 alongwith the report of Shri A.K. Saha, 

DSP (vidë No. A/20/157/04730 .dtd.28.7.2000) as A/8 who Was 

Para 4.13. 

Para 4.14. 
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asked to verify the above complaint of Smt. Jonali Barua, wife 

of the applicant. 

Para 416. :- The applicant has stated that the Joint Director, CBI who came 

to Cuwahati to verify the Complaint told Respondent No.1 to 

behave in proper manner. This is another piece of false hood 

by the applicant as the Respondent No.1 was not present at 

Guwahati when the Joint Director, CBI came to enquire into 

the allegation. 

The applicant has alleged that sometime in November! 

December 1999 in File No.153/99Nol. Ih/NER, the 

Respondent No.1 in his note to the SP, CBI wrote that rewards 

should not be given to person like S.P. Singh Yadav who is 

using the reward money for fighting CAT cases against CBI. 

Shri Manoj Deb, PA who is maintaing the above file has 

throughly checked and has certified that no such hote was 

recorded by respondent No. I in the above file. This is marked 

as Annexure- A!9. 

Para 4.17. :- 

Para4.18. :- 

The applicant has referred to the order dtd.28.3.2000, issued 

by respondent NO.1, intimating the applicant that charge 

sheet will be served on the applicant on account of 

allegations of gross misconduct, lack of devotion to duty and 

integrity, deliberate defiance of the order of Superior Officer, 

insubordination and making false and motivated alleagtions 

against superior officers by the applicant. In view of the 

above, the question of substantiating the allegations at that 

stage did not arise. 

A point has been raised bythe applicant that for denial of 

benefit of Special Duty Allowance to him, the latter has filed a 
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separate application before the Hon'ble Tribunal. This being is 

not relevant here, no comment is being offered. 

Para 419. :-  The applicant has enclosed copy of the order of suspension 

dtd.26.4.2000, issued by respondent No.1, as Annexure-A/5- no 

comment. 

Para 4.20. 	It is a fact that when the charge sheet was initially served 

on the applicant, the list of documents and wItnesses were 

not enclosed along with the charge sheet. There is nothing 

•wrong in this, as list of witnesses and documents were 

furnished to the applcant subsequently. The list of witnesses 

and documents become re!evant  only after the replies to 

charge sheet submitted by the delinquent official is found 

unsatifactory and the applicant denies the charge. No 

prejudice has, been caused to theapplicant thereby. This fact 

rather shows a clear, and unbiased mind of the respondent 

No.1, as Disciplinary Authority, towards the applicant. 

Para 4.21 	:- The applicant has detailed the charges communicated to 

him, vide charge sheet dtd.17.5.2000, which has been enclosed 

with the application, as Annexure-A/5- No comments. 

Para 4.22. The applicant has stated that charges against him are without 

to 	, substance and were frivolous and vexatious as the applicant 

Para 4.25. 	had duly submitted his weekly diaries. If it is so, what 

prevented the applicant not to point this out when the 

applicant was asked to submit the same and after receiving no 

replies from the applicant reminders were issued to him, by 

SP, CBI, Guwahati 
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(I) vide letter No.SPSY/4155 dated 30.6.97(1St Reminder), 

(ii) Vide N0.MD/SPSY/97/5028 dt.11.8.97(2fld Reminder), 

(iii)Vide No.MD/SPSY/97/5810 dated 24.9.97 (3rd Reminder), 

vide No.MD/SDSY/97/907 dtd.9.2.98 (4th Reminder) and 

finally Vide No. 753/12/Corn pISLCINER dtd.22.3.2000 when 

the applicant was asked to show cause why disciplinary action 

should not be taken against him. On no occasion, did the 

applicant bother to give any reply to any of these letters / 

reminders which show beyond doubt that the applicant 

had nothing to explain any did not in fact submit weekly 

diaries, which he now denies for obvious reasons andfor 

creating a false defence. 

The applicant on the one hand has pointed out that the 

weekly diaries are submitted for apprisal of the work of the 

concerned officer by his supervising officer and further in 

Para 4.23 he has pointed out that unless the Weekly diaries are 

submitted, TA bill of the concerned officals can not passed. 

The applicant has further pointed out that attending 

office on non-working days for which payments of one month 

extra salary is made, is also determined from the attendance 

register and weekly diaries. Yet the applicant on the other 

hand, refuses to admit that the submission of weekly diaries is 

o n e of his important work / duty. These facts are self-

contradictory. The applicant who has maintained that he has 

got copies of his weekly diaries with him, has failed to enclose 

those copies even now with the application, nor has the 

applicant explained when he had submitted his weekly diaries 

and to whom. The very fact that the applicant was keeping 

silent all these years is pointer to his conduct. 

Para 4.124. The list of rewards and commendations cited by the 

JL_ 

I 



applicant in his favour are irrelevant and beside the point. 

While Rewards are given for
, 
 good work done by the 

official, Punishments are meted out for bad work, and 

the applicant can not escape from these consequences on the 

ground that he had received rewards in Other cases. 

Even examination of some of these instances of rewards 

granted to the applicant during the relevant period, shows 

that the applicant seemingly earned some Of these 

rewards in dubious ways.  The list shows that during the year, 

1997, the applicant had received reward of Rs.300/- + 

Commendation Certificate, for finalisation of targeted cases 

I.e. PE.11(A)/97-SHG and RC.54/94-SHG, vide 0.0. No.195 

dt.30.12.97. The applicant has neither enclosed copy of 

this 0.0. No.195 dt.30.12.97 referred by him with his 

application, nor any such office order bearing No.195 

dt.30.12.97 was issued by SP, CBI, Guwahati, as verified from 

the record. 

In CBI, a disposal of a case from investigation is 

considered only after SP's report is forwarded to the Deptt. 

when if the case ends in departmental action. Similarly a case 

ending in charge sheet is said to be finally disposed of I 

finalized from investigation only after a charge sheet is filed 

in the competent court. Scrutiny of the relevant crime file of 

the case No.PE.11(A)/97-SHG shows that SP's Report .in this case 

was forwarded to the Deptt. vide NO.11(A)/97-SHG/1 033 

dt.17.2.98 recommending departmental action against Shri 

Choudhury, SM, Guwahati: Hence this case was disposed of 

only in 1998 where as reward was sanctioned to the applicant 

showing disposal of this case in 1997. A copy of the forwarding 

letter for warding SP's rport in the above case is marked as 

Annexure- A/b, which clearly shows that this case was not 
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finalised during 1997. Therefore reward granted to the 

applicant showing disposal /finalisation.of the case in 1997 was 

Un merited and uncalled for. Moreover, the SP's Report of this 

case was sent the Deptt. so late that by the time the report 

reached the Deptt. for initiating action against the Delinquent 

official, the latter had by then retIred from service and as such 

no action could be taken against him. Northe case was 

found fit for taking any action against the delinquent official 

The observation of the Railway Deptt. i.e. SDGM on the SP's 

report in the above case is reproduced below 

"The allegations are very minor and f1maginary in nature 

and attributable to staff subordinate to Sh. Choudhury, retired 

SM/GHY. Sh,. Choudhury has been an officer of very good 

reputation and had been awarded on railway weekfunction, 

on a number of occassions for meritorious work. 

The case does not merit any penal action against Shri 

Choudhury." 

A copy of the letter received from Rly. Board vide No. 

98N-2INFIGI6ICBI dt.20.9.1999 containing inter-alia, the above 

observation, alongwith copy of the CVC advice, is enclosed as 

Annexure- A/Il. 

Again in RC.54/94-SHG, in theapplicant has claimed to 

have received reward. The case no given by the applicant is 

not correct, as no such case was registered by Guwahati 

Branch during 1994, the last case registered during 1994 being 

RC.35/94 dated 26.12.94. 

The applicant might have referred to RC.5(A)/94-SHG. 

This case also was not finalised I disposed of during 1997 for 

meeting target. In this case, the charge sheet (dt.5.3.98 was) 

was forwarded by the SP to the Special Judge, Assarn, 

Guwahati vide No.1820 dt.27.3.98 which means that this case 

was disposed of in the year 1998. Moreover, in RC.5(A)94-SHG. 
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SP'S Report No.22 dt.13.12.95 was forwarded to the Executive 

Director(Vig) Rly. Board and Chief Secretary Govt. of Assam, 

vide No.21 33 dt.14.12.95. In any case, this case also was not 

disposed of during 1997. Therefore rewards granted in these 

cases, were uncalled for and unmerited by the applicant. 

These two instancesshow clearly how the applicant was 

earning his rewards and commendations in dubious manner. 

The applicant has further stated that rewards of 

Rs.15001- was granted to him, vide 0.0. NO.1 95 dt. 24.10.97. The 

0.0. number mentioned above is again not correct. There is no 

0.0. No.195 dt.24.10.97, issued by the office of SP,CBI, 

Guwahati. There is however 0.0. NO.185 dt.24.1 0.97 which 

relate to reward granted to the applicant, alongwith 2 other 

Inspectors for purported good work done during the 

visit of Joint Director. This reward is again of general nature, 

and was not given for conducting investigation in any case in a 

laudable manner. Similar, is the case with 00. No.68 dt.13.3.97 

in which the applicant was rewarded a alongwith 3 other 

Inspectors in connection with visit of Special Director, CBI, New 

Delhi to Guwahati Branch. Thus none of these rewards given to 

the applicant partaining to 1997 is for conducting excellent 

investigation in any of his cases, as claimed by the applicant. 

Para 	Non-submission of weekly diaries for a whole year and 

submitting false weekly diaries, showing investigation being 

done on various dates, wihout actually doing so are 

serious acts of misconducts for which the applicant has been 

charge-sheeted and these charges cannot be brushed aside 

lightly in any manner. 
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Para 4.27. :- The applicant has alleged malice and bias of respondent No.1 

har boured towards the applicant. These allegations are 

baseless and wholly misconceived and den ied. 

The misconducts on the part of the applicant came to 

• 	 the notice of respondent No.1 while conducting inspection of 

the branch and while supervising investigation carried out by 

the applicant and as such the charges made by the applicant 

are baseless. It is not correct as alleged by the applicant that 

appraisal of the applicants work for the period 1996 to 1999 

was done by the respective D1SG during mandatory Inspections 

Carried out during the above period. It may be mentioned 

here that Respondant No.1 had conducted Inspection of the 

Guwahati Branch (in which the applicant is working) during 

December, 1999 for the period pertaining to 1999 and earlier. 

Prior to this, the inspection of the Guwahati Branch was 

carried out by Shri N.Mallik, DIG on 3.6.97. Therefore, Inspection 

of the Branch carried out by Respondant No.1 primarily 

covered the period after 3.6.97onIy, and the alleged 

misconduct attributed to the applicant were done during the 

above period only. 

Para 4.2k :- It is one of the important duties of an investigating officer 

to submit his weekly diaries regularly. Thisfact the applicant 

himself has admitted, in paras 4.22 and 4.23 of his application, 

as mentioned above. 

Para 4.2.:' The allegation of pick and choose basis made by the applicant 

is devoid Of any merit. In the inspection report of Respondent 

No.1, it was not pnly the applicant who was faulted for not 

having submitted weekly diaries but various other offences as 

well, though their remissness were not as severe as that of the 

applicant. Where as others, on being asked, promptly 
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submitted their pending weekly diaries, the 

applicant defied the order and did not respond, leading to 

ôharge sheets being served on him Again the applicant was 

submitting false weekly diaries while others were not. 

	

Para 4.0. 	The submission of weekly diaries I monthly diaries on the 

• partof an investigating off icer is one of his important 

functions, as performance appriSal, checking of 

TA bills and other matters are carried out, by the controlling 

officer from records in. wh ich weekly diary constitute 

important input. The applicant himself has more less stated so. 

And as such, non-submission of thésame and submitting false 

weekly diaries would obviously show lack of devotion to duty 

and lack of integrity on his part. It has, therefore, got nothing 

to do with the rewards, which the applicant might have 

	

• 	earned in other matters. 

Para 4.31. :- If the app!icant did really submit his weekly diaries which he 

now claims, why did he maintain silence for all these years is 

for anybody to guess. Hence it is clear that the applicant is 

trying to cook up some thing, for his defence at this belated 

stage and wants to prolong the inquiry causing immense harm 

Para 4.32. :- 

to every quarter. 

The misconduct on the part of the applicant came to the 

notice of respondent No.1 while conducting inspection of the 

Branch and while supervising investigation done by the 

applicant. There is, therefore, no merit in the applicant's 

contention that these were dug up. Even if the latter fact, as 

alleged by the applicant is true, there is nothing wrong in 

this, as the Inspecting Officer is supposed to examine the work 

and conduct of the investigating officers and specially the 
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case of the applicant, in whose case, serious adverse entry had 

been recorded in his ACR, both relating to his work and his 

conduct, by the predecessor of the Respondent No.1, as 

mentioned in para 4.3. Moreover, the inspection of the branch 

by the DIG is also directed for bringing about efficencies of the 

staff and to oversee the work of the SP to find out if the SP 

had properly supervised the work of the l.O.s and had 

sanctioned rewards in deserving cases and awarded 

punishments in cases where such punishments were due. 

Para 4.33. :- The applicant has enclosed copies of the orders dtd.4.8.2000 

vide Anriexure A/6 and A/7 which call for no comments. 

Para 4.34. 	The order dtd.4.8.2000, passed by the Disciplinary Authority 

rejecting the plea of the applicant is a detailed and 

elaborate one, running into 7 pages, in which grounds are 

mentioned clearly under paras 5 to 21, explaining why the 

defence pleas of the applicant were not tenable / acceptable. 

Para 4.35. The fear of the applicant that the disciplinary authority 

is acting with a closed mind is not borne out by any 

facts! circumstances / evidences which appear to be a figment 

of the applicant's imagination. So also the fear expressed by 

the application about the inquiry officer, about which there is 

no merit, as every officer is supposed to discharge his duty 

without fear and favour and in an impartial manner. 

Para 4.3. 	The Inquiry Officer had fixed the preliminary hearing to find 

out if all formallities required under the rule had been 

completed and also for furnishing copies of witnesses's 

statements and a documents and not for delaying the 



17: 

Para 4.37. 

inquiry, as alleged by the applicant whose purpose was to 

expedite the same. It is the applicant himself who is 

putting all road bIocks in the speedy completion of the 

Departmental inquiry against him, obviously for the sake of 

his own vested interest: 

Shiliong being hardly 100 K.M. frOm Cuwhati, it was quite 

possible for the applicant to go there and return back even 

on the same day. The applicant also did not bring his difficulty, 

if any, to the notice of the disciplinary authorIty, i.e. is 

Respondent No.1 at the appropriate time, showing clearly 

thereby that this is an after-thought of the applicant for 

delaying the Departmental Inquiry. 

Para 4.3. : The copies of list of documents andwitnesses were sent to 

SP, CBI, Guwahati for serving on the applicant, vide letter NO. 

405 dtd.5.2.2001whlch.is  enclosed here with as Ahnexure Al. 

Para 4.39.:!  The applicant is labouring under the misapprehenston that' 

respondent No.1 would be taking the final decision on the 

result of the department inquiry against him which is not the 

fact. The applicant being a deputionist from U.P. Police, the 

final decision on the inquiry report would be taken by the 

Disciplinary Authority Of the applicant in the U.P. Police only. 

The 	respondent NO. I would at best beforwarding the 

Inquiry Report with his own recommendatiOn,if any. 

Therefore no prejudice 	would be caused to the applicant in 

any manner. Moreover, the need- for holding a Departmental 

Inquiries against the applicant would not have arisen al all 

had the applicant opted to gobacktO his, parent organ isation 

in obedience to the repatriation order issued by CBI H.O., 

which the applicant did not do, fOrthe sake of his own vested 

hi 
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interest. This is inspite of the fact that CBI does not need his 

service and the applicant has no right, what so ever, to 

continue in CBI against the will of the latter, as held by the 

• Hon'ble Supreme Court. 

It is further submitteçl that all the deptt. enquiry 

initiated against applicant were done on account of his 

various misconducts which could have been rightly done by 

the parent Deptt. of the applicant i.e. U.P. Police, had the 

applicant been releived after completion of his deputation 

period. Butthe applicant wants to continue in CBI to 

which he has no right. This has been decided by Hon'ble High 

Court, Delhi in judgement dated 30/511997(ln Cws.1721, 1889 

and 1895 and 1895/97) (Union of India - versus- Sh. Mathura 

Dutta) and also by Hon'ble Supreme Court, in Civil Appeal 

NO.1012 of 1987, D/16-2-90 (Rati Lal B.Soni and others. Applicant 

- V- State of Gujrat others.). It has been held by the Hon'ble 

Supreme Court that the deputation inst officers have no 

vested right to be absorbed in the borrowing department on 

deputation posts and they can be repatriated by any time. The 

claim of applicant for his absorption in CBI as a matter of right 

is devoid of merit and fit to bedismissed. Moreover, no 

Inspector has been absorbed in CBI due to strict policy 

guidelines issued by CBI in this regard. 

Para 5. : 	GROUNDS FOR RELIEF WITH LEGAL PROVISION: 

Para 5.1. :- There is no merit in the applicant's contention that charge 

sheet has been issued by the Respondent NO.1 for settling 

personal score with the applicant. 

Para 5.2.1 :- The order dt.4.8.2000 issued by Respondent NO.1 does not 

disclose any bias, pre-judging or prejudice towards the 
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applicant. 

Para 5.. :- The charge sheet discloses clear and serious misconduct on 

the part of the applicant who did not submit his Weekly 

Diaries for a whole year, inspite of several reminders, nor 

cared to give any reply to any of the letters I reminders. 

He also submitted false Weekly Diaries showing investigation 

done without actually doing so. These are gross acts of 

misconducts on the part of the applicant for which charge 

sheets have been issued. 

Para 5.4. :- As stated earlier, charges against the applicant are specific 

andneither frivolous nor vexatious 

Para 5.5. :- There is nothing mentioned in the applications to indicate 

that the Inquiry Officer, undergoing period of probation is 

not expected do fair and impartial Inquiry, independently. 

Para 5.6. :- Charges have been framed after due application of mind by 

Respondent No.1. The misconduct on the part of the applicant 

came to the notice of the Respondent No.1 during inspection 

of the Guwahati Branch covering period since last Inspection 

was carried out by the predecessor of Respondent No.1 

on 3.6.97 onwards. 

Para 5.7. :- The list of witnesses and documents are not essential 

ingredients of the charge sheet which have already been 

furnished to the applicant. 

Para 5.81. :- If the preliminary enquiry is considered Superfious by the 

applicant, Inquiry Office can proceed with the Inquiry 

and finalize within a fortnight, which the applicant does 
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not allow to be done. 

Para 	:- DETAILS OF REMEDIES EXHAUSTED: 

Para 6. : 	There is no ground on the part of the applicant to move the 

Honble CAT for obtain ing injunction against the Inquiry 

which is being conducted by the disciplinary Authority against 

the applicant under the relevant rule. 

Para 7. :- 	The applicant has already filed separate petitions (i) vide OA 

No. 338/99 relating to repatriation, (ii) vide OA NO. 137/2000 

relating to nondisbursement of Leave Salary for 20 days 

w.e.f. 1.10.99 to 28.10.99 (iii) vide OA No.139/2000, relating to 

non payment of Special Duty Allowance. 

It is submitted that all the petitions filed by the 

applicant falling under the same category may be heared 

together and dismissed in limine, which are devoid of any 

merits. 	 . 

K.C. Kanungo) 
Dy. Inspector General of Police, 

CBI NER Guwahati. 
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ANNEXURE - A/8. 
IN REPLY TO OA NO.30/2O,. N' 

1k). 

J. 

GOVERNMENT OF INDIA 
0/0 THE SUPERINTENDENT OF POLICE 
CENTRAL BUREAU OF INVESTIGATION 

ANTI-CORRUPTION BRANCH 
R.G.BARUAH ROAD,SUNDARPUR 

GUWAHATI -5. 
 

•t 	wr. :td 

No.20I157I93/ 4 7d 	 DATE :: 28107/2000 

To 
The Dy.nspector General of Police, 
Central Bureau of Investigatioñ 
N.E.RedionGuwahati. 

Sub: CornplaintX lodged by Mrs.Jonali Barua regarding harassment. by 
CBI Officials on 10/01/2000 at her residence. 

Ref: Your iiiLtructions dtd. 28/07/2000. 

Sir, 

On verification it is found that on 10/01/2000 Shri Anil Borthakur,HdConst. & Shri 
Bhag Sing Kaoch,Const. both of CBI/ACB/Guwahati Branch were deputed to serve the 
Charge Sheet No .DO SHL/ 1999/0021 /A120/1 57/93 dtd . 10/01/2000 in a closed cover on Shri 
S.P. Singh Yadv,Inspr. as he was not found present in the office. Accordingly the above said 
staff visited the residence Shri S.P.Singh Yadav. Shri Yadav was not present at his residence 
also. Mrs. Jonai Barua ,W/o Shri S.P.Singh Yadav who was present at the residence refused 
to accept the C ose coverdressed to Shri S.P.Singh Yadav. On her refusal to accept the 
letter , both the staff return back to office. Shri S.P.SinghYadav did not returr4 to office till 
end of the office hours on 10/01/2000, therefore the C/sieet could not be served on him on 
10/01/2000. Hwever the next day i.e. on I l/O1/2000 te C/sheet was handed over to Shri 
S.P.S. Yadav w hen he came to office. On 10/01/2000 S1i Anil Borthakur submitted a written 
report that the ?/sheet  could not be served on Shri Yadav as he was not present at his house 
and his wife also refused to accept it . OnJi%crutiny of Attendance Register and Movement 
Register of IO'js, it is found that Shri S.P.Singh Yadav has signed the attend ance register on 
10/01/2000 at 09.30 hrs. which has been authenticated by SP. As per movement register Shri 
S.P.Singh Yadkv left office On 10.00 hrs. after making entry in the movement register as 
follows: 



II 

10/01/2000 	Proceeding to Central Bank of India ,Adabari and Pan Mkt.Branch, 

/ 	
10.00 hrs. 	PNB Mahavir Mkt. Branch in connection with investigation of 

RC.5(A)/98-SHG. 

Sd1 
S .P . Sing 

Inspector/Guwahati 

Further on scrutiny of the case diary file of case no.5(A)/98-SHG, it is found that Shri 
S.P. Singh Ya1av has not written any case diary on 10/01/2000 (He has written CD No.140 
on9/1/20008kDNo. 141 on 11/01/2000). 

He dos not appear to have 1W submitted his weekly diary after.9/1/2000. 

I have personally interviewed Shri Anil Borthakur,HC & Shri Bhag Sing 
Katoch,Constj'fhey stated that no untoward incident had happened 4The residence of Shri 
S.P.Singh Ya 'avwhen they vsited t4?esidence o ii..STYadav 14 4-ô jLQ -Jt 
rR50 aerik 	 -bro 	 V41Y h cLa,-- cpjv" 	 W&MCP 

t opiniottkhVinasu & 	happeried S?i-r4N."ir-n"g-VYadav would have 0 	
kk 

ch mci Ae 
lodged a com}laint against the staff for their misbehaviOurs with his family members. But 
neither Shri .P.Singh Yadav nor Mrs. Jonali Barua brought any such charges against the 
staff at the reirant  point of time. SP, 

I am , therefore, of the opinion that allegation against the CBI Staff is after thought 
and baseless. I rn given to understand that Dr.Upen Biswas,IPS, Addl.Director,CBI(EZ), 
Calcutta ( the then R. Director,CBI(EZ), Ca1utta ) during his last visit to Guwahati on 
14/02/2000 rcorded the statements of Anil Borthakur,Bb Sg Katoch & Mrs. Jonah 
Barua and otlers in connection with a similar complaint. details of the same are not 
availab.le.in  the branch. 

Yours faiful 

A.K. 

	

Dy.Su 
	

(HQ) 

	

CE! 
	

ati 

/nc. 



ANNEXURE- V9. 
IN REPLY TO OA NO.30/2001. 	 C 

ANNEXURE- 

Ref: 	OA No.30/2001 of Shri S.P.Sinyh Yadav, Inspector, 
Para 4°16) 

As desired by DIG CBI NE Region, I have thoroughly 

checked file No.153/99/VOL.II/NER which is being maintained 

by me. There is no such noting or facts recorded in the 

above file or in the Note sheet to show that DIG CBI NER had 

written any noting to indicate that reward should not he 

given to person like S.P.Singh Yadav, Insector who is using 

reward money for fighting CAT case against CBI. 

Th) 
.( Manoj Kr.Deh) 

PA to DIG CBI NER, 
Guwahati. 

Dy.Inspector General of Police,CBI, NER,Guwahati. 

-o0o- 
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___ 	 IIPLY O 0 A NO. 30/2001. 	/ 

\Jo 

NO.2/11(A)/97-sO/  

	

! 	 Government of India o  
of th Dy. spr.cen1.o2 Police, 

Central Bureau of Investigation, 
N.E.Rejon,Chenjkuth.L }-Iill Side 9  
Guwahati I- 3. 

Dated,Guwahati the 	 FE1398. 
To, 

The Ghfof. Viç)ilance i±icer. 
N. 	 4alJ çaon. 
Guwahati. 

SUD s- Pi. 1 (i,  )/97.flcr jaiflt sh.S.kC.Chotaihüry. 
Station Hanager.Guwthatj, Rly.Station, 
N.F.Rly. 

Sir, 

I forward herewith two sets of the report of 

the Supdt..or Police, CbI, AC13,0uwahti which gives 

tfle facts of the case,the allegation and the result 
of inveatiç)aU'on. 

The report will show that there axe sufficient 
materials for initiating action as be1Ob :- 

-RflA for Major penalty against S..K.Chouc1huty. 
Station anagar,GumhLtj Rly.tation,N.R.R1y,Guwatj, 

The calender of evidee both orai and docunen-. 

tary statement of accused persons, draft charges and 

tatement of imputation against the delinguerit Officials 

are enclosed herewith for necessary action. 

The services of the investigating officer of CLiI 

would be made available to the enquiry officer for secu-. 

ring the attendare of witnoaseG proding documents and 

&'thibits,expl.ainthg t,e gist of the evidere aiailable 

and f or giving such clarification as may be required. 

The date and venue of the departmeritaj enquiry 

may kindly be c0nnur1icated to the Spdt.of Police, C3I, 

ACB,Guwah.1tj at the appropriate time so that he may depute 
the 1.0* to assist the enquiry officer, 

The SP's report sent herewith rny please be treated 

as a confiderLtjal dccuments and no ref ex'ete to it may be 
made in the charqe mezo thsued a.qainst the delinquent off 1- 
cial. 

The result of PDA may be communicated to u in due 
courne. 

Yours faithfully, 
C' 

Dy.nspr.Genera1 of Police,G'\ 





ANNEXURE /11 
IU REPLY TO OA 110.30/2001. 

I 	
•111 IRTFIT GOVERNMENT OF INDIA 

Eeifff/ 	itI M(NISTRY'OF RAILWAYS 	0NFIENTIAL Jt  
i RAILWAY 130ARD) 

T9, 	t1t-110001, (f 	209-1999. 

____ 	
19 

NO. 98/_LNF/G/6/C  

The Superintendent of Police 
CBI(ACB), 
Sundarpur, 
GUWA}-TATI - S. 

SUBS PE.II(A)-SHG against Shri S.K. Choudhury, 	S  
Retd. Station blanager, Gauhati. 

PEFI i) Boards letter of even No. dt. 08_7_99./ 

ii) Your letter Na.2/i1(A)97hlG/03955 8atod 

30-8-1999. 

In reference to your letter,referred above,, a copy 
f lajiway Board's comments and tecommendatiOflø sent to 

Central Vig. Commission and a copy of CVC's advise given 

theeOfl are being sent herewith d. , as desire 

please acknowledge receipt. 

(' VINA'KUk 	) 
for 

DA/Asebove. 	 S 	Railway Board. 
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